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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 2, 2011/Sravana 11, 1933 (Saka)
The Lok Sabha met at Eleven of the Clock.
[Mapam Speaker in the Chair)
...(Interruptions)
[English]

MADAM SPEAKER: No, this is not the way. You
cannot bring placards inside. You know the rules. You are
senior Members. You know the rules. Put down the
placards. ’

[Translation]

SHR! DARA SINGH CHAUHAN (Ghosi): Madam
Speaker, we have given Notice for the Suspension of
Question Hour. ...(Interruptions)

11.01 hrs.
MEMBER SWORN
[English]

MADAM SPEAKER: Secretary-General may now call
Shri Dinesh Kashyap to take oath/affirmation.

SECRETARY-GENERAL: Shri Dinesh Kashyap.

Shri Dinesh-Kashyap-(Bastar), Chhattisgarh

11.02 hrs.
OBITUARY REFERENCES
[English]

MADAM SPEAKER: Hon Members, | have to
inform the House of the sad demise of two of our
former colleagues, Shri Ram Chandra Vikal and Shri Inder
Jit.

Shri Ram Chandra Vikal was a member of the Fifth
Lok Sabha from 1971 to 1977 representing the Baghpat
Parliamentary Constituency of Uttar Pradesh.

Earlier, Shri Ram Chandra Vikal was a member of the
Uttar Pradesh Legislative Assembly from 1952 to 1971 for
five terms. He served as the Minister of Forests and Animal
Husbandry, Excise, Jail and Fisheries in the Government
of Uttar Pradesh from 1967 to 1968. He was the Leader of
Opposition in the Uttar Pradesh Legislative Assembly
during 1967 and also served on the Panel of Chairmen of
the Uttar Pradesh Legislative Assembly during 1969-1970.

Shri Ram Chandra Vikal was a member of the Rajya
Sabha from 1984 to 1990 representing the State of Uttar
Pradesh.

A veteran freedom fighter, Shri Ram Chandra Vikal
played a proactive role in the freedom movement of the
country. He took part in the Quit India Movement of 1942.

An agriculturist, Shri Ram Chandra Vikal championed
the cause of the students, férmers, labourers, and the
downtrodden. He had a keen interest in the growth of the
agricultural sector and agriculturists, and was always in the
forefront to take up their issues at various fora.

An educationist, Shri Ram Chandra Vikal was
instrumental in the introduction and spread of Youth
Parliament in schools in the country and was associated
with it for the last 40 years. He was instrumental in the setting
up of over one hundred primary schools in Bullandshahr
district. He also founded 15 Inter Colleges and two Degree
Colleges in Bulandshahr and Saharanpur districts.

Shri Ram Chandra Vikal was conferred the
Degree of Doctor of Literature by the Gurukul Kangri
Vishwavidyalaya, Hardwar for the setvices rendered by him
in social and public life.

Shri Ram Chandra Vikal passed away on 26 June,
2011 at Ghaziabad, Uttar Pradesh at the age of 95 after a
brief iliness.
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3 Obituary

Shri Inder Jit was a member of the Ninth and Tenth
Lok Sabhas from 1989 to 1996, representing Darjeeling
Parliamentary Constituency of West Bengal.

Shri inder Jit was a member of the Rules Committee;
Committee on Environment and Forests and a member of
the Consultative Committee of the Ministry of External
Aftairs during the Ninth Lok Sabha. He was a member of
the Committee on External Affairs during the Tenth Lok
Sabha.

An accomplished editor joumalist, Shri Inder Jit wrote
weekly syndicated column on national affairs for India News
and Feature Alliance. He served as the Managing Director,

Editor and Publisher of India News and Feature Alliance. .

Shri Inder Jit was also associated with Servants of People
Society, Lajpat Bhavan, New Delhi.

A sports enthhsiast. Shri Inder Jit was a member,
Delhi Golf Club; Press Club of India; India International
Centre and National Sports Club of India, New Delhi.

A widely travelled person, Shri Inder Jit was a member
of the indian Delégation to the United Nations General
Assembly in 1977 and again in 1990. He was a delegate
to the Sixth Committee Meeting of United Nations General
Assembly in 1977 and to the Third Committee Meeting in
1990. Shri Inder Jit represented India on a nine-nation
Commonwealith Observers Group for overseeing the
1990 General Elections in Malaysia. He also attended
the International Forum of Parliamentarians on New
Worid Order meet held in Washington in September,
1991.

Shri Inder Jit passed away on 31 July, 2011 at New
Delhi at the age of 84.

We deeply mourn the loss of these friends and | am
sure the House would join me in conveying our
condolences to the bereaved families. '

The House may now stand in silence for a short while
as a mark of respect to the memory of the departed.

AUGUST 2, 2011

References 4

11.04 hrs.

The Members then stood in silence
for a short while.

...(Interruptions)

[Translation]

SHRI SHAQFIQUR RAHMAN BARQ (Sambhal):
Madam Speaker, new Land Acquisition Bill should be
brodght at the earliest.

[English]
MADAM SPEAKER: Nothing will go in record.
...(Interruptions)*
11.07 hrs.

At this stage, Shri Shafiqur Rehman Barq, Shri Shailendra
Kumar and some other hon. Members
came and stood on the floor near the Table.

[English]
MADAM SPEAKER: This is very wrong.
[Translation]

Do not show these placards. These are not allowed
in the House.

...(Interruptions)

MADAM SPEAKER: First of all you put down these
placards. These are not allowed in the House.

...{Interruptions)

. [English]

MADAM SPEAKER: What is this?

* Not recorded.



5 Oral Answers

...(Interruptions)
[Translation]

MADAM SPEAKER: Dara Singh Chauhan Ji, put
down these placards and ask your Members not to show
them.

...(Interruptions)
MADAM SPEAKER: What are you doing?
...(Interruptions)
[English]
MADAM SPEAKER: Shri Jose K. Mani.
...(Interruptions)
[Translation]

MADAM SPEAKER: All of you know that these
placards are not allowed in the House.

...(Interruptions)

_ MADAM SPEAKER-1tismot good. All of you know that
these placards are not allowedin the House. Al of you sit
down.

...(Interruptions)

11.08 hrs.
ORAL ANSWERS TO QUESTIONS

MADAM SPEAKER: Question Hour, Q. No. 21; Shri
Jose K. Mani

...(Interruptions)
[English]
Storage Facility

t
*21. SHRI JOSE K. MANL:

PROF. RANJAN PRASAD YADAV:

SRAVANA 11, 1933 (SAKA)

to Questions 6

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether foodgrains were damaged due to open
storage and shortage of safe storage space during the
recent harvest season;

(b} if so, the details thereof indicating the available
storage space, quantum of foodgrains procured and
quantum damaged due to poor storage during each of the
last three years, State-wise;

(c) whether the Government proposes to create
additional storage space and liquidate stocks by allowing
export and making additional allocation upder the Public
Distribution System; and

(d) if so, the details the_reof including establishing
an expenditure study pane! for building sufficient foodgrain
storage? '

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) No Macam. No stocks of foodgrains got
damaged during the recent harvest season in open storage
and due to shortage of safe storage space.

(b) The total storage capacity with the Food
Corporation of India (FCI) in 2008-09 as on 31.03.2009 was
252.79 lakh tons, in 2009-10 as on 31.03.2010 it was
288.36 lakh tons where as in 2010-11 as on 31.03.2011 it
was 316.10 lakh tons. The State-wise details are in
Annexures |-A, |-B and I-C. However, the total storage
capacity has increased to 332.50 lakh tons as on
30.06.2011 with a capacity utilization of 91%. The details
of quantum of foodgrains procured State-wise during last
thiee years and current year for rice and wheat are given
at Annexure-Il-A and 11-B respectively. The details of region-
wise stock accrued as noq-issuable (damaged) for the last
3 years is given at Annexure-lil.
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(c) and (d) In order to create additional storage space,
Government has formulated a scheme for construction of
godowns through private entreprepeurs under Private
Public Partnership mode with a view to reduce dependencg
on CAP (Open Storage) by construction of covered
godowns both in procurement as well as consumption
areas through privqte entrepreneurs. The Department has
not set up any "expenditure study panel® for building
foodgrain storage, however, assessment of “additional

' storage needs” under the scheme is based on the overall
procurement/consumption and the storage space already
available. For the consuming areas, storage capacity is to
be created to meet four months requirement for Public

Distribution System (PDS) and other welfare schemes i

the State. For the procurement areas, the highest stock level

- in the last three years is considered for deciding the storage
capacity required. Under the scheme, Food Corporation of
India would now give a guarantee of 10 years for assured
hiring to the private entrepreneurs. A capacity of. about
152.97 lakh tons is to be created in 19 States under the
Scheme through private entrepreneurs and Central and
State Warehousing Corporations. Out of this, so far tenders
have been finalised for creation of storage capacity of
52.32 lakh tons by private entrepreneurs. CWC and SWCs
are constructing 5.31 and 15.49 lakh tons respectively
under the scheme, out of which a capacity of about 3.5 lakh
tons have already been completed by CWC/SWCs.

The Government is not proposing any commercial
exports of foodgrains from Central Pool stocks. However,
exports on diplomatic grounds have been allowed frem the

Central Pool as under:

“AUGUST 2, 2011

to Questions 8

(Quantity in tons)

Country Rice Wheat
Bangladesh 3,00,000 2,00,000
Nepal - 50,000
Afghanistan - 2,50,000

However, the Government has recently allowed
export of 10 lakh tons of non-basmati rice on private
account. Aiso for Malidives, on diplomatic consideration,
another 36521 tons of non-basmati rice was allowed on

private account.

Besides allocating a quantity of 488.71 lakh tons of
foodgrains (which includes 50 lakh tons additional APL
allocation) under Targeted Public Distribution System
(TPDS) during the current year 2011-12, an adhoc
additional allocation of 50 lakh tons of rice and wheat has
been made to States/UTs in May, 2011 at BPL issue prices
for distribution to BPL families upto March, 2012. About 1
lakh tons of foodgrains have been released so far for
calamity relief purposes. Further, in pursuance to the
Hon'ble Supreme Court's direction, in its order dated
14.05.2011 to allocate additional quantity of foodgrains to
the 150 poorest districts in #)e country for distribution to
extremely poor and vulnerabie sections of the society, the
Government has aliocated 2,57,336.67 tons of foodgrains
at BPL/AAY issue prices for three months for poor families
identified in 45 districts of 8 States as per recommendation
of Central Vigilance Committee on PDS set up by the
Hon'ble Supreme Court.



Annexure-IA

The State-wise Storage Capacity with F.C.I.

As on 31.03.2009

Total

(Fig.In Lac Tonnes)

Sl Region/U.T. Covered Total Cap (Open) Grand Stocks Utz
No. FClL State Hired From  Private Hired Covered Owned Hired Total Total Held %Age
Owned Govt. CW.C. SWC. Parties

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
1 Bihar 366 0.03 0.66 0.79 0.48 1.96 5.62 0 0 0 5.62 4.2 75
2  Jharkhand 066 0.02 0.13 0.17 02 0.52 1.18 0 0 0 1.18 0.93 79
3  Orissa 293 0 0.9 2.94 0.15 3.99 6.92 0 0 0 6.92 4.87 70
4 West Bengal 8.59 0.2 0.88 0 0.61 1.69 10.28 0 0 0 10.28 9.12 89
5  Sikkim 01 0.01 0 0 0 0.01 0.11 0 0 0 0.11 0.08 73
Total (E.Zone) 15.94 026 257 39 1.44 8.17 24.11 0 0 0 24.11 19.2 80
6  Assam 2.07 0 0.17 0.1 0.39 0.66 273 0 0 0 2.73 1.48 54
7 Arunachal Pradesh 0.18 . 0.02 0 0 0 0.02 0.2 0 0 0 0.2 0.09 45
8  Meghalaya 0.14 0 0.07 0.05 0 0.12 0.26 e} 0 0 0.26 0.11 42
9  Mizoram 022 0.01 0 0 0 0.01 0.23 0 0 0 0.28 0.12 52
10  Tripura 027 0.05 0.17 0 0 0.22 0.49 0 0 0 0.49 0.26 53
11 Manipur 0.2 0 0 0 0 0 0.2 0 0 0 0.2 0.06 30
12  Nagaland 0.2 0 0.12 0 0 0.12 0.32 0 0 0 0.32 0.21 66
Total (N.E.2) 328 0.08 0.53 0.15 0.39 1.15 4.;43 0 0 0 4.43 2.33 53

13 Delhi 3.36 0 0 0 0 0 3.36 0.34 0 0.34 3.7 3.35 91
14 Haryana 768 3.84 1.92 3.99 2.55 123 19.98 3.18 0 3.18 23.16 14.24 61
15 Himachal Pradesh 0.14 0.06 0.05 0 0 0.11 0.25 0 0 0 0.25 0.2 80
16 Jammu and Kashmir 1.03 0.16 0 0 0.1 0.26 1.29 0 0 0 1.29 1.03 80
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1 2 3 4 5 6 7 8 9 10 1" 12 13 14 15
17 Punjab 21.84 0.04 3 27.27 3.67 33.98 55.82 6.31 0 6.31 62.13 49.19 79
18 Chandigarh 04 0 0.37 0.2 "0 0.57 0.97 0.08 0 0.08 1.05 1.06 101
19 Rajasthan 7.06 0 0.36 0.17 0.79 - 1.32 8.38 1.58 0.07 1.65 10.03 5.98 60
20 Uttar Pradesh 1495 0.07 222 1-4.51 0.23 7.03 21.98 4.15 0 4.15 26.13 14.53 56
21 Uttranchal 066 0.27 0.39 0.56 0.05 1.27 1.93 0.09 0.08 0.17 2.1 1.95 93

Total(N.Z.) 5712 444 8.31 36.7 7.39 56.84 113.96 1673 0.15° 15.88 129.84 91.53 70
22 Andhra Pradesh 12.66 0 3.1 15.09 0.45 18.64 313 2.85 0 2.85 34.15 30.14 88
23  Anaman and Nicobar 0.07 0 0 0 0 4] 0.07 0 0 0 0.07 0.03 43
24 Kerala 517 0 0 0 0 0 5.17 0 0 0 5.17 4.34 84
25 Karnataka 3.78 0 1.13 124 0 2.37 6.15 0.9_2 0 0.92 7.07 5.85 83
26 Tamil Nadu 5.8 0 2.04 0.53 0 2.57 8.37 0.58 0 0.58 8.95 8.32 93
27 Pondicherry 0.44 0 0 0.02 0 0.02 0.46 0.0S 0 0.08 0.54 0.39 72

Total (S.2) 27.92 0 6.27 16.88 0.45 23.6 51.52 443 0 4.43 55.95 49.07 88

28 Gujarat 5 019 0.79 0 0.02 1 6 0.3 0 0.3 6.3 5.37 85
29 Dadar Haveli 0 0 0 0 0 0 0 4] 0 0 0 0 0
30 Lakshya Deweep 0 0 0 0 0 0 0 0 0 0 0 0 0
31 Maharashtra 11.77 0.13 1.96 2.03 0.88 5 16.77 | 0.92 0 0.92 17.69 12.41 70
32 Goa 0.15 0 0 0 0 0 0.15 0 0 0 0.15 017 113
33 Madhya Pradesh 3.37 023 1.49 1.56 0.89 417 7.54 0.35 0 0.35 7.89 6.23 79
34 Chhattisgarh 512 0.13 0.12 0.99 0.07 1.31 6.43 0 . 0 0 6.43 6.27 98

Total(W.2.) 2541 0.68 4.36 4.58 1.86 11.48 36 89 1.57 0 1.67 38.46 30.45 79
Grand Total 129.67 6546 22.04 62.21 1183 101.24 230.91 é‘1 73 015 252,79 192.58 76

21.88
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Annexure-I B
The State-wise Storage Capacity with F.C.I. as on 31.03.2010

(Fig. In Lac Tonnes)

Zone Sl. No. Region/U.T. Covered Cap Grand  Stock Utiliza-
FCI Hired Total  Held tion
Owned State CWC  SWC Private Total Total Owned Hired Total (% Age)
Gowt. Parties Hired Covered
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
East 1 Bihar 3.66 0.03 0.62 0.97 0.47 2.09 575 097 0.00 0.97 6.72 4.62 69
2 Jharkhand 0.66 0.03 0.13 0.15 0.20 0.51 1147  0.02 0.00 0.02 1.19 1.04 87
3 ‘Orissa 293 0.00 0.67 2.68 0.15 3.50 6.43 0.00 0.00 0.00 6.43 3.41 53
4 West Bengal 8.59 0.19 0.85 0.00 0.92 196 1055 0.51 0.00 0.51 11.06 9.07 82
5 Sikkim 0.10 0.01 0.00 0.00 0.00 0.01 0.11 0.00 0.00 0.00 0.11 0.08 73

Total (E. Zone) 15.94 0.26 227 3.80 1.74 8.07 24.01 1.50 0.00 1.50 25.51 18.22 71

N.E. 6 Assam 2.07 0.00 0.18 0.1 0.37 0.66 273 0.00 0.00 0.00 273 2.0Q 73

7 Arunachal Pradesh 0.18 0.04 0.00 0.00 0.00 0.04 022 0.00 0.00 0.00 0.22 0:09 4

€l

suemsuy 1210
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8 Meghalaya 0.14 0.00 0.07 0.05 0.00 0.12 0.26 0.00 0.00 0.00 0.26 0.17 65

9 Mizoram 0.22 0.01 0.00 0.00 0.00 0.01 023, 0.00 0.00 0.00 0.23 0.15 65

10 Tripura 0.29 0.05 0.17 0.00 0.00 0.22 051 0.00 0.00 0.00 0.51 0.40 78

11 Manipur 0.20 0.00 0.00 0.00 0.00 0.00 020 0.00 0.00 0.00 0.20 0.17 85

12 Nagaland 0.20 0.00 0.14 0.00 0.00 0.14 0.34 0.00 0.00 0.00 034 0.32 94

Total (N.E.Z) 3.30 0.10 0.56 0.16 0.37 1.18 449 0.00 0.00 0.00 4.49 3.30 73

North 13 Delhi 1 3.36 0.00 0.00 0.00 0.00 0.00 3.36 0.31 0.00 0.31 3.67 232 63

14 Haryana 7.68 4.07 222 4.96 218 1343 21.11 333 0.01 3.34 2445 1737 71

suonsenp o}



1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16

15 Himachal Pradesh 0.14  0.06 0.05 0.00 000 oM 025 0.00 0.00 0.00 0.25 0.20 80

16 Jammu ‘and 1.03 0.15 0.00 0.00 0.13 0.28 1.31 0.00 0.00 0.00 1.31 0.68 52
Kashmir

17 Punjab 2117 034 345 3474 431 4284 6401 6.35 297 9.32 73.33 58.14 79

18 Chandigarh 1.07 0.00 0.71 0.84 0.00 1.55 262 0.18 0.16 034 296* 2.39 81

19 Rajasthan 7.06 0.00 1.32 2.69 188 589 1295 1.82 1.31 3.13 16.08 17.13 107

20 Uttar Pradesh 1495 0.07 2.26 4.06 023 662 2157 520 0.10 5.30 26.87 15.62 58

21 Uttarakhand 066  0.30 0.50 0.56 0.05 1.41 207 0.16 - 0.14 0.30 237 2.01 85

Total (N.Z.) 5712 499 1051 47.85 878 7213 129.25 17.35 469 2204 151.29 115.86 77

South 22 Andhra Pradesh 1266  0.07 530 16.39 1.07 2283 3549 262 0.00 2.62 38.11  35.65 94

23 Andaman Nicobar 0.07  0.00 0.00 0.00 0.00 0.00 0.07 000 0.00 0.00 0.07 0.03 43

24 Kerala 517  0.00 0.00 0.00 000 0.00 517 020 0.00 0.20 5.37 4.24 79

25 Karnataka 378 0.00 1.76 1.42 025 343 721 116 0.00 1.16 8.37 6.83 82

26 Tamil Nadu 580 0.00 227 0.50 057 334 914 056 0.00 0.56 9.70 8.28 85

27 Pondicherry 044 0.00 0.05 0.05 000 0.10 054 005 0.00 0.05 0.59 0.56 95

Total(S.Z.) 27.92 0.07 9.38 18.36 1.89 29.70 57.62 4.59 0.00 4.59 6221  55.59 89

West 28 Gujarat 500 0.14 1.39 0.00 0.00 1.63 6.5, 0.27 0.00 0.27 6.80 6.80 100

29 Maharashtra 11.77 0.3 2.41 242 223 719 1896 1.02 0.00 1.02 19.98 1251 63

30 Goa 015 000 0.00 0.00 0.00 0.00 015 0.00 6.00 0.00 0.156 0.12 80

31 Madhya Pradesh 3.37 041 1.63 1.79 195 578 915 035 0.00 0.35 9.50 7.70 81

32 Chattisgarh 512 0.18 0.70 231 0.12 3.3t 8.43  0.00 0.00 0.00 8.43 5.55 66

Total (W.2)) 25.41 0.86 6.13 6.52 430 17.81 4322 164 0.00 1.64 4486 3268 73

Grand Total 12069 628 28.85 76.69 17.08 128.90 25859 25.08 4.69 29.77 288.36 225.65 78
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Annexure-I C

The State-wise Storage Capacity with F.C.l. as on 15.07.2011

(Fig.In Lac Tonnes)

Zone Sl. No Region/ Covered Cap ‘
UT. FCI State CWC SWC Private Total Total Owned Hired Total Grand Stock  Utili- Total  Utiliza-
Owned Govt. parties Hired Covered Total Held zation Effective tion
(% Storage (%
Age) Capacity Age
Effective
1 2 3 4 5 6 7 8 . 9 10 11 12 13 14 15 16 17 18
East 1 Bihar 3.66 0.03 0.80 1.02 047 2.32 598 1.00 0.00 1.00 6.98 4.06 58.00 6.60 62
2 Jharkhand 066 0.03 0.19 0.21 0.20 0.63 1.29 0.05 0.00 0.05 1.34 0.72 54.00 1.34 54
3 Orissa 3.02 0.00 0.80 2.19 0.15 3.14 6.16 0.00 0.00 0.00 6.16 275 45.00 6.16 45
4 West Bengal 859 0.19 091 000 0.90 200 1059 0.51 0.00 0.51 11.10 5.43  49.00
5  Sikkim 0.10 0.01 0.00 0.00 0.00 0.01 0.11  0.00 0.00 0.00 0.11 0.01 8.00 10.49 52
Total (E.Zone) 16.03 0.26 270 342 172 8.10 2413 1.56 0.00 1.56 25.69 12.57 50.00 24.59 53
N.E. 6 Assam 2.07 0.00 023 0.11 037 0.71 278 0.00 0.00 0.00 2.78 1.15 4100 272 42
7  Arunachal 0.18 0.05 0.00 000 0.00 0.05 023 0.00 0.00 0.00 0.23 0.07  30.00 0.23 30
Pradesh
8 Meghalaya 0.14 0.00 007 005 0.00 0.12 026 0.00 0.00 0.00 0.26 0.07 27.00 0.26 27
9 Mizoram 022 0.01 0.00 0.00 0.00 0.01 0.23 0.00 0.00 0.00 0.23 0.13 57.00 0.23 57
10 Tripura 029 0.05 0.14 0.00 0.00 0.19 0.48 0.00 0.00 0.00 0.48 0.29 60.00 0.48 60
11 Manipur 0.20 0.01 0.00 0.00 0.00 0.01 0.21  0.00 0.00 0.00 0.21 0.08 38.00 0.21 38
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18
12 Nagaland 0.20 0.00 013 0.00 0.00 0.13 0.33 0.00 0.00 0.00 0.33 0.13 39.00 0.33 39
Total (NNE.Z) 330 012 057 0.16 0.37 122 452 0.00 0.00 0.00 4.52 1.92 4200 4.46 43
North 13 Delhi 3.36 0.00 0.00 0.00 0.00 0.00 3.36 0.31 0.00 0.31 3.67 1.16 3200 2.86 41
14 Haryana 768 4.17 3.08 560 227 18.14 2280 333 0.11 3.44 2624 20.04 75.00 26.24 76
15 Himachal 014 006 005 000 000 011 025 - 000 0.00 0.00 025 012 48.00 025 48
Pradesh
16 Jammu 103 0145 000 000 003 018 121 010 000 0.10 1.31 075 57.00 112 67
and Kashmir
17 Punjab 2117 059 472 3861 427 4819 6936 714 328 1042 79.78 63.60 80.00
18 Chandigarh 1.07 0.17 083 1.08 0.00 2.08 315 047 0.12 0.29 3.44 222 65.00 83.22 79
19 Rajasthan 7.06 0.00 168 312 1.89 669 1375 1.85 1.72 357 17.32 15.82 91.00 _ 17.26 92
20 Uttar Pradesh 14.95 0.17 4.?1 12.30 022 | 17.30 3225 5.19 0.00 519 3744 2494 67.00 35.35 71
21 Uttarakhand 0.66 0.27 O.“ 060 0.05 1.38 204 021 0.11 0.32 236 1.99 84.00 2.30 87
Total (N.Z) 57.12 548 1553 61.31 873 91.05 148.17 1830 534 2364 173.81 13064 76.00 168.60 77
South 22 Andhra 1266 005 7.08 19.98 209 2920 4186 262 C00 262 4448 3967 89.00
Pradesh
23 Andaman 007 000 000 000 000 000 007 000 000 0.00 007 005 71.00 43.85 3]
Nicobar
24 Kerala 517 0.00 0.00 0.00 0.00 0.00 517 020 0.00 0.20 5.37 3.50 65.00 5.37 65
25 Kamata.ka 3.78 0.00 168 161 025 3.44 722 1.16 0.00 1.16 8.38 6.50 78.00 8.38 78
26 000 235 051 056 342 922 0.61 0.00 061 9.83 6521 53.00

Tamil Nadu  5.80

61
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27 Pondicherry 0.44 0.00 0.08 0.06 0.00 0.14 0.58 0.06 0.00 0.06 0.64 0.33 5200 9.94 56
Total (S.Z2) 2792 0.05 11.09 2216 ' 2.90 36.20 64.12 465 0.00 465 68.77 55.26 80.00 67.54 82
West 28 Gujarat 500 0.14 162 000 0.00 1.76 6.76 027 0.00 0.27 7.03 5.44 77.00 6.96 78
29 Maharasﬁtra 11.90 0.00 2.63 A 3.17 231 8.11 20.01 1.02 0.10 1.12 21.13 13.36 63.00
30 Goa 0.15 0.00 0.00 000 0.00 0.00 0.15 0.00 0.00 0.00 0.15 0.10 67.00 17.72 76
31 Madhya 3.37 0.07 136 098 1.87 4.26 7.65 0.36 0.00 0.36 8.01 5.87 73.00 7.88 74
Pradesh '
32 Chattisgarh 5.12 0.06 087 271 0.23 3.87 899  0.00 0.00 0.00 8.99 7.90 88.00 8.99 88
Total (W.2)) - 25.54 0.27 648 686 441 18.02 43.56 1.65 0.10 1.75 45.31 3267 7200 41.55 79
Grand Total 129.91 6.18 36.37 93.91 18.13 154.59 284.50 26.16 544 31.60 316.10 233.46 74.00 306.74 76

Effective Capacity - Capacity available with FCI for storage of foodgrains, -as reported by the Regions.
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AUGUST 2, 2011 to Questions
Annexure Il A
State/UT KMS KMS KMS KMS
2007-08 2008-09 2009-10 2010-11#
Andhra Pradesh 75.97 90.58 75.55 88.07
Assam 0.00 0.03 0.08 0.14
Bihar 5.56 10.83 8.90 8.31
Chandigarh 0.09 0.10 0.14 0.10
Chhattisgarh 27.43 28.48 33.57 36.38
Gujarat 0.23 0.00 0.06 0.00
Haryana 15.74 14.25 18.19 16.87
Hirmachal Pradesh 0.00 0.60 0.00 0.01
Jammu Kashmir 0.00 0.07 0.00 0.09
Jharkhand 0.19 1.43 0.23 0.00
Karnataka 0.18 1.07 0.86 1.68
Kerala 1.68 2.37 2.6 2.61
Madhya Pradesh 0.69 247 2.55 4.06
Maharashtra 1.60 2.61 2.30 2.7
Orissa 23.57 28.01 24.26 24.26
Puduchery 0.06 0.08 0.08 0.00
Punjab 79.81 85.54 92.75 86.35
Rajasthan 0.19 0.11 0.00 0.00
Tamil Nadu 9.69 12.01 12.41 14.35
Uttar Pradesh 28.91 40.07 29.01 -
Jitarakhand 1.47 3.49 3.75 4.17
West Bengal 14.29 17,44 12.40 10.60
Total 287.35 341.04 320.34 324.81

# Procurement figures as on 27.07.2011.
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Annexure-ll B
State-wise procurement of wheat during thelast 3 years and current year v -

(Figures in lakh tonee)

State/UT RMS RMS " RMS RMS

. 2008-09 2009-10 2010-11 201112~
Bihar 5.00 4.97 1.83 4.37
Chandigarh 0.10 0.12 0.09 0.07
Chhattisgarh 0.00 0.00 0.00

Delhi 0.07 0.00 0.10 0.08
Gujarat 415 0.75 0.01 1.05
Haryana 52.37 69.24 63.47 68.91
Himachal Pradesh 0.00 0.01 0.01 0.G:
Jammu and Kashmir 0.01 0.01 0.00 0.00
Jharkhand 0.01 0.00 neg 0.00
Madhya Pradesh 24.10 19.68 35.39 48.94
Maharashtra 0.10 | 0.00 0.00 0.00
Punjab 99.41 107.25 102.09 109.5
Rajasthan 9.35 . 11.52 4.76 13.02
Uttar Pradesh 31.37 38.82 16.45 34.60
Uttarakhand 0.85 1.45 0.86 0.42
West Bengal - - 0.02 -
Total 226.89 253.82 225.14 281.05

* Procurement figures as on 27.07.2011.
Annexure - il

Region-wise stock accrued as non-issuable (damaged) for the las three
years from 2008-09 to 2010-11:

(Fig. in Tons)
St No. Region 2008-09 2009-10 2010-11“
1 2 3 4 5
1 Bihar 14 726 ‘ 200

2. Jharkhand 15 17 ' 39
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. - 2 3 4 5
3. Orissa 84 0 18
4. West Bengal 1789 1357 922
5 Assam 83 38 49
5. NEF 212 77 175
7 N&M 6 0 1
8. Delhi 0 5 1
2. Haryana 16 0 53
10. Himachal Pradesh 0 0 0
1t Jammu and Kashmir 0 11 0
12. Punjab 16798 2273 182
13. Rajasthan 0 12 21
14 Uttar Pradesh 62 14 520
15. Uttarakhand 4 0 1338
18. Arunachal Pradesh 0 0 3
17, Kerala 98 19 99
18. Karnataka 74 70 17
13, Tamil Nadu 1 1, 12
J

20. Gujarat 655 814 2595
21. Maharashtra 189 245 97
22. Madhya Pradesh 14 49 2
23. Chandigarh 0 974' ‘ 2
o Total 20114 6702 6346

SHR! JOSE K. MAN! (Kottayam): Madam Speakar,
the main component of capital outlay for building up
storage capacity relate to cost of land and its availability.
The Railways have long been attempting for
commercialization of its surplus land. ...(Interruptions)

I would like to know from the Minister, through you,
Madam. whether the Government has drawn.up any plans

to acquire surplus land or godown facilities available with
the Railways along. goods shed to build up storage
facilities at railway terminals ...(Interruptions)

PROF. K.V. THOMAS: Madam, the Railside
Warehousing Corporation is working on this particular
angle. ...(Interruptions)



29 Written Answers

We are aiso in constant touch with the Railway
authorities. ...(Interruptions) This process is going on.
...(Interruptions)

SHRI JOSE K. MANI (Kottayam): Madam, my second
question ...(Interruptions)

[Translation]
MADAM SPEAKER: You take your seats plese.
...(Interruptions)
{English]

MADAM SPEAKER: Do not do this to me. Keep it

away.
...(Interruptions)
[Translation]
MADAM SPEAKER: You go back please.
...{Interruptions}
MADAM SPEAKER: You sit down please.
...(Interruptions)
MADAM SPEAKER: You go back please.
...(Interruptions)
[English]
MADAM SPEAKER: Nothing is going on record.

...{Interruptions)*

WRITTEN ANSWERS TO QUESTIONS
[Transation]
Regulating Television Content

*22. SHR! SURENDRA SINGH NAGAR: Will the
Minister of INFORMATION AND BROADCASTING be
pieased to state:

(a) whether the Government has taken note of

SRAVANA 11, 1933 (SAKA)

* Not recorded.

to Questions 30

depiction of violence, horror, vulgarity etc. on various
television channels;

(b) if so,-the details thereof alongwith the number
of complaints received and follow-up action taken by the
Government against such erring TV channels during each
of the last three years and the current year, channel-
wise;

(¢) whether the Government proposes to bring
changes/amendments in the relevant rules/Act to check
depiction of such content in the print and the electronic
media;

{(d) if so, the time by which such amendments are
likely to be made; and

(e) it not, the other corrective measures taken/
proposed to be taken by the Government in this regard?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI AMBIKA SONI): (a) Some
instances of violence, obscenity and vulgarity etc., shown
on private satellite television channels have been brought
to the notice of Government.

(b) A Statement Showing action taken against
such violations in the television channels is given in the
enclosed Statement.

(c) and (d) There is no such proposal.

(e) There is no pre-censorship of the programmes
and advertisements telecast on private television
channels. However, all private television channels are
required to adhere to the Programme Code and the
Advertising Code stipulated in the Cable Television
Networks (Regulation) Act 1995 and Rules framed
thereunder. Whenever any violation of these Codes is
brought to the notice of the Ministry, appropriate action is
taken as per the provisions of the said Act. Government
has also closely worked with the broadcasting industry

“to promote self regulation with a view to facilitating better

content generation and effective content-related
complaints redressal. In this direction, self-regulation
mechanism has been set by Industry representative
bodies both in case of News and Non-News TV channels.
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News Broadcasters Association has formulated a Code
of Ethics and Broadcasting Standards for self-regulation
of News Channels. Indian Broadcasting Foundation has
also formulated a Content Code and Certification Rules
for self-regulation of Non-News Channels.

For the purpose of content-related redressal of
complaints; both NBA and IBF have set up a Two-Tier
structure. At Tier |, the complaints are to be addressed at

broadcasters level. For News Channels, NBA has set up'

News Broadcasting Standards Authority (NBSA) at Tier
Il, which is a nine Member body and is headed by a
retired Chief Justice of the Supreme Court. For Non-News
Channels, Indian Broadcasting Foundation (IBF) has also
set up Broadcast Content Complaints Council (BCCC) at
Tier ll, which is a 13 member body headed by a retired
High Court Judge.

In regard to regulation of advertisements on TV
channels, the code adopted by the Advertising Standards
Council of India (ASCI), which is a self-regulatory body,
has been incorporated in the Advertising Code stipulated
in Cable Television Networks (Regulation) Act 1995 and
Rules framed thereunder. ASCI has set up a Consumer

AUGUST 2, 2011

to Questions 32

Complaints Council (CCC) to consider complaints in
regard to advertisements. These are important milestones
in self-regulation of content being shown on television
channels.

In regard to Print media, the Press Council of India
(PCl), a statutory autonomous bddy has been set up
under the Press Council Act, 1978 for marinating and
improving the standards of newspapers and news
agencies in India and to inculcate principles of self-
regulation among the press. Accordingly, PCI, in order to
prevail upon the Press to practice self-regulation, have
formed 'Norms of Journalistic Conduct' under section
13(2)(b) of the Press Council Act, 1978. These norms
cover general principles and ethics of journalism as well
as guidelines on specific issues such as communal
disturbances, terrorism, AIDS, Financial Journalism,
Election Reporting etc. Para 17 of the 'Norms' deals with
the subject "Obscenity and Vulgarity to be eschewed"
whereas Para 19 deals with the subject 'Violence not to
be glorified'. The PCl's Norms of ‘Journalistic Conduct'
have been evolving over the years and presently, the
year 2010 edition is being followed by the Press.”

Statement

Statement Showing the details of action taken against private satellite TV channels, against
which complaint of violence, obscenity and vulgarity were received during last three
years and current years in case of Programme and Advertisements

Sl. .Name of the Reasons for issue of Date of issue of Action Taken

No. Channel Show Cause Notice Show Cause Notice

1 2 3 4 5

Year 2008
| MTV Telecast of obscene advt. of 22.02.2008 MTV Channel was directed
'New Axe Deodorant. . vide Order dated 02.05.2008 to

run an apology scroll for three
days. The Channel complied
with the direction, Matter
closed.

2 Star News Telecast of obscene advt. 22.02.2008 Star News Channel was

of 'New Axe Deodorant'.

directed vide Order dated
02.05.2008 to run an
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1 2 3 4 5
apologyscroll for three days.
The Channel complied with the
direction. Matter closed.
3 .India News . Telecast of News item based 09.06.2008 Warning dated 05.09.2008
on MMS depicting sexual issued to the Channel. Matter
activities of Arushi and closed.
Hemra;j.

4 All TV channels Advertisement of 'Frenchi-X' No SCN Advisory dated 15.05.2008
issued to all the TV channels
prohibiting the telecast of the
said advertisement.

5 All TV channels Advertisement of product No SCN Advisory dated 10.06.20008

of 'Lux-Cosy Undergarment' issued to all the TV channels .
prohibiting the telecast of the
said advertisement.

6 Headlines Telecast of an obscene News item  11.08.2008 An Advisory dated 23.03.2009

Today titted 'Birth Day Suit' based on issued to the Channel. Matter
completion of 62 years of bikini. closed.

7 MTV Telecast of obscene Reality 11.08.2008 No violation observed. Matter

Show titled ‘Sp/itsvilla' closed.

8 ETV Bangla Telecast of vulgar and obscene 22.08.2008 Advertisement has been

advt. of AXE Dark Temptation modified.
Deodorant,

9 Aaj Tak Telecast of vulgar and obscene 22.08.2008 Advertisement has been

advt. of AXE Dark Temptation modified.
Deodorant.

10 Discovery Telecast of vulgar and obscene 22.08.2008 Advertisement has been

advt. of AXE Dark Temptation modified.-
Deodorant.

11 Bindass Telecast of vulgar Programme 11.09.2008 Warning dated 25.11.2008.

tittled '‘Dadagiri’ Matter closed.

12 Star Movies Telecast of an obscene a 19.09.2008 Advertisement has been

advertisement of 'Virgin Mobile' withdrawn. Matter closed.

13 Discovery Telecast of an obscene 19.09.2008 Advertisement has been

advertisement of 'Virgin Mobile'

withdrawn. Matter closed.
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1 2 3 4 5

14 Hungama Telecast of a cartoon show 23.09.2008 No action taken as the
namely "Shin-Chan" containing programme has already been
obscene visuals and it denigrates stopped. MATTER CLOSED.
children.

15 Channel [V} Telecast of an obscene reality 08.10.2008 Warning dated 03.07.2009
beauty show titled ‘Get Gorgeous 5' issued to the Channel.

MATTER CLOSED.

16 News 24 Telecast of a reality show 28.11.2008 Warning dated 03.06.2009
“Big Boss Season - 2' issued to the Channel. Matter

closed.

17 Colors Telecast of a reality show 28.11.2008 Advisory dated 03.06.2009
‘Big Boss Season - 2' issued 1o the Channel. Matter

closed.

18 India TV Telecast of a news item titled 12.12.2008 india TV Channel represented to
‘Ye Bachchon Ka Khel Nahi' NCPCR and they being satisfied
denigrating children. with the Channel requésted this

Ministry not to proceed the

matter further. As such, the

matter was not processed

further. Matter closed.
Year 2009

1. MTV Telecast of obscene, indecent 31.03.2009 Order dated 01.07.2009 issued
and vulgar programme titled to the Channel directing it to
‘MTV Rodies'. run apology scroll for three

days. Matter closed.

2. MTV Channel Telecast of the programme titled 02.06.2009 A Warning dated 04.01.2010
‘Vodafone MTV Splitsvilla-2' uttering issued to the channel with the
unfair remark to another participant. direction to run apology scroll

for three days. The channel
complied with the direction.
Matter Closed.
3. Indiavision News item regarding act of suicide No SCN An advisory dated 23.06.2009
Channel committed by a nun at issued to the Channel.
Thiruvananthapuram.
4 Asianet News item regarding act of suicide No SCN An advisory dated 23.06.2009

committed by a nun at
Thiruvananthapuram.

issued to the Channel.
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1 2 3 4 5

5. India TV Telecast of news item based on No SCN An Advisory dated 24.08.2009
the show 'Sach Ka Saamna' being "issued to the channel.
aired on Star Plus Channel

6. Aaj Tak Telecast of news item based on No SCN An Advisory dated 24.08.2009
the show 'Sach Ka Saamna' being issued to the channel.
aired on Star Pius Channel

7. 9xX TV Telecast of a tele-serial titled - 27.07.2009 A Warning dated 04.01.2010
‘Black' telecasting horrifying visuals issued to the channel. Matter

Closed.

8. NDTV imagine Telecast of a tele-serial titled 28.07.2009 An Advisory dated 01.12.2009
‘Bandini’ * showing indecent issued to the channel. Matter
visuals Closed.

9. Bindass Telecast of an indecent serial 29.07.2009 An Advisory dated 29.12.2009

'Sun Yaar Chill Maar' issued to the channel. Matter
Closed.

10. Channel [V] Telecast of an indecent 29.07.2009 A Warning dated 11.12.2009

programme titled 'Launch Pad' issued to the channel.
Matter Closed.

11, VH-1 Telecast of the programme 19.08.2009 A Warning dated 08.12.2009
‘Saturday Night Live' showing issued to the channel. Matter
indecent visuals Closed.

12. Bindass Telecast of the Reality Show 26.08.2009 A warning dated 04.03.20
‘Dadagiri" issued o the channel. Matter

Closed

13. Sony Telecast of the Reality Show 26.08.2009 A Warning dated 11.12.2009

Iss JUngle Se Mujhe Bachao' issued to the channel. Matter
Closed.

14. FTV. com India Telecast of obscene visuals 11.09.2009 An order dated 10.03.2010
issued to the channel
prohibiting the transmission of
channel for 9 days.

15. Colors Channel Telecast of the reality show 26.10.2009 A warning dated 18.12.2009

‘BIG BOSS Season -3'

issued to the channel. Matter

‘closed




‘Sizzling Hits' which appeared to
be obscene and vulgar
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1 2 3 4 5
Year -2010

i Bindass Telecast of reality show 02.02.2010 A letter has been sent to the

‘Emotional Attyachar' channel directing them to shift
the timing of the reality show to
11.00 P.M. The channel
complied
-with the above direction.

2. MTV Telecast of reality show 03.02.2010 A Warning dated 26.04.2010

‘Splitsvilla-3' issued to the channel with the
direction to. run apology scroll
for three days. The channel
complied with the above
direction. Matter Closed.

3. TV5 Telecast of a programme 25.02.2010 A Warning dated 18.08.2010
titled 'Chintamani' and 'Big Screen' was issued to the chanrrel with
showing obscene visuals the direction to run apology

scroll. The channel complied
with the above direction. Matter
Closed.

4, NDTV Telecast of nude images of 26.04.2010 A Warning dated 16.11.2010
Tennis Player 'Serena William' issued to the channel.

5. FOX History Telecast programme 'Madventures'  26.04.2010 A Warning dated 23.08.2010

Channel which shown visuals of a man issued to the channel.
lying naked with 'Sushi' spread
on him.

6. Jai Hind TV Telecast programme 'Life 26.04.2010 A Warning dated 23.08.2010
Sketches' which denigrate women ’ issued to the channel.
through depiction in an obscene
manner.

7. SS Music Telecast of programme titled 13.05.2010 An Order dated 16.11.2010

issued to the channel
prohibition the channel from its
transmission/re-transmission for
7 days. The channel filed a writ
petition in the hon'ble Madras
High Court and obtained a
favorable verdict. The Ministry
has filed an appeal before the
Division Bench of the Hon'ble
Madras High Court.
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1 2 3 4 5

8. Hungama Telecast of the animated 06.07.2010 No violation established"
tele-serial 'Shin Chan' containing
obscene and indent content

9. Star Plus Telecast of serial "Tere Liye" 26.08.2010 A warning dated 28.02.2011 has
containing vulgar remarks likely been issued.
to be offensive against a particular
community.

10. Imagine TV Telecast of a reality show 'Rakhi No SCN An Order dated 16.11.2010
Ka Insaaf' which was not suitable issued to the channel directing
for unrestricted public exhibition. them, inter-alia, to shift the

timing of the show after 11.00
p.m. The channel complied with
the direction.

11. Colors Telecast of reality show 09.12.2010 *An Order dated 23.12.2010
“Bigg Boss-4" for being against issued to the channel directing
good taste and decency, obscene to shift the programme anytime
and not suitable for unrestricted after 11.00 p.m. and to run an
public exhibition apology scroll. The channel has

obtained a stay order from the
hon'ble Bombay High Court. The
programme came to an end in
January, 2011.

12. Colors Telecast of a tele-serial 29.12.2010 The channel has agreed to drop
'Rishto Se Badi Pratha' - for the programme.
showing excessive violence,
denigrating women and being
not suitable for unrestricted
public exhibition.

13. Imagine TV Telecast of tele-serial 'Armaanon 30.12.2010 An Advisory dated 23.02.2011
Ka Balidaar - Arakshan' was issued to the channel.

Year 2011

1. Bindass Year-2Telecast of the programme 22.02.2011 An Order dated 26.07.2011
'‘Emotional Atyachar - Season 2' issued to the channel directing
contaning obscene visuals and them to run apology scroll for 7
indecent and vulgar language. days.

2. Bindass Telecast of programme 19.04.2011 Reply of the channel has been

*Dadagiri-Revenge of the Sexes"
showing indecent content.

received. The matter is under
consideration,
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3. TLC Telecast of different programmes 19.04.2011 Reply of the channel has been
showing obscenity and vulgarity. received. The matter is under

consideration.

4. Sony TV Telecast of reality show 'Comedy 20.04.2011 An Advisory dated 25.07.2011
Circus Mahasangram' showing issued to the channel
indecent and “child denigrating
content.

5. Bindass Telecast of indecent Reality 05.05.2011 Warning issued on 28.07.2011
Show titled 'Love Lock UP' to the channel.

6. Channel [V] Telecast of reality show 'Full 05.05.2011 A Waming dated 25.07.2011
Toss Vella Boys' showing issued to the channel
obscene and indecent content.

7. People TV Telecast programme 'Aazhcha 1,9.05.'2011 Reply of the channel has been
Kazhcha' showing obscene received. The matter is under

consideration

8. Bindass Telecast programme 'Meri To 27.05.2011 Reply of the channel has been
Lag Gay Naukari' appears vuigar, received. The matter is under
obscene an indecent consideration.

9. News 9 Telecast of programme 'Sheyla's 01.06 2011 Reply of the channel has been
Size Problemsi' appears vulgar, received. The matter is under
obscene and indecent. The consideration.
visuals appear to degrade and
denigrate women.

10. Sony Pix Telecast of some English feature 11.07.2011 Reply of the channel has been
films, certain content of which received. The matter is under
appeared to offend good taste consideration.
and decency.

1. FX channel Telecast of various programmes 18.07.2011 Reply of the channel awaited.
containing obscene, vulgar and
indecent content.

12. NDTV Good Telecast of programme 25.07.2011 Reply of the channel awaited.

Times ‘Life's a Beach' showing obscene
and indecent visuals

13. Star world Telecast of various programmes 27.07.2011 Reply of the channel awaited.

channel containing obscene, vulgar and

indecent content
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14. Fox crime Telecast of various programmes 28.07.2011 Reply of the channel awaited.
channel - containing obscene, vulgar and
indecent content
15. Various TV Advertisement of Axe Effect No SCN The matter was taken up with
channels deodorant ASCI. ASCI has issued direction
to the advertisers to modify/
s withdraw the advertisement.
16. Various TV Advertisement of Set Wet No SCN -do-
channels deodorant -
17. Various TV Advertisement of Zatak deodorant. No SCN -do-
channels \
[English] additional allocations of food grains, and the directions

Allocation of Foodgrains

*23. SHRIMATI USHA VERMA:
SHRI R. THAMARAISELVAN:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Supreme Court has directed the
Government to make additional allocation of foodgrains -
for the poorest districts of the country with a view to
providing relief to the poor from rising prices and also to
fiquidate the surplus stocks;

(b) if so, the details thereof and the reaction of
the Government thereto indicating the quantum of
foodgrains allocated and distributed under the said
dispensation;

(¢} whether the districts covered under the other
food based welfare schemes are proposed to be covered
under the same; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V.THOMAS): (a) to (d)
Considering the sutplus availability of stocks of foodgrains
in the Central Pool, the requests received from States for

of the Hon'ble Supreme Court, Government has been
making additional allocations of food grains to States/
Union Territories (UTs) from time to time, for distribution
to the beneficiaries under the Targeted Public Distribution
System. During 2010-11, the Government made 105.66
lakh tons of rice and wheat as additional allocation
including 50 lakh tons for Below Poverty Line (BPL)
families at BPL prices. Similarly, during the current year,
the Government made an adhoc additional allocation of
50 lakh tons of rice and wheat for distribution to BPL
families at BPL issue prices in all the districts of the
States/UTs. -

2. In the Writ Petition (Civil) No.196 of 2001 -
PUCL v/s UOI & Others on Right to Food, the Hon'ble
Supreme Court, in its order dated 14.5.2011 has directed
that as a one-time measure, it is absolutely imperative in
the larger public interest, to reserve 5 million tons of food
grains for distribution to the 150 poorest districts or the
extremely poor and vulnerable sections of our society.
The Central Vigilance Committee on Public Distribution
System (CVC on PDS) headed by Justice (Retd.) D.P.
Wadhwa has been requested by the Hon'ble Supreme
Court to identify the poorest districts or poorest segments
of society and ensure that additionally allocated food
grains reach this segment from time to time. The CVS on
PDS has identified 174 backward districts based on the
lists of districts given by the Planning Commission and
the State Governments.
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3. Pursuant to the above orders of the Hon'ble
Supreme Court and the recommendations made by the
CVC on PDS, additional allocation of 2,57,336.67 M.Ts
of rice and wheat have been made, on 21st July, 2011,
for three months to 45 districts in eight States.

Agricultural Growth Rate

*24. SHRIMATI J. SHANTHA:
SHRI SUBHASH BAPURAO WANKHEDE:
Will the Minister of AGRICULTURE be pleased to

state:

(a) whether the agricultural growth is lagging
behind the target fixed for the 11th Five Year Plan;

(b) if so, the details thereof alongwith the reasons
therefor;

(c) the percentage of allocdtion to the agriculture
sector as a proportion of the GDP during the said period;
and

(d) .the concrete steps taken by the Government

AUGUST 2, 2011
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to achieve the target in the remaining period of the said
Plan and for enhancing agricultural production in the
country? )

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) As against the growth target of 4%
in the agriculture and allied secior fixed for the 11 Five
Year Plan, the average annual growth during the first
four years of the Plan Period i.e. 2007-08 to 2010-11
has been 3.2%. The average growth in GDP of
agriculture and allied sectors suffered a setback due to
severe drought in most parts of the country during 2009-
10 and drought/deficient rainfall in some States, namely,
Bihar, Jharkhand, East U.P. and West Bengal in 2010-
1.

(¢) The percentage of ailocation to the agriculture
sector (Deptt. of Agri. & Coop., Animal Husbandry,
Dairying & Fisheries and DARE) as a proportion of the
GDP during the said period (2007-08 to 2011-12) is given
below:

Year Budget Allocation (RE)
(Deptt. of Agri. & Coop.,
» Animal Husbandry, Dairying &

Fisheries and DARE)
(Rs. in crore)

GDP in the Agriculture and Allied
Sectors at current prices
(Rs. in crore)

The percentage of budget

allocation as a proportion

of the GDP in Agriculture
and Aliied Sector

2007-08 9171.94 -
2008-09 12588.22
2009-10 13716.55
2010-11 21040.26

836518.00 1.1
928943.00 14
1089297.00 1.3
1386882.00 1.5

Source: D/o of Agri. & Coop., D/o Animal Husbandry, Dairying & Fisheries, DARE and CSO.

(d) In order to enhance agricultural growth in the
country, various Crop Development Schemes and
Programmes, namely; National Food Security Mission
(NFSM), Integrated Scheme of Oilseeds, Pulses, Oil Paim
and Maize (ISOPOM), Rashtriya Krishi Vikas Yojana
{(RKVY), etc. are being implemented by the Ministry of
Agricuiture through State Governments. In addition to

above schemes, during the year, 2010-11, two new
programmes for bringing Green Revolution to Eastern
India and Integrated Development of 60000 Pulses and
Oilseeds Villages in rainfed areas have been initiated
under RKVY. National Food Security Mission has been
strengthened from 1.4.2010 with the merger of pulses
component of ISOPOM and inclusion of two new potential
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States namely; Assam and Jharkhand for puises
production. A new programme “Accelerated Pulses
Production Programme (A3P)" in the form of block
demonstrations has also been started to cover 1000 units
of 1000 hectares each of five pulses crops in 16 pulse
growing States of the country. Further, a centrally
sponsored scheme, National Horticulture Mission, is
also being implemented to enhance production and
productivity, technology promotion, extension, post harvest
management and marketing of horticultural crops in the

country.

As a result of the above said measures taken by
the government and enhanced budgetary support to the
agriculture sector, GDP growth is showing signs of
improvement. As per revised estimates of GDP (at 2004-
05 prices) released by the Central Statistics Office, the
growth in Agriculture and Allied sector is estimated at
6.6% for 2010-11 which is the highest achieved growth
rate during the last six years.

Terrorist Attacks

*25. SHRI PRADEEP MAJH!:
SHRI VISHWA MOHAN KUMAR:
Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the details of bomb blasts/terrorist attacks

reported since 2010;

(b) the number of persons arrested/cases filed for
their alleged involvement in the terror incidents alongwith
the number of persons killed/injured and compensation/
ex-gratia payments made to the kin/victims of such
aclivities during the above period;

(¢} whether these incidents are being inquired
into; and

(d) if so, the status of the probe?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) (i) Since
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2010, as per the assessment of the Central Intelligence
and State Police agencies, terrorist action was
responsible for the following two incidents of bomb blasts
in the hintérland, viz.,

. 13th February, 2010 - borgb bla.st at
"German Bakery" in Pune.

. 13th July, 2011 - Serial bomb blasts at
Zaveri Bazaar, Opera House and Dadar

area of Mumbai.

(i) Apart from the above, in 2 separate incidents
of bomb blasts on 9th September, 2010 near
Jama Masjid, Delhi and on 7th December,
2010 at Sheetlaghat, Varanasi and, in an
incident of firing on 9th September, 2010 near
Jama Masjid, Delhi, responsibility has
been claimed by some terrorist groups. The
incident as well as the claims are under

investigation.

(ii) Lastly, incidents of bomb blasts which have
been reported and are under investigations,
in which no pointer/fact suggesting

terrorist involvement is available at present,

are:

. 29th March, 2010 - bomb blast at
Mehrauli, New Delhi.

. 17th April, 2010 - bomb blasts at
Chinnaswamy Stadium, Bangalore.

. 25th May, 2011 - bomb blast near High
Court in Delhi.

(b) Details of persons arrested/cases filed as
well as number of persons killed/injured and
compensation paid to the victims are enclosed as

Statement.

{c) and (d) Yes, Madam, as per details in reply to
Part (b). i



Statement

Details of Persons Arrested/Cases filed as well as killed/injued and
compensation paid to the victims

Sl.  Incidents Persons Persons Compen- Compen- Cases filed / Progress of case
No. killed injured sation sation Investigating personsaccused/
paid to to agency
deceased injured
{NOK) (Rs in
(Rsin lakhs) lakhs)

1 2 3 4 5 - 6 7 9

1 13.02.2010: 17 56 85.00 22.00 Case has been 7 accused out Charge sheet was filed
Bomb blast at registered and filed in of which 1 is on December4, 2010
German Bakery, the Court. The arrested. vide' Court Case No
Pune investigating agency is 5183/10.

ATS, Mumbai
v 2 29.3.2010 Bomb Nil Nil Nil Nil Case has been Nil The case is under
Blast at Mehrauli, registered. Investigation - investigation.
New Delhi. agency is Special Cell,
Delhi Police.

3 17.04.2010: Bomb Nil 17 Nil 3.90 Five cases have been Nil The case is under
blasts, at M.C. registered. The investigation
Chinnaswamy . investigating agency is
Cricket Stadium, Crime Branch, Bangalore
Bangalore Police.

4 09.09.2010: Firing Nil 2 in firing Nil Nil The case has been Nil The case is under
and bomb blast incident registered. The investigation

near Jama Masijid,
Delhi

investigating agency
is Special Cell, Delhi
Police.
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07.12.2010:Bomb 2
blast at Sheetla

Ghat, Varanasi,

Uttar Pradesh

25.05.2011: Bomb Nil
blast in parking

place outside High
Court, New Delhi.

13.07.2011:Serial 26
bomb blasts in
Mumbai

Case has been
registered. The
investigating agency
is ATS, Uttar Pradesh

Case has been
registered. The
investigating
agency is Special
Cell, Dethi Police

Cases have been
registered. The
investigating agency
is ATS, Mumbai

The case is under
investigation

-do-

-do-
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Modernisation of Police

*26. SHRIMATI SUPRIYA SULE:
DR. SANJEEV GANESH NAIK:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a two-day Golbal Community Policing
Conclave in association with the International Police
Executive Symposium (IPES) was organised recently;

(b) if so, the details of the issues discussed during
the said conclave;

{c) whether shortage of police personnel and
inadequare funds for modernisation of police force in the
country are some of the issues confornting the police;
and

(d) if so, the details thereof and the remedial steps
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPALLY
RAMACHANDRAN): (a) to (d) A two-day Global
Community Policing Conclave was organized by the
Kerala Police in association with the International Police
Executive Symposium (IPES) at Kochi on 3-4 November,
2010. Delegates from about 35 countries took part in the
Conclave to discuss community policing initiatives. Police
researchers and practitioners facilitated cross cultural,
interdisciplinary and international perspectives among the
delegates. it was a two day interface on specific issues
relevant to the public-private participation in community
policing.

The issue of filling up of the existing vacancies and
technological upgradation were emphasized by the Home
Mimster in his inaugural speech.

'Police’ and 'law and order' are Stale subjects as
pcr the VII Schedule to the Constitution. As such, it is the
primary responsibility of the State Governments to take
steps to provide adequate manpower and fill up vacant
posis in the Police and equip its Police Forces to meet
emerging challenges to internal security. In order to

AUGUST 2, 2011
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supplement the efforts of States towards capacity building
of its Police Forces, the Ministry of Home Affairs has
been implementing a non-plan scheme known as
Modernization of State Police Forces. Under the Scheme,
funds are provided to States for construction of secure
police stations, out posts, police lines, mobility, security,
provision of modern weaponry, communication, forensic
equipments, upgradation of training infrastructure, police
housing etc.

The Ministry of Home Affairs has impressed upon
the States from time to time to promptly fili up vacant
posts in its police forces. Action is required to be taken
by the States themselves. The current sanctioned strength
of the State Police Force is 20,41,372 of which 14,22,644
posts have been filled up and 6,18,728 posts are vacant.
The percentage of vacancies is 30.31% of sanctioned
strength. During the year 2010, 90359 vacancies have
been filled up.

[Translation]
Funding of Terrorism

*27. SHRI LAL CHAND KATARIA:
SHRI GAJENDER SINGH RAJUKHEDL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there are inputs regarding instances

of funding of terrorism in the country;

(b) if so, the details thereof alongwith the action
taken by the Government to check the same;

(c) whether the Government proposes to constitute
a separate ceil to deal with matters relating to financing

of terrorism and money laundering;
(d) if so, the details thereof; and

{e) the steps being taken by the Government for
enforcing global standards on anti-money laundering and

combating the financing of terrorism?

THE MINISTER OF STATE IN THE MINISTRY OF
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HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
Yes. Madam. Since 2006 and as on 31st March, 2011,
148 FIRs have been registered and in 56 caées. charge-
sheets have been filed. 5 persons have been convicted
by the competent Courts.

As on 31st March, 2011,
Rs. 5,61,10,492 has been seized/attached/frozen.

cumulatively,

(c) and (d) Yes Madam, the Government of India
has constituted a separate cell i.e. Cell for Combating of
Funding of Terrorism (CFT Cell) in the Ministry of Home
Affairs. Further, MHA has also constituted a Terror Funding

& Fake Currency Cell (TFFC) in the National Investigation

Agency (NIA) in 2010 to focus on Terror Funding and
Fake Currency cases.

As regards money laundering, the Enforcement
Directorate is the designated statutory authority under the
Prevention of Money Laundering Act, 2002 (PMLA). The

Directorate of Enforcement has registered 23 cases under

PMLA for enquiry into the offence of money laundering
based on the scheduled offences.

(e) India has become a Member of Financial
Action Task Force (FATF) in June, 2010. India's
membership to FATF confirms the high level of
compliance India has achieved in enforcing global
standards on anti-money laundering and combating of
financing of terrorism. '

The Government intends to introduce/implement
measures to improve enforcement capabilities which, inter

alia, include conducting outreach programmes and

workshops, generation of indicators of suspicious
transaction reports, creation of special courts, holding of
regular inter-agency coordination meetings etc.

[English]
Price Rise

*28. SHRI P.K. BlJU:
SHRI RADHA MOHAN SINGH:

SRAVANA 11, 1933 (SAKA)

to Questions 58

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the prices of essential commodities
including foodgrains, vegetables, fruits, edible oiis etc.
continue to rise and the food inflation has also shown a
rising trend during the last one year;

(b) if so, the details thereof and the reasons
therefor alongwith the specific steps taken to control the
same; , '

(c) whether the Government has made any
assessment regarding the impact of rising prices/inflation
on the national economy and the common man; and

(d) if so, the details and the outcome thereof
alongwith the remedial steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTBIBUT!ON'(PROI':. K.V.THOMAS): (a) to (d) WPI
based Food (primary + manufactured articles) inflation
rate declined from 15.30% in June, 2010 to 8.42% in
June, 2011. While inflation rate in food grains declined
from 10.38% to 1.61%, that of vegetables declined from
12.24% to (-)7.54% over the same period. Inflation rate
of edible oils have increased from 0.52% to 15.28%
during last one year, while that of fruits increased from
25.35% to 26.43% over the same period.

As India imports nearly 50% of her requirement of
edible oils, the movement of international prices of edible
oils influences the domestic prices as was evidenced
during the last year. Prices of fruits are largely influenced
by the seasonal factors. The steps taken by the
Government are listed at enclosed Statement.

The Government is aware of the impact of rising
prices on the vulnerable sections of the population. It
has taken several steps to ameliorate their suffering as
givén in Statement-l. Consequently food inflation has
declined from its peak level of 20.22 % in February, 2010
to 8.42% in June, 2011.
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Statement-1

Steps taken by the Government to conlain price

nse in essential Commodities are listed below
(A) Short term Measures:

Fiscal Measures

(i)  Reduced import duties to zero - for rice and
wheat, onion and pulses, edible oils (crude)
and to 7.5% for refined & hydrogenated oils &

vegetable oils.

(i) Duty under Tariff Rate Quota for Skimmed Milk
Powder (SMP) reduced from 15% to 5% for
import upto an aggregate of 10000 metric

tonnes in a financial year.

(i) Import of 30000 tonnes of Milk Powder and
15000 tonnes of Milk Fat at zero duty allowed

to NDDB during 2010-11 under TRQ.

(iv) Allowed sugar mills on 17.04.2009 to import
duty-free raw sugar under Open General
License (O.G.L.). Later on, this facility was

extended to private trade on job basis.

(v} Allowed STC/MMTC/PEC and NAFED on
17.04.2010 to import duty-free white/refined
sugar initially with a cap of 1 million tons. Later
on, duty-free import was also allowed by other
Central/State Government Agencies and private

trade without any cap on the quantity.

Administrative Measures

(i  Removed levy obligation in respect of all
imported raw sugar and white/refined sugar.

(i) Banned export of non-basmati rice and wheat
until further orders, edible oils (except coconut
oil and forest based oil) up to 30.9.2011 and
pulses (except Kabuli chana and organic
pulses up to a maximum of 10000 tonnes per

year).

(ii) Export of edible oils permitted in branded
consumer packs of up to 5 kgs subject to a

limit of 10,000 tonnes.
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(iv)

v

(vi)

(vii)

(viii)

(ix)

()

(i)
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Effected no change in Tariff Rate Values of

edible - oils.

Extended stock limit orders in the case of
pulses, paddy and rice, edible oil, edible-
oilseeds and sugar.

The MEP of onions other than Bangalore Rose
Oniorts and Krishnapuram onions was uUs$
230per metric ton for-the month of July, 2011.
The MEP of Bangalore Rose Onion and
Krishnapuram onion was at USD 350 per-
metric tonnes and MEP of Sona Masuri and
Ponni Samba varieties of non-Basmati rice was:
at USD 850 per MT.

Maintained the Central issue Price (CIP) for
rice (at Rs 5.65 per kg-for BPL and Rs 3 per
kg for AAY) and wheat (at Rs 4.15 per kg for
BPL and Rs 2 per kg for AAY) since 2002.

Suspension of Futures trading in Rice, urad
and Tur by the Forward Market Commission
in the year 2007-08 continues during 2010-
11. Futures trading in sugar were suspended
w.e.f. 27.5.2009 up to 30.9.2010. However the
future trading in sugar has since been
resumed, with effect from 27.12.2010.

Proportion of sugar production requisitioned
as levy sugar was increased from 10 to 20%
for 2009-10 sugar seasons. However, for 2010-
11 sugar season, the levy obligation has been
reduced to 10%.

25 lakh tonnes of food grains have been
allocated on 6.1.2011 to all States/UTs for BPL
families at BPL issue prices for distribution
during January to June, 2011.

An additional adhoc allocation of 50 lakh
tonnes of foodgrains made on 16th May, 2011
to all State/UTs for BPL families at BPL issue
price for distribution during the current year
up to March, 2012.
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An additional adhoc allocation of 25 lakh
tonnes of foodgrains made on 6.1.2011 to all
States/UTs for APL families @ Rs. 8.45 per kg
for wheat and Rs. 11.85 per kg for rice for
distribution during January to June, 2011.

In addition, adhoc allocation of 50 lakh tonnes
of foodgrains made on 30th June, 2011 to all
State/UTs for BPL families for APL issue price
for distribution during the current year for the
months of June, 2011 to March, 2012.

Government has allocated 25 lakh tonnes of
wheét and 20 lakh tonnes of rice under OMSS
(D) 2011 for the period of January, 2011 to
September, 2011.

The Scheme for distribution of subsidized
imported pulses through State Governments/
UTs with subsidy of Rs. 10/- kg for distribution
to BPL families @ 1 kg per month.

The Scheme for distribution of subsidized
imported edible through State
Governments/UTs with subsidy of Rs.15/- kg
for distribution to ration card holders @ 1 litre

oils

per ration card per month.

Use of Unlicensed Bt. Cotton Seeds

SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:

SRAVANA 11, 1933 (SAKA)

to Questions 62

Will the Minister of AGRICULTURE be pleased to
state:

(a)

farmers in the country are using unlicensed Bt. cotton

whether reports have been received that the

seeds;

(b) if so, the details thereof including its adverse
impact on the productivity of cotton as well as the
interests of the farmers; and

(c) the action being taken in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWARY): (a) to (c) In the recent past Ministry of
Agriculture and Ministry of Environment & Forests have
received complaints regarding unlicensed/spurious Bt.
cottog seeds, the details of which along with action taken
are given in the enclosed Statement-l. The overall cotton
productivity in the country has increased from 463 kg
lin ha in 2004-05 to 513.95 kg lintha in 2010-11 (as
per Fourth Advance Estimates) and in the same period
the production has increased from 243 lakh bales to
334.25 lakh bales. '

Adequate provisions are availabie under the
Environment (Protéction) Act, 1986 & Rules 1989 for the
manufacture, use, import, export and storage of hazardous
micro organisms, genetically engineered organisms or
cells, Seeds Act 1966, Seeds Rules 1968 and Seeds
(Control) Order 1983 to curb the sale of fakefinferior
seeds including Bt. cotton seeds.

Statement

Details of Complaints of Supply of Spurious/Sub standard Seed
received by Government of India & Action taken

Sl No. Name of State Received by

Details of complaint

Action Taken

1

2 3

5

Haryana

Gujarat,
Madhya

Ministry of Agriculture

Cotton seeds in kharif
2011,

Ministry of Environment
and Forests

Selling spurious Bt.

The Ministry of Environment
and Forests received a

5 FIRs have been registered and
11 persons have been arrested
as reported by Govt. of Haryana.

In this context, Government of
Gujarat, Madhya Pradesh and
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1 2 4 5
Pradesh and communication dated Andhra Pradesh were requested
Andhra 11.01.2008 from M/s. to verify the complaint and to
Pradesh Monsanto regarding the take stringent action against

sale and cultivation of
unapproved Herbicide
Tolerant (HT) cotton
seeds in Gujarat, Madhya
Pradesh and Andhra
Pradesh. Subsequently,
Ministry of Environment
& Forests received a
complaint from Ms.
Aruna Rodrigues,
Petitioner in WP (Civil)
260 of 2005 regarding
the same issue.

dealers/distributors who selling
the illegal Bt. Cotton seeds.
Accordingly, samples were drawn
by the concerned State Govern-
ment and the presence of
Herbicide Tolerant (HT) cotton
was confirmed.

After detailed discussion
concerned State Governments
have been requested to continue
to take cognizance of various
complaints and to ensure strict
vigilance of the ginning units,
research farms, etc. The states
have been advised to initiate
prosecution under Environment
(Protectionf) Act, 1986 and Seeds
(Control) Order, 1983 against
erring companies and
individuals. The license of M/s.
Usha Enterprises who was
producing Herbicide Tolerant
seeds has been cancelled by
Government of Andhra Pradesh.
Flying squads were also deputed
by Government of Andhra Pradesh
for strict vigilance in this regard.

Implementation of Rajiv Awas Yojana

*30. SHRI EKNATH MAHADEO GAIKWAD:
SHR!I ASADUDDIN OWAISI:

Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether the first phase of Rajiv Awas Yojana
(RAY) to facilitate affordable housing for slum dwellers
has been launched;

(b) if so, the details and the salient features of
the scheme;

(c) the criteria adopted by the Government for
selection of cities under the scheme along with the details
of cities likely to be covered, State-wise;

(d) whether the Union Government proposes to
provide financial assistance to the State Governments for
assigning property rights to slum dwellers; and

(e) if so, the details thereof, State-wise?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) In pursuance of the Government's
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vision of creating a Slum-free India, a new scheme 'Rajiv
Awas Yojana' (RAY) has been launched on 02.06.2011.

{b) The Scheme will provide financial assistance
to States that are willing to assign property rights to slum
dwellers for provision of decent shelter and basic civic
and social services for slum redevelopment, and for
creation of affordable housing stock. Fifty percent (50 %)
of the cost of provision of basic civic and social
infrastructure and amenities and of housing, including
rental housing, and transit housing for in-situ
redevelopment — in slums would be borne by the Centre,
including operation & maintenance of assets created
under this scheme. For the North Eastern and Special
Category States the share of the Centre would be 80%
including the cost of land acquisition, if required.

In order to incentivize land assembly and increase
affordable housing stock, as part of the slum containment
strategy, the scheme of Affordable Housing in Partnership
will be dovetailed with- RAY and central support wiil
provided at the rate of Rs. 50,000 per unit of affordable
dwelling unit or 25% of the cost of civic infrastructure
{external and internal), whichever is lower.

As a means of Credit Enablement, the Interest
Subsidy Scheme for Housing the Urban Poor (ISHUP),
will also be dovetailed with RAY, with the existing ceiling
of the subsidized loan of Rs. 1.00 iakh.
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The Government has approved the establishment
of Credit Risk Guarantee Fund to facilitate lending to the
urban poor for housing purposes, with an initial corpus
of Rs. 1000 crore in the current year.

(¢} The selection of the cities will be done in
consultation with the Centre. The Scheme is expected to
cover about 250 cities, mostly with population of more
than three lakh, across the entire country by the end of
12th Plan (2017). The States would be i required to
include all the mission cities of JNNURM, preferably cities
with more than 3 lakh population as per 2001 Census;
and other smaller cities, with due consideration to the
pace of growth of the city, of slums predominance of
minority population, and areas where property rights are
assigned. The scheme will progress at the pace set by
the States. The iist of 157 cities to which funds have
been released for undertaking preparatory activities under
Slum Free. City Planning Scheme i.e. the preparatory
phase of RAY is enclosed at Statement.

(d) and (e) The central assistance under RAY is
conditional to reforms by the States. The reforms required
here are directly linked to the objectives of the scheme,
and necessary for the scheme to be successful. The key
reform under the scheme for availing financial assistance
is enactment of law for assigning of property rights by
concerned States/UTs.

Statement

List of 157 cities

SI. No. Name of State/UT Amount Released

(Rs. in lakhs)/ Number

Cities - Fund released for SFCP

of cities
1 2 3 4
i Andhra Pradesh 472.72 (10 cities) 1 Greater Hyderabad Mpl. Corp
(GHMC)
2nd Instaliment of 969.40 2 Greater Visakhapatnam

lakhs released in March, 2011

Mpl.Corp(GVMC)
3 Vijayawada

4 Tirupathi
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1 2 3 4
5 Guntur
6 Nellore
7 Kurnool
8 Rajamundry
9 Warangal
10 Kakinada
2 Arunachal Pradesh 111.29 (2 cities) 11 Naharlagun
12 ftanagar
3 Assam 76.34 (1 city) 13 Guwabhati
4 Bihar 191.59 (4 cities) 14 Patna
15 Gaya
16 Bhagalpur
17 Muzaffarpur
5 Chhattisgarh 182.88 (4 cities) 18 Bhilai Nagar
19 Raipur
20 Bilaspur
21 Korba
6 Delhi 981.96 (DMC) 22 Municipa!l Corporation of Delhi Area
7 Goa 111.70 (3 cities) 23 Mormugao
24 Panaji
25 Margao
8 éujarat 431.64 (8 cities) 26 Ahmadabad
27 Surat
28 Vadodara
29 Rajkot
30 Jamnagar
31 Bhavnagar
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1 2 3 4
32 Bharuch
33 Porbandar
9 Haryana 151.3 (3 cities) 34 Faridabad
35 Panipat
36 Yamunanagar
10 Himachal Pradesh 63.84 (1 city) 37 Shimia
1 Jammu and Kashmir  236.80 (6 cities) 38 Jammu
39 Srinagar
40 Anathanag
41 Udhampur
42 Barahmulla
43 Kathua
12 Jharkhand 206.11 (4 cities) 44 Jamshedpur
45 Dhanbad
46 Ranchi
47 Bokaro Steel City
13 Karnataka 400.4 (8 cities) 48 Bangalore
49 Mysore
50 Hubli-Dharwad
51 Mangalore
52 Belgaum
53 Gulbarga*
54 Davanagere
55 Beltary
14 Kerala 263.31(6 cities) 56 Kochi
57 Thiruvananthapuram
58 Kozhikode
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1 2 3 4
59 Kannur
60 Kollam
61 Thrissur
15 Madhya Pradesh 288.25 (6 cities) 62 Indore
63 Bhopal
64 Jabalpur
65 Gwalior
66 Ujjain
6>7 Sagar
16 Maharashtra 944.67 (16 cities) 68 Greater Mumbai
69 Pune
70 Nagpur
71 Nashik
72 Aurangabad
73 Solapur
74 'Bhiwandi
75 Amravati
76 Kolhapur
77 Sangli-Miraj Kupwad
78 Nanded-Waghala
79 Malegaon
80 Akola
81 Jalgaon
82 Ahrnadnagar
83 Dhule
17 Manipur 55.79 (1 city) 84 Imphal
18 Meghalaya 95.63 (1 city) 85 Shilong
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1 2 3 4
19 Mizoram 467.07 (8 cities) 86 Aizwal
. 87 Champhai
88 Kolasib
89 Laungltai
" 90 Lunglei
o] Mamit
92 Saiha
93 Serchhip
20 Nagaland 108.03 (2 cities) 94 Kohima
95 Dimapur
21 Orissa 184.12 (5 cities) 96 Bhubaneswar
97 Puri
98 Cuttack
99 Raurkela
100 -Brahmapur
22 Puducherry 79.01 (2 cities) 101 . Pondicherry
102 Ozhukari
Punjab 583-34 (5 cities) 103 Ludhiana
104 Amritsar
105 Jalandhar
106 Patiala
107 Bhatinda
24 Rajasthan 281.15 (6 cities) 108 Jaipur
109 Jodhpur
110 Kota
111 Bikaner
112 Ajmer
113 Udaipur
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1 2 3 4
25 Sikkim 62.39 (1 city) 114 .Gangtok
26 Tamilnadu 480.14 (9 cities) 115 Chennai MCorp
116 Coimbatore
117 Madurai
118 Tiruchirappalli
119 Salem
120 Tiruppur
121 Tiruneiveli
122 Erode
123 Vellore
27 Tripura 54.68 (1 city) 124 Agartala
- 28 Uttar Pradesh 733.17 (18 cities) 125 Kanpur
126 Lucknow
127 Agra M Corp
128 Varanasi
129 Meerut
130 Allahabad
131 Ghaziabad
132 Bareilly
133 Aligarh
134 Moradabad
135 Gorakhpur
136 Jhansi MB
137 Saharanpur
) 138 Firozabad
139 Muzaffarnagar
140 Mathura
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1 2 3 4
141 ShahJ‘ahanpur
142 Noida
29 Uttaranchal 114.63 (3 cities) “143 Dehradun
144 Nainital
145 Haridwar
30 West Bengal 423.27 (4 cities) 146 Kolkata
| 147 Asansol
148 Durgapur
149 Siliguri (Part)
32 Daman & Diu 58.06 (2 city) 150 Daman
151 Diu
33 Dadra Nagar Haveli 43-45 (2 city) 152 Silvassa
(U
153 Amli
34 Andaman & 76.18 (1 city) 154 Portblair
Nicobar (UT)
35 Lakshadweep (UT) 38.94 (3 cities) 155 Amini
156 Kavaratti
157 Minicoy

Upgradation of Equipment and
Weaponry Profile of NSG

*31. SHRI RAMSINH RATHWA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to
procure latest equipment and weapons for the National
Security Guard (NSG) personnel to improve the capability
of the force;

(b) if so, the details thereof and the total
expenditure likely to be incurred in this regard alongwith
the time by which such equipment are likely to be
purchased and provided to the personnel of NSG; and

(c) the other measures taken/proposed to be
taken by the Government for upgradation of equipment
and weaponry profile of NSG?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN]): (a) Yes, Madam.

(b) Procurement worth Rs. 86.25 crore (under
budget Head 'Arms and Ammunition', 'Machinery and
Equipment', ‘Information Technology', 'Motor Vehicles' and
‘Clothing, Tentage & Stores') is budgeted for the current
Financial Year 2011-12 for the National Security Guard
(NSG); and
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(c) Modernizaton of the Force is a continuous
process.

Dope Tests

*32. SHRI VIJAY BAHADUR SINGH:
SHRI KODIKKUNNIL SURESH:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether several sportspersons have been
tested positive in doping tests conducted by the National
Anti-Doping Agency;

(b) if so, the details thereof including the number
of such cases reported;

{c) whether a committee constituted to investigate
incidents of alleged doping among sportspersons has
submitted its report;

(d) if so, the outcome of the said report alongwith
the action taken so far by the Government against the
concerned sportspersons/coaches/officials etc. responsible
for the lapses; and

(e} the corrective measures taken/proposed to be
taken by the Government to stop such unethical practices
in future?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):
(a) and (b) Yes, Madam. The Anti Doping Rules of
National Anti DopingvAgency (NADA) became operational
from 1st January, 2009. Until 30.6.2011, NADA has

collected 6607 samples of sportspersons out of which’

242 have been returned positive for dope substances.

(c) The Government has appointed Justice Mukul
Mudgal, retired Chief Justice of the High Court of Punjab
& Haryana, as a one member Committee on 07.07.2011
to enquire into all the aspects of the issues relating to
prevalence of Doping. The terms of reference of the
inquiry Committee are as under:

() To determine the facts and

circumstances leading to large scale
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recent incidents of alleged doping in
Athletics discipline. '

(i) To examine reasons for such large scale
prevalence of doping and modus
operandi involved, including availability
of the prohibited substances in and

around training camps/competitions.

(iii) to enquire into the role of agencies

involved, if any.

(iv) To suggest remedial measures to
improve the protocols of dope testing and
its integrity and promotion so that such
lapses, if any, do not happen in future.

(v}  Any other issues.

The Committee has been given six weeks to submit
its report.

(d) and (e) The Government has taken the following
action, pending the Report of the Committee:

(i) The foreign coach, who was attached to the
4x400 meter women relay team, was
withdrawn from coaching activities on
05.07.2011. His services have been terminated
on 07.07.2011.

(i) One SAl Athletic Coach who was attached to
the 4x400 meter relay team at the National
Camp in Patiala has been placed under
suspension, and another coach has been
issued Show Cause Notice.

(i) The Caretaker of the New Girls Hostel of
NSNIS, Patiala, has been transferred. Similarly,
the Warden of Silver Jubilee Girls Hostel in
NSNIS, Patiala, has been withdrawn.

(iv) Two doctors (including lady doctor) have been
appointed as doctors on contract basis at
.NSNIS,"PatiaIa, with effect from 06.07.2011 to
look after the welfare of the athletes.
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{v} A report has been called for from Sports
Authority of India (SAl) on testing and proper
distribution of the food supplements.

(vij An FIR was lodged with the local police to

initiate action against the local chemists who

- are selling Schedule-H drugs off the counter

without prescription by the doctor/valid license.

It is informed that police has raided various
chemists' shops.

(vi) The Drugs Controller General of India and
State Drugs Controller have been approached
for taking necessary action against the
chemists who are selling Schedule-H drug
without prescription by the doctors.

(viii) Secretary, Medical Council of India, has also
been approached to use her good offices to
ensure the control of the. malpractices indulged
in by the chemists.

(ix) Special lecturers are being arranged to elite
sports persons attending the National Coaching
Camps, National Coaches and Support Staff
to educate them about the banned drugs.
NSNIS, Patiala, has also issued instructions to
all for ensuring a drug free sports environment.

(x) Two campers in the National Coaching Camp
at SAl NSSC, Bangalore, were tested positive
and the services of their coach who was
working on contract basis, were terminated with
effect from 06.06.2011.

(xi)y NADA has aiready taken action to rotate
Doping Control Officers.

The corrective measures taken/proposed to be taken
by NADA to curb Doping in Sports are as follows:

(i) increasing the frequency of testing of Core
probables undergoing training at various
centres for London Olympics, 2012

(i)  Surprise checking of rooms of Athletes,
Coaches "and Support Personnel at training
institute's and surprise collection of samples.
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(iii) | Distribution of educational materials related to
dope related issues amongst Sportspersons,
Coaches & Support Personnel.

(iv) Increase in Seminar/Workshops/Teaching
Sessions with Athletes and Coaches.

(v)  Closer surveillance and vigilance on Coaches
and Support Personnel through their
Employers.

Crime in NCT of Delhi

*33. SHRI S.R. JEYADURAIL: Will the Minister of
HOME AFFAIRS be pleased to state:

(@) whether several incidents of crimes have
been reported in the National Capital Territory (NCT) of
Delhi;

(b) if so, the total number of such cases reported/
registered in the NCT of Delhi during each of the last
three years and the current year, crime-wise including
rape, gang-rape, molestation, murder, bank robbery, theft
of vehicles/mobiles/laptops, dacoity, kidnapping, chain-
snatching etc.;

(c) the total number of such cases solved/
unsolved separately including the action taken against
the accused and the steps taken to solve all the cases
during the said period;

(d) the action taken against the police personnel
for dereliction in the discharge of their duties and
possession of unauthorised arms and ammunition during
fhe said period, rank-wise; and

() the concrete measure taken by the
Government to check such crimes including the steps
taken to provide security to women and children?

THE MINISTE'R OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The details of total
criminal cases registered by Delhi Police during last three
years and the current year i.e. 2008, 2009, 2010 and
2011 (upto 30.06.2011) are as follows:
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Sl. Crime Head 2008 2009 2010 Upto
No 30.06.2011
1. Dacoity 24 36 32 20
2. Murder 554 552 565 271
3. Attempt To Murder 389 369 31 187
4. Robbery 541 515 599 308
5. Riot 71 57 53 31
6. Kidnapping For Ransom 24 29 18 07
7. Rape - 466 469 v 507 258
8. Snatching 1377 1345 1671 716
9. Hurt 1936 1938 - 1925 956
10. Burglary 1926 1733 1502 756
11. Motor Vehicle Theft 11020 13224 14966 7340
12. House Theft 1539 1948 1868 . 902
13. Other Theft 6308 6559 6254 3378
14. Molestation of Women 611 552 601 352
15. Kidnapping/Abduction 1567 2536 3208 1893
16. Fatal Accident 2015 2272 2104 944
17. Simple Accident 6589 5342 ‘ 5116 2614
18. Other IPC Crimes 12393 10775 9992 5137
Total IPC 49350 50251 51292 26070

In 1998 the population of Delhi was 128.3 lakh and
the total IPC crime was 64882 whereas, while the
population rose to 163.84 lakhs in the year 2010, the
total IPC crime remained only 51292, which shows that
the crime has been on decline in Delhi, despite growth
of population. In Delhi, the crime per lakh of population,
a yardstick generally followed to compare crime over a
period, has shown a steady decline over the last decade
in terms of total IPC crime as well as heinous crime. The

total IPC crime per lakh of population in Dethi was 505.71
in 1998 which has come down to 311.23 in 2011.
Similarly, total heinous crime per lakh of population has
come down from 21.88 in 1998 to 12.92 in 2011.

(c) The details of total number of such cases solved/
remained unsolved including action taken against the
accused during each of the last three years and the
current year i.e. 2008, 2009, 2010 and 2011 (upto
30.06.2011) are as follows:
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Year Disposal of Cases Action Taken
Reported Solved Unsolved Persons
- Arrested
2008 49350 29906 19444 43381
2009 50251 27829 22422 40890
2010 51292 24702 26590 34683
2011 26070 11360 14710 16014
{upto
30.06.2011)

to Questions 86
1 2 3 4 5
Assistant 00 00 00 00
Sub-Inspector
Head 00 00 00 00
Constable
Constable 00 o1 02 01

Total 00 01 02 01

(d) The details of action taken against the police
personnel for dereliction in discharge of duty during the

years 2008, 2009, 2010 and 2011 (upto 30.06.2011) are -

as follows:

Year 2008 2009 2010 2011

Rank (upto
30.06.2011)

Inspector 84 196 196 147

Sub- 139 259 213 197

Inspector

Assistant 186 330 309 322

Sub-Inspector

Head 228 428 475 512

Constable ' '

Constable 350 600 717 671

Total 987 1813 1910 1849

The details of police personnel found in possession
of unauthorized arms and ammunition during the years
2008, 2009, 2010 and 2011 (upto 30.06.2011) are as

iollows:

Year 2008 2009 2010 2011
Rank (upto
30.06.2011)
i 2 3 4 5
Inspector 00 00 00 00 -

Sub-Inspector 00 - 00 00 00

(e) Delhi Police has taken following measures to
check the incidents of crime and to provide security to

women and children:

() Crime-prone areas have been identified and
police resources including pickets, foot
patrolling and the PCR Vans have been
relocated to enhance visibility and prevent

crime.

(i) New Emergency Response Vehicles (ERVs)
have been introduced and deployed in crime-
prone Police Stations to respond quickly and

preserve the scene of crime.

(ii) Senior Citizens identification has been
intensified so that they get special care from

the Police Stations concerned.

(iv) Areas where students from the NE states
reside in large numbers have also been
identified and police presence and interaction

enhanced.

(v) Special emphasis has been given on Servant

and Tenant verifications.

(vi) Effective surveillance is being maintained over

“active criminals.

(vii) Identifying the vulnerable areas requiring
presence of women police staff like University

area, Bus stops etc. To cover such areas
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prone to crime against women, lady police staff
has been deployed in beats and in PCR Vans.
Two police stations predominantly staffed by
women have been opened in the North and

South Campus.

(viii} Women Help Desks have been formed in all
police stations and speci;I measures -have
been taken for safety and security of wome;w
employees by issuing directions u/s 144
Cr.P.C. to BPOs, Corporate and media houses

for taking safety steps.

(ix) Gender sensitization programmes have been
organized for police personnel. PCR Vans

have been directed to help stranded women.

(x) Helplines such as Women's helpting — 1091
and the Anti-Obscene Call/Anti-stalking
helpline — 1096 have been started.

(xi) Delhi Police has also established Anti-Human
Trafficking Units (AHTUs) in all Districts and
has formulated SOP in respect of missing
children which mandates prompt registration
of FiRs in respect of missing children and
proper follow up of investigation of these

'

cases.
[Translation]
Disposal of Consumer Cases

*34. SHRIMAT! DEEPA DASMUNSI:
SHRI JAI PRAKASH AGARWAL.

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@) the number of cases filed and those pending
before the various consumer fora across the country for
the last three years and the current year, year-wise, State

and UT- wise;
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(b) whether any time-frame has beenset for the

disposal of such cases by the various fora;

(c) if so, the details thereof alongwith the steps

taken/proposed to be taken to expedite the same;

(d) whether any consumer awareness programme
has been undertaken :in ‘the country, particularly in the -

State of West Bengal, and

(e) if so, the details thereof and the manner
in. which the said awareness campaign has been

undertaken?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V.THOMAS): (a) The number of
consumer cases filed and those pending in National »»
Commission, State Commission and District Fora across
the country for the last three years and the current year,
year-wise, State and UT-wise, as per information received
from National Consumer Disputes Redressal Commission,

é at Statement-l and |l

(b) and (c) As per Section 13 (3 A) of the Consumer
Protection Act 1986, every complaint shall be heard as
expeditiously as possible and endeavour shall be
made to decide the complaint within a period of three
months from the date of receipt of notice by opposite
party where the complaint does not require analysis or
testing of commodities and within five months, if it requires
analysis or testing of commodities. Steps taken to
strengthen the Consumer Fora and improve their
efficiency for speedy disposal of cases are given at

Statement-|ll.

(d) and (e) Department of Consumer Affairs
has undertaken a comprehensive Consumer
Awareness Programme in the country includingjhe State
Government, of West Bengal, which is detailed at

Statement-1V.
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Statement-I

Year-wise filing and disposal in

National Commission and State Commissions

(Upto 30.06.2011)

2008 2009 2010 2011

Filed Disposed Filed Disposed - Filed Disposed Filed Disposed

National 5873 5456 5399 7350 5444 4497 1283 968
Commission
States 2008 . 2009 2010 2011

Filed Disposed Filed Disposed Filed Dispos_ed Filed Disposed

1 2 3 4 5 6 7 8 9
Andhra Pradesh 2014 1595 1485 552 1518 221 31 229
A & N Islands NA NA. N.A, N.A.

Arunachal ?radesh 3 4 0 0

Assam 146 20 79 194 73 133

Bihar 616 755 720 717 700 389

Chandigarh A 2376 1448 783 ‘1127 575 1061 87 123
Chhattisgarh 962 451 891 1232 843 1109 205 185

D & N Haveli/ 0 0 4 0
Daman & Diu '

Delhi 1464 1859 1359 1129

Goa - 89 176 73 119

Gujrat ‘ 2428 1739 2248 2516

Haryana 2274 2134 1923 3906 | 2013 4201 480 1709
Himachal Pradesh 1508 1521 1694 1789 1722 1689 637 426
Jammu & Kashmir 187 234

Jharkhand 583 515 448 418 368 435

Karnataka . 3149 3105 4610 4500 5569 3056 1514 1001

Kerala - 463 1632 834 1684 792 1545
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1 2 3 4 5 6 7 8 9
Lakshadweep 0 0 2 2 0 -0 0
Madhya Pradesh 3250 3201 2764 1962 2880 2_228
Maharashtra 4673 3935 3839 3783 3532 3645
Manipur N.A. N.A. N.A. N.A.
Meghalaya 22 4 1" 6 '
Mizoram 21 25 9 9 12 12
Nagaland N.A. N.A. N.A. N.A.
Orissa 1122 573 1216 1136 840 1725 172 270
Pondicherry 48 34 19 | 25 9 12 8 24
Punjab 1742 1926 2020 1791 2339 1681 618 448
Rajasthan 3196 4604 2887 3902 3535 3201 1021 882
Sikkim 0 2 4 0. 3 6
Tamilnadu 1039 933 566 309 1056 1180
Tripura 68 121 71 63 53 57
Uttar Pradesh 2832 3569 2733 2161 2760 6998
Uttarakhand 290 289 242 391 482 330 108 127
West Bengal 502 694 769 825 967 743
Total 37067 37098 34303 36248 32641 35657 4881 5424
Note: 'N.A.* means ‘Not Available'.
Statement-ll
Year-wise filing and disposal in Districrt Forums
(Upto 30.06.2011)
States 2009 2010 2011
Filed Disposed Filed Disposed Filed Disposed Filed Disposed
1 2 3 4 5 6 7 8 9
Andhra Pradesh 5561 5358 5015 4075 5418 1749 1368 85
A & N Islands N.A. N.A. N.A. N.A.
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1 2 3 4 5 6 7 8 9
Arunachal Pradesh 16 13

Assam 743 802 154 60

Bihar 2873 2326 3952 4046 3044 4002

Chandigarh 2908 2791 2600 2477 2509 2123 506 458
Chhattisgarh 1976 2105 2064 2271 2123 2018 527 579
D & N Haveli/ 6 0

Daman &Diu

Delhi 11378 10358 11288 9411

Goa 213 334 191 225

Gujrat 9418 7895 9970 9636

Haryana 10986 8751 12050 11732 12165 12649 2798 3025
Hirﬁachal Pradesvh 2153 2290 2387 2253 2229 1956 957 889
Jammu and Kashmir NA. N.A. N.A. N.A.

Jharkhand 1~748 2308 1488 1802 918 843

Karnataka 10073 10189 10041 9672 11799 10744 3002 2650
Kerala 5119 5802 5608 6177 5115 5991

Lakshadweep 2 3 5 0 8 4

Madhya Pradesh 12267 11006 13889 11644 13125 12166

Maharashtra 16956 16375 17933 14578 13708 13614

Manipur N.A. N.A. N.A. N.A. |

Meghalaya N.A. N.A. N.A. N.A.

Mizoram 253 214 869 248 72 462

Nagaland N.A. NA. N.A. N.A.

Orissa 4099 4108 4420 4250 4271 3376 1096 898
Pondicherry 104 61 102 12 123 67 42 51
Punjab 8684 8917 10559 10247 10745 10961 2570 2298
Rajasthan 17690 15558 156543 - 10518 18943 16360 5361 3861
Sikkim 19 6 7 13 12 13
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1 ) 2 3 4 5 6 7 8 9
Tamilnadu 3363 3354 3985 2520 3904 6672
Tripura N.A. N.A. N.A. N.A.
Uttar Pradesh 24895 19671 24868 18829 25804 24514
Uttarakhand 1073 939 1037 890 1218 1626 477 406
West Bengal 3907 - 3325 5207 4911 3849 4467

158483 144859 165232 142497 141102 136377 18704 15200

Total

Note: 'N.A.' means ‘Not Available'.

Statement-lll

Steps taken to strengthen the Consumer Fora and
improve their efficiency
for speedy disposal of cases

()  Financiat assistance is being provided by the

Central Government to the States/UTs for

strengthening of infrastructure of District Fora
and State Commissions (Building as well as
Non-Building Assets) under the scheme
"Strengthening Consumer Fora" presently. The
Computerization and networking of all the
Consumer Fora across the country is also
being undertaken through NIC, under the
scheme "CONFONET"

(i) Some of the State Commission and District
Fora are adopting the process of holding Lok
Adalats for speedy disposal of the cases. The
National Commission has also started holding
Lok Adalat.

(i) The National Commission holds Circuit Bench
sittings as per the provisions of Section 22C
of the Consumer Protection Act, 1986. So far,
the National. Commission has held Circuit
Bench sittings at Hyderabad, Bangalore,
Chennai, Pune, Kolkata, Ernakulam and
Ahmedabad.

(iv) In additional to the existing five Benches
of the National Commission, the Central

Government has recently sanctioned one
additional bench for the National commission
for a period of five years for disposing off
backlog of pending cases.

(v) In the following States Circuit Benches/
Additional Benches are functioning:

(a) Gujarat 03 Additional Benches

(b) Maharashtra Circuit Bench at Nagpur &
Aurangabad

(c) Uttar Pradesh 01 Additionat Bench

(d) West Bengal 01 Additional Bench

(e) Madhya Pradesh 01 Additional Bench

()  Punjab 01 Additional Bench
Statement-lV

Brief Note on comprehensive Consumer Awareness
Programme including the State Government, of West
Bengal,undertaken by Department of
Consumer Affairs

The Department in association with other Ministries such
as Department of Chemical & Fertilizers, National
Pharmaceuticals Product Authority (NPPA), Reserve Bank
of India, |RDA, Department of Agriculture & Cooperation,
Ministry of Heath & Family Welfare, Department of Post,
Telecom Regulatory Authority of india, Department of
Food & Public Distribution, Directorate General of Civil
Aviation (DGCA), Ministry of Human Resource
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" Development ¢IRD), Ministry of Civil Aviation, Depariment
of Pharmaceuticals, indign Banks Association, Bureau of
Energy Efficiency (BEE) etc. has released various
advertisements on the consumer issues 1o educate
consumers and spread awareness. Advertisements were
released through Print media, Electronic media, Outdoor
media, Online medium etc. through a nation wide
comprehensive publicity campaign "Jago Grahak Jago"
with focus on rural & remote areas.

Department has also released Grants-in-aid to State
Government, and UTs for undertaking consumer
awareness activities in local language through local
medium.

The status of Grant-in-aid released to State Government,
of West Bengal for undertaking consumer protection
activities during the financial year 2006-07 onwards is
as under:

Sl.  Name of Year Amount
No. the State released
(Rs.)
1 West Bengal 2006-07 23,75,000.00
2  (Special Project) 2006-07 1,02,00,000.00
3. 2007-08 Nil
4. 2008-09 Nil
5. 2009-10 Nil
6. 2010-11 35,77,079.00
Total 1,61,52,079.00

SRAVANA 11, 1933 (SAKA)

The activities undertaken included installation of
Hoardings containing the addresses of Consumer Fora
and other redressal agencies at prominent places,
development of animated films, Electronic Performance
_aid, folk songs/dramas, audio Visual along with cinema
slides for Distribution in Gram Panchyats Blocks, Police
Stations, awareness through Doordarshan, AIR phone in
programmes advertisements through Print Media & Impact
Assessiment.

Grant in aid released from Consumer Welfare Fund

Financial assistance upto a maximum of Rs. 3 crore

" to Questions 98

is given to the Central and State Government Depart-
ments/Organisations/ Undertakings/VCOs/ NGOs from the
Consumer Welfare Fund for spreading Consumer Literacy
and Awareness Building Programmes, for Consumer
Education, Community, based Rural Awareness Projects,
Consumer Clubs in schools/colleges, building Aup of
infrastructure facilities for organising Consumer Education
activities in furthering Consumer Awareness Research/
Seminars, funding States/UTs to strengthen the Consumer
Welfare programmes.

From Consumer Welfare Fund, the following has
been sanctioned to West Bengal:

(1) An amount of Rs. 40 lakhs was sanctioned to
the State Government of West Bengal in 2006
to run 400 Consumer Clubs in school. Further,
an amount of Rs. 25 lakhs was sanctioned to
the Government of West Bengal for setting up
of state CWF.

(2) I|-land Informatics Ltd., an NGO has been
sanctioned Rs. 57.00 lakhs for promoting
consumer awareness in Rural areas in West
Bengal under IEC programme. I-land Infor-
matics Ltd., Kolkata has conducted 720 theatre
shows and 240 Ventriloquism shows or
Talking doll shbws in .the rural areas of
Bankura, Birbhum, Melda Coochbehar, Jalpai-
guri and Purulia districts of West Bengal during
the period July, 2008 to June, 2009. {-land
Informatics Ltd., Kolkata has conducted 720
theatre shows and 240 Ventriloquism shows
or Talking doll shows in the rural areas of
North 24 Parganas, South 24 Parganas, Nadia,
Murshidabad, Pachim Medinapur, Dakshin
Dinajpur districts of West Bengal during the
period November 2009 to April, 2010.

(3) M/s. Federation of Consumer Association of
West Bengal was sanctioned Rs. 2,18,13,686/-
for upgradation of existing Water and
Food Testing Laboratory with the objective to
disseminate the information to the concerned
parties and to the law enforcing authorities py
organising regular seminars/awareness camps.
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[English]
Report on CWG irregularities

*35. SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJ!:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

{a) whether a high level probe panel constituted
hy the: Government to investigate the alleged cases of
riegiiaris es and corruption connected with he XiX
Commonwealth Games (CWG), 2010 has submitted its
report to the Government;

{b) if so, the major finding thereof and the details
of the recommendations made by the said panel;

{c) the details of action takon/being taken by the
Government against the persons found guilty on the basis
af tne findings/recommendations made by the said panel;

and

(d) the other corrective measures taken/pro posed
0 be taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRi AJAY MAKEN):
(a) Yes, Madam.

(b)  The High Level Committee (HLC) headed by
Shri V.K. Shunglu has submitted 6 Reports. These relate
to (1) Host Broadcasting (2) Common wealth Games
Village (3) City Infrastructure. (4). Games Venues (5)
Organizing Committee (6) Organizing and Conduct of
CWG D-2010. The HLC in its various Reports has cited
instances of irregularities, procedural lapses, delay in
execution of the works, financial loss to the Government,
favouring of Contractors, not following the proper
procedure in awarding contracts, use of sub standard
material and purchase of material at higher cost, irregular
appointment of various staff/consultants, lack of
supervision/control over the contractors/staff etc. The High
Level Committee has in some cases also recommended

mnvestigations by various agencies.

AUGUST 2, 2011

to Questions 100

(c) and (d) In the matter related to award of contract
by Prasar Bharati to a private company, a case has been
registered against CEO of Prasar Bharati and one private
individual. A GoM has considered the observations made
by the HLC régarding the relationship between the
Government and Prasar Bharati and the CEO and the
Prasar Bharati Board and the Ministry of Information and
Broadcasting has done a comprehensive review of the
provisions of the Prasar Bharti Act and has recommended
certain amendments to the Act. Other mattors relating to
alleged forgery, falsification, record creation have been
referred to the Central bureau of Investigation (CBI) and

‘Directorate of Enforcement {or taking necessary action.

The CBI has already registered cases related to Overlays,
Queens Baton Relay, Timing, Scoring & Result System
and Merchandizing and Licensing, against 14 officials of
the Organizing Committee including its erstwhile
Chairman and 13 others 3 cases have also been
registered by CBI in matters related to Shivaji and
Talkatora Stadiums against 11 officials of NDMC, 2
officials of CPWD and some private entities. Similarly 1
case, pertaining to the Lawn Bowls venue at Jawaharlal
Nehru Stadium has been registered against 7 officials of
DDA and CPWD and a private company! In the case of
Barapullah Project of Government of Delhi, a case has
been registered by OBI against 3 officials of PWD of
Goverriment of Delhi and 2 private companies/individuals
and in the matter of Street Lighting project of MCD, a
case has been registered against 6 officials of MCD and
one private entity. Apart from the Central Bureau of
Investigation, the Enforcement Directorate and the Income
Tax authorities are also investigating alleged Irregularities.
The Central Vigilance Commission (CVC) is also
examining various complaints regarding the Games. The
other recommendations of the HLC including those related
to corrective action are also being examined carefully by
the Government in consultation with the Ministries
concerned.

Irregularities in PDS

*36. SHRI GOPINATH MUNDE:
SHRI SURESH KUMAR SHETKAR:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether the Government has received comp-
laints of large scale irregularities in the Public Distribution
System (PDS) in connivance with the personnel of PDS
and Fair Price Shop owners;

{b) if so, the details thereof alongwith the action
taken thereon, State-wise;

{c} whether any action plan has been prepared
for strengthening and improving the working of PDS; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V.THOMAS): (a) to (d) Targeted
Public Distribution System (TPDS) is operated under the
joint responsibility of the Central and the State/Union
Territory (UT) Governments. Central Government is
responsible for procurement, allocation and transportation
of foodgrains upto the designated depots of the Food
Corporation of India. The operational responsibility for
allocation and distribution of foodgrains within the States/
UTs, identification of eligible Below Poverty Line (BPL)
families, issuance of ration cards to them and supervision
over and monitoring of functioning of Fair Price Shops
(FPSs) rests with the concerned State/UT Government.

There have been reports about irregularities in
implementation of TPDS in certain regions/States in the
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country. As and when complaints are received by the
Government from individuals and organizations as well
as through press reports, they are sent to State/UT
Governments concerned for inquiry and appropriate
action. A statement indicating State-wise number of
complaints on TPDS received in the department from 2008
to 2011 (upto June, 2011) is at Statement-I.

For monitoring supplies and securing availability
and distribution of essential commodities under TPDS,
the Central Government issued Public Distribution
System (Control) Order, 2001, under which the State and
UT Governments are responsible for implementing TPDS
and are competent to take action against those induiging
in malpractices in TPDS by invoking provisions of clauses
8 & 9 of the said Order. State-wise details of action taken
in last three years and the current year upto June, 2011 '
is Statement-il.

Strengthening and streamlining of TPDS is a
continuous process. Government has regularly reviewed
and has also issued instructions to States/Union Territo-
ries to strengthen functioning of Targeted Public
Distribution System (TPDS) by improving monitoring
mechanism and vigilance, increased transparency in
functioning of TPDS, adoption of revised Model Citizen's*
Charter, use of Information and Communication Techno-
logy (ICT) tools and improving the efficiency of Fair Price
Shop operations.

Statement-|

Complaints on TPDS received in the Department from individuals, organisation
& through media reports etc. from 2008 to 2011 (Upto June, 2011)

SI. No. State/UT 2008 2009 2010 2011
1 2 3 4 5 6
1 Andhra Pradesh 1 - 3 -
2 Arunachal Pradesh - - 2 2
3 Assam 4 6 1 1
4 Bihar 5 16 13 3
5 Chhattisgarh 1 4 5 -
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1 2 3 4 5 6
6 Delhi 26 29 37 9
7 Goa - - 1 -
8 Gujarat - 4 3 1
9 Haryana 6 5 24 6
10 Himachal Pradesh 1 - - -
11 Jammu and Kashmir - 1 3 -
12 Jharkhand 1 6 5 3
13 Karnataka 2 6 2 1
14 Kerala 4 1 3 1
15 Madhya Pradesh 2 9 13 2
16 Maharashtra 7 12 5 3
17 Manipur 2 - . -
18 Nagaland - 1 1 -
19 Orissa - 1 3 1 |
20 Punjab 1 1 2 -
21 Rajasthan 7 7 6 6
22 Sikkim - 3 2
23 Tamil Nadu 2 6 2 -
24 Uttarakhand - 1 1 -
25 Una; Pradesh 17 46 433 27
26 West Bengal 4 4 2 -
27 Chandigarh - - 2 -
28 Pondicherry - 1 - - -
Total 94 169 174 66
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Results of action taken by the State/UT Governments under Clauses 8 and 9 of the

SRAVANA 11, 1933 (SAKA)

Statement-I|

to Questions 106

PDS (Control) Order, 2001 from January, 2008 to June, 2011.

S1. No. Name of the State/UT Year Number of Number of Number of ~Number of
. inspections raids persons FPS Licenses
conducted officials ~ suspended/
arrested/ Cancelled/
prosecuted/ Showcause
convicted notices
issued/ FIR
lodged
1 2 3 4 5 6 7
1 Andhra Pradesh 2008 9245 5852 02 1747
2009 * * * L
‘2010 * * * *
201 1 * * * *
2 Arunachal Pradesh 2008 50 25 00 39
2009 63 00 06 15
2010 82 00 00 04
201 1 * * * *
3 Assam 2008 9879 607 29 577
2009 6941 456 41 397
2010 743 94 03 75
201 1 " * * *
4 Bihar 2008 53305 23 10 4338
2009 54934 19 . - 08 . 4822
© 2010 64332 81 31 7721
201 1 * ‘x * -
5 Chhattisgarh 2008 33088 1510 108 961
2009 25048 353 73 630
2010 31123 694 20 547

2011
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1 2 3 4 5 6 7

6 Delhi 2008 195 153 309 160
2009 02 88 71 00
2010 55 55 24 01
2011 . . . .

7 Goa 2008 242 04 00 18
2009 605 00 00 24
2010 366 00 00 10
2011 . . . .

8 Gujarat 2008 20788 06 59 358
2009 18544 03 74 381
2010 15508 00 143 338
2011 . . . .

9 Haryana 2008 2254 635 80 3112
2009 12320 1267 33 5084
2010 5972 388 32 2160
2011 . . . .

10 Himachal Pradesh 2008 27718 00 13 2220
2009 22994 00 04 1849
2010 24009 00 01 2458
2011 . . . .

11 Jammu and Kashmir 2008 * * * *
2009 - * * v
2010 * * * *
2011 * * * *

12 Jharkhand 2008 * * * *
2009 00 00 00 1590
2010 * * * -

2011
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1 2 3 4 5 6 7
i3 B Karnataka 2008 72311 3395 79 622
2009 78503 1876 99 428
2010 67671 23687 175 347
2011 . . . .
14 Kerala 2008 199694 97980 24 289
2009 149222 51715 25 183
2010 47648 15059 25 103
2011 . . . .
15 Madhya Pradesh 2008 * * * *
2069 98115 2964 178 736
2010 90172 2078 60 00
2011 . . . .
16~ Maharashtra 2008 * * * *
2009 . . . .
2010 . . . .
2011 . . . .
17 Manipur 2008 20 04 02 00
2009 . . . .
2010 . . . .
2011 . . . .
18 Meghamy; 2008 1082 80 05 79
2009 849 10 00 35
2010 " * * *
2011 * * * .
19 Mizoram 2008 149 141 02 45
2009 317 395 05 155
2010 353 246 00 24

201

.
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1 2 3 4 5 6 7
20 Nagaland 2008 284 01 00 01
' 2009 185 00 00 00
2010 197 08 00 00

2011 60 01 00 00

21 Orissa 2008 49925 1734 97 962
2009 16006 60723 24 1007

2010 00 56341 245 1643

2011 00 18539 88 715

22 Punjab 2008 . . . .
2009 28265 2126 27 1986

2010 . . . .

2011 . . . .

23 Rajasthan 2008 00 813 296 00
2009 00 814 154 00

2010 00 359 214 00

2011 . . . .

24 Sikkim 2008 00 00 00 00
2009 00 00 00 00

2010 87 00 00 00

2011 00 00 00 00

25  Tamil Nadu 2008 271092 22268 1266 00
2009 225803 12565 1650 00

2010 239993 27485 3081 00

2011 . . . .

26 Tripura 2008 9790 540 14 572
2009 10111 279 16 660

2010 12379 419 12 760

2011

2
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1 2 3 4 5 6 7
27 Uttarakhand 2008 7732 4781 58 133
2009 13059 6517 41 303
2010 10853 5419 45 181
2011 * * ' * *
28  Uttar Pradesh 2008 237377 39474 2781 15245
2009 221076 39324 2398 15105
2010 194259 40124 2375 10619
2011 . . . .
29 West Béngal 2008 9815 348 60 963
2009 7826 239 05 760 °
0010 "’ A . . .
2011 . . . .
30  A&N Islands 2008 329 00 00 14
2009 156 00 00 09
2010 263 00 00 15
2011 . . . .
31 Chandigarh 2008 20 00 00 03
2009 42 00 00 10
2010 - o« * *
2011 * - y y
32  D&N Haveli 2008 20 21 01 00
2009 72 01 00 09
2010 43 00 00 - 04
2011 00 00 00 00
33 Daman & Diu 2008 00 00 o 00 00
2009 00 00 00 .00
2010 ' 18 00 © 00 19

201 1 * * * *
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1 2 3 4 5 6 7
34 Lakshadweep 2008 12 00 00 00
2009 12 00 00 00
2010 02 02 00 00
2011 . . . -
35 Puduchevrry 2008 5408 795 114 00
2009 3150 449 67 01
2010 154 00 00 01
2011 . . . .
Total | 2008 1021822 181190 5409 32453
2009 994220. 182183 5162 36179
2010 806282 172539 7386 27030
2011 60 © 18540 88 - 715
Grand Total= 2822384 554452 18045 96377
2008+2009+2010+2011

* Information not provided.

Use of 5ub-standafd Seeds

*37. SHRI S. PAKKIRAPPA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether there are reports of the use of sub-
standard/spurious seeds by the farmers in the country;

{by if so, the details thereof alongwith its likely
impact on the agricuitural production;

(c) the decline in agricultural production recorded
during each of the last three years, State-wise; and

(d) the action taken by the Government to supply
nood quality seeds to the farmers?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHR!I SHARAD
PAWARY): (a) to {c) Ministry of Agriculture in the recent
pact has received few complaints regarding substandard/

spurious seeds, the details of which alongwith action_
taken are at Statement-l. There has been no decline in
the foodgrain production during the last three years except
for 2009-10 due to drought in several parts of the country.
Details of foodgrain production during the last three years
are at Statement-ll.

(d) For regulating the quality of seeds in the
country and for curbing the saie of substandard/spurious
seeds, adequate provisions are available under the Seeds
Act, 1966, Seeds Rules, 1968 and Seeds Control Order,
1983. The State Governments are fully empowered to
take action in all such cases at their level. Further,
Ministry of Agriculture has an established system for
taking care of demand and supply of quality/certified
seeds before Kharit and Rabi seasons every year by way
of holding regular zonal meetings and facilitating tie-ups
between States and Seeds Agencies in the public

- sector.
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Statement-I

Details of complaints of supply of spurious/sub standard seed received
by Government of India since 2009 and action taken’

SI. No.

Name of State

Details of complaint

Action Taken

1.

Punjab

Chhattisgarh

Haryana

Complaint from Shri Surjit Singh Bhati,
Jallandhar (Punjab) in 2009 regarding
potato mini tuber seed obtained from M/s.
Technico Agri Sciences Ltd. alleging that
the seed in question was not performing.

Complaint regarding Paddy Hybrid (KRH-
2) during Kharif-2010. Seed was distri-
buted in 16 districts. Complaint was
received only from 8 districts regarding
variation in plant height and difference in
the time of flowering with sterility.

Selling spurious Bt. Cotton seeds in
Kharif 2011.

Matter was analyzed and investigated by
Central Potato Research Station, Jallandhar.
First Information Report (FIR) has been
registered against the panty. Party has filed a
writ petition (CWP No. 1838 of 2009) in the
High Court of Punjab challenging the FIR.

Eight committees consisting of cificers from the
State Department of Agriculture, National
Seeds Corporation (NSC) and Chhattisgarh
Seed & Agriculture [5evelopment Corporation
inspected the crop in these 8 Districts covering
86 blocks. Samples from the lots were drawn
and submitted to the University of Agricultural
Sciences (UAS), Bangalore, Directorate of Rice
Research and Project Director, Hyderabad for
DNA finger printing test. On detailed testing/
DNA finger printing about 47 sample of seeds
supplied by the NSC (out of 106) were found
to be below 95% purity. After discussions with
State Government, NSC has refunded full cost
of seed amounting to Rs. 201.70 lakh to
Chattisgarh State Seed & Agriculture Develop-
ment Corporation Ltd. In addition State Level
Sanctioning Committee (SLSC), Chhattisgarh
at its meeting held on 10.05.2011, approved
the proposal for carrying out rice and wheat
demonstration @ cost of Rs. 1351.60 lakh
during financial year 2011-12 for assisting the
affected farmers under RKVY. it was also
decided that a sum of Rs. 1051 lakh would
be provided as assistance under the RKVY to
the affected farmers. Thus, total amount of Rs.
2604.30 fakhs has been provided by NSC as
well as under RKVY for assisting the affected
farmers.

NSC has taken necessary steps to enforce
strict quality control measures to ensure the
quality of hybrid seeds.

5 FIRs have been registered and 11I persons
have been arrested as informed by the State
Government.
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Statement-il
State-wise Estimates of Production of Total Food Grain
Production ('000 Tonnes)
State/UT 2007-08 2008-09 2009-10 2010-11*
1 2 3 4 5
Andhra Pradesh 19303.0 20421.0 15295.0 20182.8
Arunachal Pradesh 2485 255.8 308.9 -
Assam 3470.0 4143.0 4481.1 4896.0
Bihar 10864.1 12220.7 10150.6 9884.0
Chhattisgarh 6291.9 5167.3 4902.8 7026.8
Goa 133.6 134.3 109.9 -
Gujarat 8206.0 6481.0 5761.0 7852.3
Haryana 15307.8 15613.7 15357.0 16040.9
Himachal Pradesh 1558.1 1401.2 1017.2 1531.1
Jammu and Kashmir 15721 1721.3 1314.2 13715
Jharkhand 4164.5 4188.7 2152.2 1823.6
Karnataka 12186.0 11275.0 10955.0 13290.0
Kerala 539.7 598.3 610.8 548.7
Madhya Pradesh 12070.5 13914.6 16016.4 14957.0
Maharashtra 156191.7 11427.6 12586.3 15066.0
Manipur 421.8 415.0 338.9 -
Meghalaya 231.8 236.3 239.1 -
Mizoram 19.1 58.9 62.4 -
Nagaland 473.2 514.2 354.2 -
Orissa 8143.3 7399.1 7553.1 7641.0
Punjab 26815.1 27329.8 26950.1 27‘224.0
Rajasthan 16058.7 16680.2 12350.1 18691.9
Sikkim 111.6 107.5 117.3 -
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1 2 3 4 5
Tamil Nadu 6582.3 7102.3 7511.4 8313.6
Tripura 633.3 634.7 6479 -
Utlar Pradesh 42094.8 46729.3 43195.3 47243.7
Uttarakhand 1796.0 1765.0 1796.0 1818.0
West Bengal 16050.2 16295.6 15741.6 13743.8
Andaman and Nicobar Island 241 23.9 27.1 -
Dadra and Nagar Haveli 33.1 32.7 21.3 -
Delhi 119.9 118.2 125.8 -
Daman and Diu 5.1 8.7 4.9 -
Pondicherry 54.1 51.5 52.9 -
Others _ - - - 2419.1
All India 230775.0 234466.4 218107.7 241565.7
"IV Advance Estimates.

Extension of JNNURM Sl. No. Name of the State Name of Town

*38. SHRI N. CHELUVARAYA SWAMY:
SHRI ASHOK KUMAR RAWAT:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(@) whether the Government had proposed to
extend Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) to 28 more cities in the country;

{b) if so, the details thereof and the status thereon;
and

{(c) the steps taken by the Government for early
implementation of the proposal?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
KAMAL NATH): (a) and (b) A proposal was mooted in
June, 2010 to include the following 28 cities/urban
agglomerations with populatioh of 5 lakh and above
under the Urban Infrastructure and Governance (UIG)
component of Jawaharlal Nehru National Urban Renewal
Mission (JNNURM):

2

3

Andhra Pradesh
Chhattisgarh

Gujarat

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Guntur Warangal
Durg-Bhilai Nagar
Bhavnagar
Jamnagar
Belgaum -
Hubli-Dharwad
Mangalore
Kozhikode
Gwalior
Amravati
Aurangabad

Bhiwandi
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1 2 3
Koflhapur
Solapur

8 Orissa Cuttak

9 Punjab Jalandhar

10 Rajasthan Bikaner
Jodhpur
Kota

11 Tamil Nadu Salem
Tiruchirappalli
Tiruppur

12 Uttar Pradesh Aligarh
Bareilly
Ghaziabad
Gorakhpur

On account of Gross Budgetary Support being fully
tied up in the Eleventh Five Year Plan and resource
constraints, these cities could not be included in UIG of
JNNURM.

(c) Does not arise in view of reply as above.
[Traniation]
Prices of Sugar

*39. SHRI C.R. PATIL:

SHR! BHISMA SHANKER ALIAS KUSHAL
TIWARI:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has decided to export
five lakh tonnes of sugar;

(b) if so, the details thereof and the reasons
therefor alongwith its likely impact on the prices of sugar
in the domestic market;
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(c) whether the Government has assessed the
availability and the prices of sugar in the domestic market
before taking this decision;

(d) if so, the details and the outcome thereof
indicating the production, demand, export and import of
sugar during each of the last three years and the current
year; and

(e) the steps taken to maintain adequate supply
and stabilise the prices of sugar in the domestic market?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) The
Central Government, in June, 2011 has allowed export
of 5 lac tonnes of raw, white/refined sugar under Open
General Lisence (OGL) in addition to 5 lac tonnes allowed
earlier in March/April, 2011. The decision to allow export
of sugar has been taken keeping in view the sugar stocks
in the country, the estimated domestic consumption, the
initial estimates about the sugarcane planting for the
ensuing sugar season and the domestic prices of sugar.
The objective is to avoid sugar stock build up and
resultant drop in prices, leading to burgéoning of cane
price arrears payable to farmers and to provide additional
liquidity to the sugar sector by capitalizing on the low -
global sugar balance and better international prices. The :
domestic retail prices of sugar are currently stabie.
Besides, the Government had also permitted export of
sugar against Advance Authorization Scheme, exports to
neighbouring countries and against preferential quota of
European Union and USA to the tune of about 11.23 lac
tonnes.

(d) The Directorate of Sugar has issued export
release orders for about 18.74 lac tonnes as on
25.07.2011 under various schemes. The physical exports
against the release orders issued to sugar mills for such
exports are in progress. The Production, demand, export
and import of sugar during each of last three years and
the current year is 'given at Statement.

() In order to maintain adequate supply of sugar
throughout the year and also to keep the prices stable,
the Government has been releasing a calibrated monthly
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sugar quota of non-levy sugar for sale in open domestic
market and levy sugar for supply through targeted public
distribution system (TPDS). Besides, the Government has
also imposed stock-holding and turnover limits on sugar
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dealers as also on Khandsari sugar upto 30-09.2011.
Stock holding limits have also been imposed on
large consumers of sugar which is in force upto

13.08.2011.

(In lac tonnes)

Particulars 2007-08 © 2008-09 2009-10 2010-11(P)
Carry over stocks with sugar mills 105 100 35.83 48.69
from previous season

Production of sugar 263 147 188 242
imports - 24.47 41.08* -
Total availability 368 271.47 265.63 290.9
Domestic releases for internal demand 215 230.8 208.78+###3.2 210-215
Export _ 58* 2.1 2.4 21
Closing stocks with sugar mills at the end 105 38.57 51.25 54.9-59.9

of the sugar season

* As per data from DGCIS, Kolkata. ** As per Depariment of Revenue.

#4t# Estimated to be direct import -corsumption by bulk consumers.

{P) Provisional figures.

NB: Closing balance of one season is diiferent from opening balance of next season to account for damaged/wet sugar and sugar

sold under Court orders efc.
[English]
Ban on Endosulfan
*40. SHRI MK. RAGHAVAN:
SHRI P.C. MOHAN:

Wilt the Minister of AGRICULTURE be pleased to
slate:

(a) whether use of endosulfan has been reported
to be harmful for human beings, livestock population and
agriculture sector;

(b) if so, the reaction of the Government thereon;

() whether the Government has banned the
production, storage and use of endosulfan recently and
issued appropriate instructions;

(d) if so, the present status and the details of the
manufacturers who have complied with the instructions;

(e) whether it has come to the notice of the
Government that the effect of endosulfan has spread to
several parts of the country; and.

(H if so, the details and the reaction of the
Government thereto?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR):; (a) to (f) Pesticides, including Endosuifan, are
toxic and are required to be used as per conditions
approved by the Registration Committee constituted under
section 5 of the insecticides Act, 1968. if used in the
manner prescribed, which is printed on the label and the
leaflet, pesticides (including Endosulfan) do not cause
harm to human beings, livestock or crops in agricuiture.
Health problems have been reported in Kasargod district
of Kerala, and recently by the State Government in
Dakshina Kannada district of Karnataka, allegedly due to
aerial spraying of Endosulfan in cashew plantations.
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In writ petition (civil) No. 213 of 2011 "Demacratic
Youth Federation of India vs Union of India & Ors”,
Hon'ble Supreme Court passed an ad-interim ofder on
13.05.2011 banning production, sale and use of
Endosuifan in the country till further orders and appointed
a Joint Committee headed by the Director General of
Indian Council of ‘Medical Research (ICMR) and the
Agriculture Commissioner to conduct a scientific study on
the question whether the use of Endosulfan would cause
any serious health hazard to human beings and would
cause environmental poliution. The Committee was also
directed by the Court .to suggest alternatives to
Endosulfan. Accordingly, the Central Government issued
instructions on 14.05.2011 to ali State Govermments/Union
Territory Administrations to implement interim order of the
Court in toto, which are binding on all manufactures.

[Translation]

IHSDP

231. SHRI IJYARAJ SINGH: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:
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(a) whether the Integrated Housing and Slum
Development Programme (IHSDP) is being run in all the
cities of Rajasthan;

(b) if so, the details thereof, city-wise; and

{c) the slum development works undertaken by
the Government during each of the last three years?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) to (c) The city-wiseftown-wise details

of 57 projects sanctioned for 51 cities/ towns in the State - -

of Rajasthan under the Integrated Housing, and Slum
Development Programme (IHSDP) are given in the
enclosed Statement. Under the IHSDP, Additional Central
Assistance (ACA) is provided for undertaking affordable
housing and basic amenities viz. security of tenure at
affordable prices, improved housing, water supply,
sanitation ‘and ensuring dellivery through convergence of
other already existing universal services of the Govern-
ment for education, health and social secwity to the urban
poor.

Statement

Integrated Housing and Slums Development Programme (IHSDP)

Total Projects Approved

Status as on 12.07.2011

Rs. in crores

Sl Name of Name of No. of Total Total Total Total  Total 1st 2nd Total Date of
No. the State District towns/ No.of Project number Central State install- install- ACA CSsC
ULBs Projects Cost of Share Share ment ment released Meeting
Appro- Appro- dwelling appro- (50% of approved
ved ved units ved Central
Approved Share
(new + approved)
Upgra-
dation)
1 2 3 4 5 6 7 8 9 10 11 12 13
1 Rajasthan  Alwar Alwar 1 19.71 2456 1460 511 7.30 7.30 19-Oct-07
2 Rajasthan  Bhilwara Asind 1 5.08 694 3.91 1.18 1.95 1.95 28-Sep-06
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o1 2 3 4 5 6 7 8 9 10 1 12 13

3 Rajasthan  Sri Ganganagar Anupgarh 1 16.39 592 10.75 5.65 5.37 6.37 5-Aun-10

4 Rajasthan | Jodhpur Bilara 1 13.96 574 9.35 4.61 4.68 4.68 17-dain-11

5 Rajasthan  Hanumangarh Bhadra 1 37.69 1332 24.25 1344 1212 12.12 17-0ap-1 1

6 Rajasthan  Banswara Banswara 1 4,23 217 2.66 1.56 1.33 1.33 5-Aug-10

7 Rajasthan  Pali Bali Nagar 1 3.30 523 2.64 0.66 1.32 1.32 28-Sep-06

8 Rajasthan  Barmer Balotra 1 8.48 447 5.47 3.01 2.73 2.73 » 5.47 24-Jan-08

9 Rajasthan  Baran Baran 1 9.70 407 7.37 2.33 3.68 3.68 7.37 8-Dec-06

10  Rajasthan Barmer Barmer 1 23.71 1281 ‘ 1522 8.50 7.61 7.61 24-Jan-08

11 Rajasthan  Jhalawar Bhawani 1 1.82 114 143 038 0.72 0.72 1.43  28-Sep-06
Mandi

12 Rajasthan  Bhilwara Bhilwara 1 19.13 1704 15.10 4.03 7.55 7.55 15.10 21-Mar-07

13  Rajasthan  Bikaner Bikaner 1 3.32 -0 2.66 0.66 1.33 1.33 2.66 30-Mar-06
Phase-|

14 Rajasthan  Bikaner Bikaner 1 | 35.57 1216 21.89 1367 1095 10.95 30-Sep-08
(Phase-Il)

15 Rajasthan  Jalore Bhinmal 1 10.59 639 5.38 5.21 2.69 2.69 - 27-Jan-10

16  Rajasthan Pratapgarh ~ Chhoti 1 9.22 380 6.20 3.02 3.10 3.10 17-Jan-11
Sadri 4

17  Rajasthan. Baran Chhabra 1 4.47 312 3.58 0.89 1.79 1.79 3.58 28-Sep-06

18 Rajasthan  Chittaurgarh Chittorgarh 1 6.70 540 5.12 .1.58 2.56 2.56 512  28-Sep-06
Phase-|

19  Rajasthan VChittorgarh Chittorgarh 1 10.93 433 7.33 3.61 3.66 3.66 5-Aug-10
Phasedl

20  Rajasthan  Pali Falna 1 4.46 361 3.52 0.95 1.76 1.76 3.52 11-Oct-06

21 Rajasthan  Sawai Madhopur Gangapur 1 3.52 161 2.46 1.06 1.23 1.23 26-Sep-07

22  Rajasthan  Bhilwara Gulabpura 1 1.24 0 100 025 0.50 0.50 1.00  30-Mar-06

23 Rajasthan Hanumangarh Hanuman- 1 22.25 651 17.54 471 8.77 8.77 17.54 21-Mar-07
garh '

24  Rajasthan  Jaisalmer Jaiselmer 1 16.76 1042 12.64 4.12 6.32 6.32 26-Sep-07

Phase-!
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1 2 3 4 5 6 7 8 9 10 11 12 13
25 Rajasthan  Jaisalmer J.aisalmer 1 32.81 1497 2187 10.94 1094 10.94 29-Sep-10
Phase-l|
26  Rajasthan  Pali Jaitaran 1 4.84 214 323 1.62 1.61 1.61 14-Aug-08
27  Rajasthan Jjhalawar Jhalarpatan 1 4.21 413 3.16 1.05 1.58 1.58  28-Sep-06
28 Rajasthan  Jhalawar Jhalawara 1 4.58 245 3.48 1.10 1.74 1.74  21-Mar-07
29  Rajasthan Jalore Jhalore 1 7.90 291 4.89 3.01 2.45 2.45 30-Sep-08
30 Rajasthan  Jodhpur Jodhpur 1 20.56 883 12.14 8.41 6.07 6.07 24-Jan-08
Phase-|
31 Rajasthan  Jodhpur Jodhpur- 1 44.40 1832 26.52 17.87 13.26 13.26 27-Feb-08
Phase-Il
32  Rajasthan  Kota Kaithoon 1 5.06 327 3.45 1.61 1.73 1.73  26-Aug-10
33 Rajasthan  Ajmer Kekri 1 18.60 871 12.77 5.83 6.38 6.38 14-Dec-10
34 Rajasthan  Kota Kota 1 21.62 1478 17.04 4.58 8.52 852 21-Mar-C7
Phase-|
35 Rajasthan  Kota Kota 1 28.58 845 15.14 13.44 7.57 7.57 9-Feb-11
Phase-ll
36  Rajasthan  Chittorgarh Nimbahera 1 11.06 457 759 347 3.79 3.79 5-Aug-10
37 Rajasthan  Pali Pali 1 22.06 2722 17.64 4.41 8.82 8.82 17.64 21-Mar-07
38 Rajasthan  Jodhpur Phalodi 1 23.27 764 13.79 947 6.90 6.90 15-Jul-09
39  Rajasthan  Jaisalmer Pokran 1 21.83 787 12'.20 9.63 6.10 6.10 15-JU1-09
40  Rajasthan  Chittaurgarh Pratapgarh 1 11.20 711 720 4.00 3.60 3.60 540  26-Sep-07
41 Rajasthan  Sirohi Pindwara 1 13.26 686 8.00 526 4.00 4.00 29-Sep-10
42  Rajasthan  Sirohi Pilibanga 1 6.41 244 427 214 2.14 2.14  29-Sep-10
43  Rajasthan  Hanumangarh Rawatsar 1 30.69 1398 18.51 12.18 9.26 9.26 26-Aug-10
44  Rajasthan  Pali Rani Nagar 1 0.79 19 0.63 0.16 0.32 0.32 0.63  28-Sep-06
45  Rajasthan  Chittorgarh Rawatbhata 1 36.55 1439 25.16 11.38 12.58 12.68 14-Oec-10
46  Rajasthan  Pali | Sadri 1 1.29 46 1.03 0.26 0.52 0.52 1.03  28-Sep-06
47  Rajasthan  Sawai Madhopur Sawai 1 13.48 976 993 3.56 4.96 496  29-Oct-07

Madhopur
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1 2 3 4 6 7 8 9 10 11 1 2. 13

48  Rajasthan  Sikar Sikar 5.44 556 4.35 1.09 2.18 218  28-Sep-0OS

49  Rajasthan  Jalore Sanchor 9.47 390 5.31 4.16 2.66 266 27-Jan-10

50 Rajasthan Kota Sangod 9.01 442 6.09 2.93 3.04 3.04 14-Dec-10

51 Rajasthan  Pali Sojat 3.16 196 2.53 0.63 1.27 1.27 2.53 8-Dec-06

52 Rajasthan  Pali Sumerpur 10.36 529 6.64 3.72 3.32 3.32 26-Aug-10

53 Rajasthan Ganganagar Suratgarh 35.05 1493 22.10 1295 11.05 11.05 30-Sep-08

54  Rajasthan  Pali Takhatgarh 16.69 635 9.25 7.44 4.63 4.63 15-Jul-09

55  Rajasthan  Tonk Tonk 4.46 136 3.57 0.89 1.78 1.78 3.57 30-Mar-06
Phase-1

56 Rajasthan  Tonk Tonk 9.45 384 5.97 3.48 2.99 2.99 14-Dec-10
Phase- If

57  Rajasthan Udaipu; Udaipur 2455 1737 16.07 8.48 8.03 8.03  20-Dec-07

Monuments in Orissa

232. SHRI YASHBANT LAGURI: Will the Minister
of CULTURE be pleased to state:

(a) whether many historical monuments in the
State of Orissa are in dilapidated conditions and have
been illegally occupied; *

(by if so, the details thereof, monument-wise; and

(c}) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and (b) Part of the area of following
four centrally protected monuments in Orissa are illegally
occupied:

1. Barabati Fort, Cuttack
2. Sisupalgarh; Bhubaneswar
3.  Khandagiti & Udayagiri Cave, Bhubaneswar

4. Chaudwar Fort, Chaudwar, District Cuttack

{c) FIRs have been lodged. The Archaeoiogical
Survey of India is in continuous coordination with the
State Government and district authorities in the matter
and there are also cases in the Honourable High Court
of Orissa for removal of such encroachments.

National Urban Housing and
Habitat Policy

233. SHRI NARANBHAI KACHHADIA: Will the
Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether the Government has constituted a task
force for preparing the National Urban Housing and
Habitat Policy in consultation with the State Governments
and other stakeholders;

(b) if so, whether the said task force has submitted
its report;

(c) if so, the details therof;

(d) the measures suggested by the task force to
make houses available to the poor and middie class
families at cheaper rates;
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(e) the steps taken by the Union Government
thereon?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) Yes, Madam. A Task Force was
constituted under the chairmanship of the then Secretary
of Ministry of Urban Employment and Poverty Alleviation
on 27.01.2005 with representatives from Plénning
Commission, Ministry of Finance and other Ministries/
Departments/State Government and Financial and other
nstitutions dealing with Housing Sector.

{b) and (c) The task force had submitted a formal
draft policy to this Ministry based on various inputs in the
matter of Legal, Regulatory, Financial and Technology
issues.

(d) and (e) Recommendations of the task force as
well as inputs received from varicus State Governments
and Central Ministries, non-Government organizations
and other stakeholders have been utilized to formulate a
draft National Urban Housing and Habitat Policy 2007
which among other issues also envisages measures for
augmenting housing stock for Economically weaker

. sections and Low Income Groups.

The National Urban Housing and Habitat
Policy (NUHHP) 2007 aims at promoting sustainable
development of habitat in the country with a view to
ensuring equitable supply of land shelter and services at
affordable prices to all sections of the society. However,
‘Jand' and ‘colonisation' being state subjects, it is for the
State Governments to pursue the initiatives under the
NUHHP: 2007 .

However, the Central Government is supporting the
States through various programmatic interventions:

The Jawaharlal Nehru National Urban Renewal
Mission (JNNURM), launched by the Government in the
year 2005 supports provision of housing and basic
services to urban 1 pocr in slums in 85 specified cities
under the Sub Mission Basic Services to the Urban Poor
(BSUP) and in other cities and towns under the Integrated
Housing and Slum Development Programme (IHSDP).
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The Interest Subsidy Scheme for Housing the Urban
Poor (ISHUP) provides for interest subsidy on housing
loans to the Economically Weaker Sections (EWS) and
Low Income Group (LIG) as part of credit-enablement
measures and encourages those households to avail of
loan facilities through Commercial Banks/Housing Finance
Companies for the purposes of construction/acquisition
of houses and avail 5% subsidy .in interest payment for
loans upto Rs. 1 lakh.

The scheme of Affordable Housing in Partnership
seeks assembly of land for construction of affordable
housing and provides Central Government assistance
towards provision of internal and external infrastructure
connectivity.

The newly launched scheme of Rajiv Awas Yojana
(RAY) aims to provide support for shelter, and basic civic
and social services for slum redevelopment and creation
of affordable housing stock to States that are willing to
assign property rights to stum dwellers.

[English]
Implementation of Programmes

234. SHRI SANJAY NIRUPAM: Will the Minister of
FOOD PROCESSING INDUSTRIES be pieased to state:

(a) the details of various programmes undertaken
by the Ministry of Food Processing Industries in the State
of Maharashtra and especially for Mumbai;

(b) the amount allocated and utilised by Maha-
rashtra under the said programmes during each of the
last three years and the current year; ‘

(¢) the amount earmarked for Mumbai under these
programmes;

(d) whether there is any delay in the implemen-
tation of these programmes;

(e) if so, the details thereof; and

(), the steps taken/proposed to be taken by the
Government thereon?

THE MINISTER OF STATER THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
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CHARANDAS MAHANT): (a) to (f) The Ministry of Food
Processing Industries (MFPI) have Five Pfan Scheme
during 11th Five Year Plan i.e. (i) Scheme for Infra-
structure Development, (ii) Scheme for Technology up-
gradation/expansion/modernization of Food Processing
Industries, (iii) Scheme for Human Resources Develop-
ment, (iv) Scheme for Strengthening of Institutions and
(v) Scheme for R&D, Lab for Quality Assurance, Codex

-SRAVANA 11, 1933 (SAKA)
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and Other Promotional Activities in the country including
Mumbai. '

The details of financial assistance provided in the
State of Maharashtra including Mumbai is at Statement.
Delay in the implementation of Programmes may take
place due to the land related issues, financial closures
etc. However, the process is closely monitored for timely
implementation.

Statement

Financial Assistance provided by Ministry of Food Processing Industries during
the last three years and current year in the State of Maharashtra including Mumbai

2008-09 (Rs. in lakhs)
Infrastructure Development Technology Quality Human Strengthening
MFP/FP* Cold Abattoir Upgradation/ Assurance, Resource of Institution
Chain Establishment/ Codex Development
Modernisation standards,
of FPIs R&D
0 0 0 1802.633 125.31 31.20 7.7
2009-10 (Rs. in lakhs)
Infrastructure Development Technology Quality Human Strengthening
MFP/FP Cold Abattoir Upgradation/ Assurance, Resource of Institution
Chain Establishment/ Codex Development
Modernisation standards,
of FPIs R&D
0 750.00 85.102 1717.3 273.72 117.41 0
2010-11 (Rs. in lakhs)
Infrastructure Development Technology Quality Human Strengthening
MFP/FP* Cold Abattoir Upgradation/ Assurance, Resource of Institution
Chain Establishment/ Codex Development
Modernisation standards,
of FPIs R&D
1.76 0.97 0 1031.52 4.12 4,52 2.50
2011-12 (as on 28.07.2011) (Rs. in lakhs)
Infrastructure Development Technology Quality Human Strengthening
MFP/FP* Cold Abattoir Upgradation/ Assurance, Resource of Institution
Chain Establishment/ Codex Development
Modernisation standards,
of FPIs R&D
0 0 0 1182.54 0 17.3 0

~ MFPI/FP stands for Mega Food Park/ Food Park.

Note: Under infrastructure Development no programme has been undertaken in Mumbai.
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[Translation]

Involvement of MCD in
litegal Construction

235. SHRIMATI RAMA DEVI:
SHRI GORAKH PRASAD JAISWAL:

Will the Minister of HOME AFFAIRS be pleased to
, state:

{a) whether the Government has received comp-
laints regarding invoivement of Municipal Corporation of
Dethi (MCD) in illegal constructions in the National
Capital Territory of Delhi;

(b) if so, the number of such complaints received
by the Government and cases registered on such
complaints during each of the last three years and the
current year, separately;

(c) the action taken against the officials of
MCD found guilty of involvement in allowing illegal
constructions, convicted and dismissed from service, MCD
district-wise;

(d) the number of officers held responsible for
such activities and .the number out of them, who are still
continuing in service;

(e) the reasons for continuation of their service;
and

()  the steps taken by the Government to prevent
further illegal constructions in Delhi?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN]): (a) to (f) The information is being
ccllected and will be laid on the Tabte of the House.
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[English]

Housing and Infrastructural facilities
under BSUP and IHSDP

236. DR. KRUPARANI KILLI: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) whether the Government has achieved the
target for the creation of housing and infrastructure
facilities under Basic Services to the Urban Poor
(BSUP) and Integrated Housing and Slum Development
Programme (ISDP) in the country including Andhra
Pradesh;

(b) if so, the details thereof alongwith the targets
fixed in this regard, State-wise;

(c) if not, the reasons therefor; and

(d) the steps taken by the Government to achieve
the targets fixed in this regard?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) to (c) No physical targets were set
for the States/UTs for the creation of housing and
infrstrcuctural facilities under Basic Services to the Urban
Poor (BSUP) and Integrated Housing and Slum Develop-
ment Programme (IHSDP) in the country including Andhra
Pradesh but on the basis of average costs and total
financial outlay, it was estimated that 1.5 million houses
with basic amenities could be targeted. State-wise
financial aliocations in the form of Additional Central
Assistance (ACA) were fixed by the Planning Commission.
State/UT-wise details of ACA Allocation, Commitment and
Release are given in the Statement. So far as Andhra
Pradesh is concerned, the details are as follows:

(Rs. in crores)

State 7- year ACA Allocation Total Central share committed ACA released
BSuUP IHSDP BSUP IHSDP BSUP IHSDP
Andhra Pradesh 1547 .42! 764.57 1496.32 783.10 1053.97 614.37
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(d) Steps taken by the Government to enable
achievement of the targets include: issue of guidelines to
States/UTs to access ACA, financial support to develop
both institutionai and human resource capacity
including preparation of city Development Plans and
Detailed Project Reports, establishment of Programme

SRAVANA 11, 1933 (SAKA) ,

Management Unit at the State level and the Project
implementation Units at the ULB/town levei, handhoiding
support, issue of toolkits, software, guidelines to facilitate
project preparation and conduct of National, State and
Regional level workshops in project planning, manage-
ment, appraisal and menitoring.

Statement

Financial Progress (BSUP IHSDP)

Status as on 12.07.2011

to Questions 142

Rs. in crores
St State/UT 7-Year New-Allocation Total Central Share Approved ACA Released
No. BSUP IHSDP Total - BSUP IHSDP Total BSUP IHSDP Total
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 154742  764.57 2311.99 1496.32 783.10 2279.42  1053.97 614.37 1668.34
2 Arunachal Pradesh 43.95 24.52 68.47 43.95 8.96 52.91 12.67 448 17.15
3 Assam 121.94 67.25 189.19 97.60 7022 ' 167.82 48.80 - 35.11 83.91
4 Bihar 531.54 168.07 699.61 31276 = 229.88 542.64 7819 - 8124 159.43
5 Chhattisgarh 385.21 158.83 544.04 364.99 158.83 523.82 169.29 118.31 287.60
6 Goa 11.43 35.79 47.22 4.60 0.00 4.60 1.15 0.00 1.15
7 Gujarat 1015.56  256.25 1271.81 827.38 243.20 1070.58 656.68 125.81 782.49
8 Haryana 57.31 209.70 267.01 31.18 209.70 240.88 31.18 124.66 155.84
9 Himachal Pradesh 31.29 37.07 68.36 18.27 48.79 67.06 457 24.39 28.96 -

10 Jammu and Kashmir  140.18 117.34 257.52

1! Jharkhand 351.09 136.00 487.09
12 Karnataka 40797 222.69 630.66
13 Kerala 250.00 198.83 448.83

14 Madhya Pradesh 35110 276.64 627.74
15 Maharashta 337256 113060 4503.16
16 Manipur 43.91 32.35 76.26

17 Meghalaya 40.35 28.97 69.32

134.44 114.32 248.76 36.80 44.91 81.71
328.74 131.33 460.07 82.18 5505 137.23
40797  222.56 630.53 21 4.4(; V 171.30  385.76
23356  201.60 435.16 126.37 130.70  256.07
34426 24956 593.82 193.74 12488  318.62
3256.29 1431.32 4687.61  1453.03 683.69 2136.72
43.91 32.35 76.26 10.98 22.52 33.50

40.35 22.43 62.78 16.03 11.21 27.24




Houses for Lower and Medium
Income Groups

237. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether the Government proposes to build

houses for lower and medium income groups in the
country with an estimated cost of Rs. 5,000 crores;

(b)

if so, the details of dwelling units proposed to
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1 2 3 4_ 5 6 7 8 9 10 11
18 Mizoram 80.11 29.78 109.89 80.11 29.78 109.89 27.26 14.89 42.15
19 Nagaland 105.60 44.14 149.74 105.60 4474 | 150.34 79.20 2892 10912
20 Orrisa 78.74 176.33 255.07 54.18 197.30 251.48 23.49 95.33 v 118.82
21 Punjab 44446 17256 617.02 36.15 133.54 169.69 26.39 66.77 93.16

Rajasthan 38346  424.56 808.02 267.65 533.59 801.24 85.47 31269 398.16
23 Sikkim 29.06 20.90 49.96 29.06 17.92 46.98 15.23 8.95 24.19
24 Tamil Nadu 1107.80  349.38 1457.16 1041.80 372.10 1413.90 605.35 31655 921.90
25 Tripura 23.66 28.36 52.02 13.96 38.05 52.01 13.96 34.55 48.51
26 Uttar Pradesh 116522  854.41 2019.63 1149.04 846.08 1995.12 639.51 48425 1123.76
27 -Uttarakhand 97.84 63.58 161.42 55.33 90.57 125.90 17.61 45.28 62.89
28 West Bengal 2126.98 681.04  2808.02 1962.59 826.59 2789.18 724.04 503.50 1227.54
29 Dethi » 1481.28 0.00 1481.28 1469.43 0.00 1469.43 357.19 000 35719
30 Pudutherry 83.20 26.95 110.15 83.20 548 88.68 22.93 274 25.67
31 " A&N Islands 0.00 27.29 27.29 0.00 13.64 13.64 0.00 553 5563
32 éhandigarh 446.13 0.00 446.13 396.13 0.00 396.13 227.22 000 227.22
33 D&N Haveli 0.00 20.56 20.56 0.00 3.34 3.34 0.00 1.67 1.67
K Lakshadweep 0.00 21.03 21.03 0.00 0.00 0.00 0.00 0.00 0.00
35 Daman and Diu 000" 2197 21.97 0.00 0.58 0.58 0.00 0.29 0.29

Total 16356.35 6828.31 23184.66 14740.80 7311.42 2205222 7053.94 4295.54 11349.48

[Translation]

be constructed in the country with particular reference to
Bihar;

()

for the widows and the poor; and

whether any quota of houses has been fixed

(d) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) In pursuance of the Government's
vision of creating a Slum-free India, a new scheme 'Rajiv
Awas Yojana' (RAY) has been latinched on 02.06.2011.



145 Written Answers

The Phase | of Rajiv Awas Yojana is for a period of two
years from the date of approval of the scheme with a
budget of Rs. 5,000 crores and expenditure limited to
actual plan outlays. The Scheme will provide financial
assistance to States that are willing to assign property
rights to slum dwellers for provision of decent shelter
and basic- civic and social services for sium
redevelopment, and tor creation of affordable housing
stock.

{(b) The Scheme is expected to cover about 250
cities, across the entire country by the end of 12th Plan
(2017). The selection of the cities will be done in
consultation with the Centre. The States would be
required to include all the mission cities of JNNURM,
preferably cities with more than 3 lakh population as per
2001 Census; and other smaller cities, with due
consideration to the pace of growth of the city, of slums
predominance of minority population, and areas where

property rights are assigned. The scheme will progress .

at the pace 'set by the States. Funds have released to
157 cities for undertaking preparatory activities under
Slum Free City Planning Scheme; the list of cities in Bihar
is enclosed.

{c) and (d) The scheme is targeted at slum-dwellers
and the urban poor. No quota for widows has been fixed.

List of Cities in Bihar

SRAVANA 11, 1933 (SAKA)

Amount Released Cities - Fund released

(Rs.in lakhs)/Number for SFCP
of cities
191.59 (4 cities) Patna
Gaya
Bhagalpur
Muzaffarbur

[English]
National Investigation Agency

238. SHRI RAMESH VISWANATH KATTI: Will the
Minister of HOME AFFAIRS be pleased to state: -~

(a) whether the National Investigation Agency
(NIA) has been constituted and made fully functional;

to Questions 146

(b) if so, the details therecf, and if not, the reasons
therefor;

. (¢} whether the Union Government has handed
over some cases to the NIA for investigation;

(d) if so, the details thereof and the total number
of such cases handed over to the NIA for investigation
including inter-State terrorism during each of the last three
years and the current year, State-wise including naxal
affected States; and

(e} the progress made in such investigations and
the major achievements made by the NIA so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
The National Investigation Agency (NIA) has been
constituted on 31st December, 2008 and made fully
functional, under the National Investigation Act, 2008, to
investigate and prosecute the scheduled offences. NiA is
having its Headquarter at New Delhi and two its branch
offices one each at Hyderabad and Guwabhati.

(c) to (e) Since, creation of NIA, the Union-
Government handed over the investigation of 29 [Assam
(02), Maharashtra (03), Delhi (03), Kerala (07), Goa (02),
Manipur (03), Gujarat (01), Andhra Pradesh (02), Haryana
(01), West Bengal (02), Rajasthan (01), Jammu and
Kashmir (01) and Madhya Pradesh (01)] terrorism related
cases to NIA. Qut of these 29 cases, the charge-
sheets have been filed in 20 cases, which is a major
achievement on the part of NIA.

GUJCOC Bill

239. SHRI MAHENDRASINH P. CHAUHAN:
SHRIMATI DARSHANA JARDOSH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government of Gujarat has re-
submitted the ‘Gujarat Control of Terrorism and Organised
Crime (GUJCOC) Bill, 2003' for the approval of the Union
Government;

(b) if so, the time when the said Bill was received
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by the Union Government alongwith the salient features
thereof; i

(c) whether the Union Government has approved
similar Bills from other States;

(d) if so, the details thereof, State-wise; and

(&) the time by which the GUJCOC Bill is likely to
be approved?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRANT: (a) to (c) Yes, Madam. The Bill,
namely, the Gujarat Control of Terrorism and Organised
Crime Bill, 2003, as passed by the State Legislature and
reserved by the Governor for consideration of
the President has been received in this Ministry on
11.11.2009.

The proposed Bill aims at checking organized crime
fuelled by illegal wealth generated by contract killings,
extortion, smuggling of contraband, illegal trade in
narcotics, kidnapping, money laundering etc.

The salient provision of the Bill are:

(i) Stringent punishments for perpetrators,
abetlors and harbourers of organized crime; -

(i)  Offences to be tried by Special Courts;

(i) Confessions made before a Police Officer not
below the rank of Superintendent of Police to
be admissible in the trial;

(iv) Provisions for protection of identity of
witnesses;

(v) - Attachment and forfeiture of property earned
through organized crime;

(vi) Powers of Police Officers to order attachment
of property;

(viiy Presumption of offence in certain circums-
tances unless the contrary is proved.

(d) The following State Legislations on control of
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organized crime have been assented to by the
President in accordance with the then policy of the
Government:

SI. No. Name of the Bill Date of Assent

1. The Maharashtra Control 23.04.1999

of Organised Crime Bill, 1999.

2. The Andhra Pradesh 16.10.2011
Control of Organised Crime
Bill, 2001 (Valid for three

years)

3. The Kamataka Control of + 22.12.2001

Organised Crime Bill, 2000

(e) The State Legislations are examined to see
whether any provisions thereof are (a) repugnant with
Central Laws, (b) in deviation from National or Central
Policy and (c) legal and Constitutional validity. Whenever
necessary, the State Government are advised to modify/
amend provisions of such legislations keeping the above
in view. With a view to expeditiously arriving at a decision,
discussions are  also held with State Governments and
Ministries/Departments of the Govemm/ent of india. Hence
no time-frame can be fixed in this behalf.

»-

Institutes of Agricuiture Marketing

240. SHRI DHARMENDRA YADAV:
SHRI GAJANAN D. BABAR:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether there is any proposal to set up
Institutes of Agriculture Marketing in different States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT). (a) No, Madam.

(b) Question does not arise.
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[Translation]

Food Processing Industries
in Rajasthan

241. SHRI HARISH CHOUDHARY: Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) the details of food processing industries in
Rajasthan; location-wise;

(b) the names and quantum of the items exported
alongwith the quantum of foreign exchange earned
therefrom during the last three years; and

() the steps taken by the Government to enable
these industries to compete in the international market?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARANDAS MAHANT): There are 506 food processing
industries scattered over different locations in Rajasthan.

(b) The State-wise export data is not available.

(c) The Agricultural and Processed Food Products
Export Development Authority (APEDA) provides financial
assistance under it's various schemes for promotion of
exports. They also participate in international trade fairs
along with its member exporters. They carry out regular
interaction with exporters, provide facilities for creation of
infrastructure facilities and R&D support as and when
required and disseminate market intelligence through
website and Agri Trade Portal. '

Minimum Support Price of Tur dal

242. SHRI PRATAPRAO GANPATRAO JADHAO: Will
the Minister of AGRICULTURE be pleased to state:

(a) whether the Government is aware that the
farmers are not able to sell their pulses at Minimum
Support Price (MSP);

{b) if so, the details and the reasons therefor;

() whether the Government has any plan to
increase the MSP of tur dal; and
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(d) if so, the MSP of tur dal during each of the
last three years and the quantum procured from the
farmers during the said period, agency-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) and (b) There are
no reports of the farmers being unable to sell pulses at
Minimum Support Prices (MSP).

(c) and (d) The MSP of Arhar (Tur) and the quantity
procured by National Agricultural Marketing Federation
of India Limited (NAFED) and Central Warehousing
Corporation (CWC) during 2008-11 is given below:

2008-09 2009-10

2010-11
MSP (Rs. per quintal) 2000 2300 3000
Procurements (NAFED) * - 457.25
Procurement$ -(CWC) . - 0.14

$ In Metric Tonnes.

The MSP of Arhar (Tur) for 2011-12 has been fixed
at Rs. 3200 per quintal. An additional incentive at the
rate of Rs. 500 per quintal of tur sold to procurement
agencies is payable during the harvest/arrival period of
two months during 2010-11 and 2011-12.

Procurement of Paddy by Central Agencies

243. SHRI MADHUSUDAN YADAV: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@) the quantum of paddy procured by the Food
Corporation of India (FCI) during the last three years,
State-wise alongwith the rate thereof:

(b) whether the Government of Chhattisgarh has
urged the Union Government to procure paddy in States
through the FCI;

(c) if so, the details thereof and the reaction of
the Government thereto;
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(d)  whether the Union Government has formulated
any special assistance scheme to compensate the losses
caused by procurement of paddy at support price by the
States; and '

(e) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINlS;‘RY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) A Statement
showing the quantum of paddy procured by Food
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Corporation of India (FCI) state-wise during the last three
years is enclosed at Annexure. The paddy conforming to
FAQ specifications is procured by FC! at Minimum Support
Price (MSP) only.

(b) and (c) Yes, madam. Since Government of
Chhattisgarh is procuring rice for Central Pool under
Decentralised Procurement Scheme, it is the responsibility
of the State Government to procure paddy. The Govern-
ment of Chhattisgarh has been informed accordingly.

(d) and (e) No, madam.

Statement

Statement showing the quantity of paddy procured by FCI during the last three years

v

(Quantity in tons)

1

State KMS 2007-08 KMS 2008-09 KMS 2009-10
1 2 3 4
Andaman and Nikobar Islands 0 o - 0
Andhra Pradesh 57684 194344 147947
Assam 0 4104 12146
Bihar 222357 402861 193941
Chandigarh 12948 8490 19909
Chhattisgarh 716053 851748 200005
Delhi 0 0 0
Gujarat 0 0 0
Haryana 10333 10110 43406
Himachal Pradesh 0 0 0
Jharkhand 21429 28170 2580
Jammu and Kashmir 0 2410 0
Karnataka 0 o 0
Kerala 0 ] 0
Madhya Pradesh 77409 63409 0
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1 2 3 4
Maharashtra 113098 0 0
Nagaland 0 0 0
Orissa 773113 91442 179351
Puduchery 8719 11191 1421
Punjab 132099 205219 670397
Rajasthan 0 0 0
Tamil Nadu 0 0 0
Uttar Pradesh 599540 0674354 : 773
Uttarakhand 0 0 1810
West Bengal 8510 14826 0
Total 2753292 2762678 1473686

Hike in prices of Agricultural inputs

244. SHRIMATI KAMLA DEVI PATLE: Will the
Minister of AGRICULTURE be pleased to state:

{a) whether there has been an acute rise in the
prices of agricultural inputs such as fertilisers, pesticides,
seeds efc;

(b) if so, the details thereof;

(¢) - whether the paddy growers of the country
including Chhattisgarh do not get the remunerative prices
for their produce in comparison to the input cost;

(d) if so, the details of the steps being taken by
the Government in this regard;

(e) whether the Government is contemplating to
formulate some scheme to make agricuiture more
profitable sector; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS (SHRI HARISH RAWAT): (a) and (b) The
increase in the prices of major agricultural inputs in 2010-
11 over 2009-10 in terms of Wholesale Price Index (WPI)
is given below:

Input % age increase
Fertilisers 8.2
Electricity (lrrigation) 7.6
Pesticides 1.9
Tractors 3.7
Diesel Oil (HSDO) 114

In terms of Variable Input Price Index estimated by
the Commission for Agricultural Costs & Prices (CACP), -
in case of Chhattisgarh the prices of various types of
seeds has increased in the range of 3 to 3.50%. The
CACP has also indicated that the daily wage rate for
agriculture labour has increased by 17.94 % in 2010 over
the previous year. o

(¢) and (d) The Minimum Support Prices (MSPs) for
paddy for 2011-12 has been fixed at Rs. 1080 per quintal
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for common variety and Rs. 1110 per quintal for Grade A
vanety. The cost of production, which includes all the
nput costs for paddy, has been estimated by the CACP
at Rs. 777 per quintal for Chhattisgarh. The Government
ensures MSP through procurement operations undertaken
by the Central, State and cooperative agencies in the
states including Chhattisgarh.

(e) and (f) The Government, interalia, implements
various schemes such as Rashtriya Krishi Vikas Yojana
(RKVY), National Food Security Mission (NFSM), National
Horticulture Mission (NHM) etc. with a view to increasing
agricultural productivity and production to make
agriculter o more profitabie.

Growing population
' of cities

245. SHRI ARJUN RAM MEGHWAL: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government are aware of the
growing population of cities due 1o migration of people

from rural areas to settle in the cilies;

{b) if so, the plan chalked out by the Government
to fulfil the necessary basic amenities in the future due
to continuous ncrease in the population of the cities;

{c) whether the Government proposes to formulate
any scheme to check migration of rural people to urban

areas,
(d) if so, the details thereof; and
(e} if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROQY): (a) and
(k) The population of cities has been growing on account
of several factors including migration from rurai to urban
areas. Urban Development is a State subject. However,

to facilitate development of Urban Centres Government
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of India has also launched a number of Schemes like
Jawaharlal Nehru National Urban Renewal Mission
(JNNURM), Urban Infrastructure Development of Smalil
and Medium Towns (UIDSSMT), Urban infrastructure
Development Scheme for Satellite Towns (UIDSST), North
Eastern Region Urban Development Programme
(NERUDP) to support the State Governments/cities in
provision of basic facilities.

{c) to (e) It is not the policy of Government to either
check or facilitate migration to the cities as the process

of migration is driven by demographic and economic

. factors and distortions in the process may have

undesirable consequences on economic growth and

development.
[English]
E-Distribution of Foodgrains

246. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government proposes to transfer
the food entitlements to ration cardhoiders through an
electronic system once the Public Distribution System
(PDS) is linked to Unique Identification Cards or Aadhar's

Central data repository;

{b) if so, the salient features of the proposed

online scheme; and

(c) the extent to which the fake ration cardholders
are likely to be detected and eliminated by this online
PDS scheme?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c)
Government has already initiated action to transfer food

entitlements through an electronic system to beneficiaries
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undes Targeted Public Distribution System (TPDS) by
taking up pilot schemes on Computerisation of TPDS
operations and Smart Card based delivery of essential

commodities.

The pilot scheme on Computerisation of TPDS
_operations envisages, among others, making real-time
information available, ensure effectiveness of service
delivery, and put in place a grievance redressal
mechanism. This is intended to eliminate lifting of TPDS
commodities by persons other than the genuine

beneficiaries.

Upgradation of Agricultural

Universities

247. SHRI A. SAMPATH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Union Government has received
any proposal from any State Governments to upgrade

their respective agricultural universities;
(b) if so, the details thereof, State-wise; and

(c) the reaction of the Union Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) to (c) State
Agricultural Universities (SAUs) are opened and run
by the respective State Governments. Proposals for
upgrading the infrastructure and facilities are regularly
received from all the SAUs. The Indian Council of
Agricultural Research provides them professional and
partial financial support under the scheme 'Strengthening
and Development of Higher Agricultural Education in
India' for improving and sustaining the ciuality'of

agricultural education and reseaich.

-
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Housing Project for Economically
Weaker Sections

248. SHRI UDAY SINGH: Will the Minister of

- HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) the status of construction of houses sanctioned
under the Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) during each of the last three years,
State-wise;

-

(b) whether at least 20-25 percent of developed
land in public and private housing projects are to be .
reserved for economically weaker section as per the
JNNURM norms; and

{c) if so, the details and present status thereof
alongwith the steps taken to ensure compliance of the
said directive?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) The details of houses sanctioned
during each of the last three years under the Sub-Mission
Basic Services to the Urban Poor (BSUP) and the
Integrated Housing and Slum Development Programme
(IHSDP)- components of Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) are at Statement-il. The
status of houses sanctioned so far under BSUP and
IHSDP is at Statement-Il.

(b) and (c) JNNURM Guidelines stipulate the
"Earmarking at least 20-25% of developed land in all
housing projects (both Public and Private Agencies) for
EWS/LIG category with a system of cross subsidization®
as one of the optional reforms. So far 22 States (51
mission cities) have issued the‘poiicy directives to reserve
developed land in public and/or private housing projects
State Governments and their representatives are advised
to achieve the reforms as set and agreed in the
Memorandum of Ag}eement during the course of several
meetings of the Sanctioning Committee at the Central
level.
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~SMatement-1
JNNURM ;.
Basic Service to the uman \P‘éor' @ub Mission 1)
S.  Name of StatelUT 200809 | | :,." _4'200‘9-20‘10 2010-2011
No » No. of ‘Totalno. ‘ No' of Total no. No. of Total no.
Projects  of Busliitig - “Projects  of Dwelling Projécts  of Dwelling
Approved unit?‘p}r@ved-: ,_Approved unit approved Approved unit approved
(ngw'fupf .- “‘__ (new+up (new+up
graaaiigg)-..'-'.ff' gradation) gradation)

i 2 R T s 6 7 8

1 Andhra Pi.adesh ) 17 40699

2 Arunachal Pradesh 1 752
| 3 Assam 1 1028

4 Bihar 9 7776

5 Chhattisgarh 1 888 1 1136

6  Chandigarh (UT)

7 Delhi 2 2848 7 35940
8 Goa

9 Gujarat 3 7580 3 10960 2 544

10 Haryana

11 Himachal Pradesh

12 Jammu and Kashmir 3 1469

13 Jharkhand 6 5008 3 4498
14 Karnataka 1 6272

15 Kerala 1 1369

16 Madhya Pradesh 3 8157

17 Maharashtra 19 32506 5 14323

18 Meghalaya 1 168

19 Manipur 1 ) 1250
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1 2 3 4 5 6 7 8

20  Mizoram 2 688

21 Crissa 1 192

22 Punjab ,

23 Puducherry 1 1660

24 Sikkim 2 202 -

25 Nagaland

26 Rajasthan 3 17814

27 Tamil Nadu 27 5711

28 Tripura

29 Uttar Pradesh ; 55 46240 Additional -0

30 Uttrakhand 4 24 4 1026

31 West Bengal 15 24872 | 12 15240
Total 185 195924 14 29105 27 74036

* One project for Hyderabad is revised in two projects and One project revised (Vadodara) on 17.6.2011.

Two Projects cancelled for Delhi on 30.12.2010, which were approved during 2007-08 and 2008-09 and One project
for Jaipur has been cancelled, which was approved in 2006-07.

**Two projects (visakhapatnam) revised on 9.2.2011, which were approved during 2007-08 and two projects each for
Mysore and Bangalore are revised.

Integrated Housing & Slum Development Programme (IHSDP)

Sl. Name of State/UT 2008-09 2009-2010 2010-2011
No No. of Total no. No. of Total no. No. of Total no.
Projects of Dwelling Projects of Dwelling Projects  of Dwelling
Approved unit approved  Approved unit approved Approved unit approved
(new+up- (new+up (new+up
gradation) gradation) gradation)
1 2 3 4 5 6 7 8
1 Andhra Prdesh 20 18639
2 Arunanchal Pradesh 1 176 0 0
3 Assam 3 1974 1 1301

4 Bihar 6 3264 4 3192 5 5722
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1 2 3 4 5 € 7 8

5 Chhattisgarh 4 3076

6 Goa

7 Gujarat 9 6364 6 3655

8 Haryana 3 1785

9 Himachal Pradesh 3 800 2 338
10 Jammu and Kashmir 15 3408 12 608 13 953
11 Jharkhand 6 6576 3 3676
12 Karnataka 9 4184

13 Kerala 11 5800 16 7636

14  Madhya Pradesh 4 1708 7 1869 5 1104
15  Maharashtra 58 51678 1 1488

16 Manipur 1 663 | 3 1063

17 Meghalaya 2 456

18 Mizoram 7 1450

19 'Nagaland - 1 265

20  Orissa 16 7709 1 456 2 316
21 Punjab 1 720 11 5326
22 Rajasthan 4 3214 5 3215 18 1 2647
23  Sikkim 1 39

24 Tamll Nadu 52 15500 2 2322

25  Tripura 2 1150 2 1565

26 Uttar Pradesh 124 29733 10 5456 15 8479
27 Uttrakhand 19 4801

28 West Bengal 34 19706 26 7580

29  Delhi 0

30  Ponducherry

31 A&N lIsland 1 0
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1 2 3 4 5 6 7 8

32 Chandigarh

33  D&N Haveli 1 144

34 Lakshadweep

35 Daman & Dlu

396 189733 118 46655 74 38561
Statement-ll
Status of Dwelling Units under BSUP and IHSDP (as on June, 2011 )
Sl No. State Sanctioned Inprogress Completed
BSUP  IHSDP Totai BSUP  IHSDP Total BSUP IHSDP Total

1 2 3 4 5 6 7 8 9 1_9 11

1 Andhra Pradesh 134694 47896 182590 34974 14350 49324 86211 21503 107714
2 Arunachal pradesh 852 176 1028 100 0 100 90 0 90
3 Assam 2260 8668 10928 2196 152 2348 352 1040 1392
4 A &N Island 0 40 40 0 0 0 0 0 0
5 Bihar 22372 18942 . 41314 1536 4010 5546 112 2087 2199
6 Chattisgarh 30000 17922 47922 13090 9038 22128 0 1174 1174
7 Chandigarh 25728 0 25728 10624 0 10624 2112 0 2112
8 Delhi 71796 0 71796 1316 0 1316 13528 0 13528
9 Dadra and Nagar 0] 144 144 0 0 4] 0 0 0

Haveli

10 Daman and Diu o] 16 16 0 0 0 0 14 14
11 Goa 155 0 155 0 0 0] 0 C 0
12 Gujarat 105312 28424 133736 20967 3514 24481 69568 3255 72823
13  Haryana 3248 16426 19674 118 2523 2641 2778 5960 8738
14 Himachal Pradesh 636 1954 2590 176 456 , 632 0 0 0
15 Jand K 6677 7623 14300 200 4254 4454 40 327 367
16 Jharkhand 16724 11544 28268 0 0 0 0 0 0
17 11277 5141 16418 12857 10403 23260
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1 2 3 4 5 6 \7 8 9 10 11
‘18 Kefala 23577 © 26295 ' 49872, 4258 ’4387 8645 - 10038 1J722 21760
19 Lakshadweep 0] 0 0 0 0 0 3] 0 0
20 Madhya Pradesh 41446 22249 - 63695 20707 2270 22977 5988 1181 7189
21 Maharashtra 182841 97249 . 280080 62978 35754 78732 40829 - 10398 - 51227
22  Manipur 1250 2829 4079 . 600 L1766 - 2368 0 0 0
23  Meghalaya 768 912 1680 - 236 634 870 48 48 96
24  Mizoram 1096 1950 3046 961 680 1641 135 476 611
‘25  Nagaland 3504 2761 6265 762 360 1122 750 480 . 1230
26  Orissa 2508 13365 15873 1094  5G00 6094 814 2208 3022
27  Punjab 5152 9986 15138 4152 4658 8810 1000 0 1000
28  Puducherry 2964 432 3396 815 72 887 262 0 262
29  Rajasthan 23151 41719 64870 1222 4525 5747 755 5461 6216
30  Sikkim 254 39 293 100 0 100 0 0 0
31 Tripura 256 3115 3371 0 484 484 256 1084 1340
32  Tamil Nadu - 91318 37585 128903 32523 12062 44585 , 18561 21228 39789
33  Uttar Pradesh 67992 47399 115391 30676 16637 47313 15139 7211 22350
34  Uttrakhand 1799 5032 6831 120 2089 2209 63 997 1060
35  WestBengal 155353 60171 . 215524 28395 9229 37624 49483 31439 80922
Total 1053801 550100 1603901 286173 124045 410218 331769 1.39696 471465

state:

Multi-Disciplinary School of
Economic Intelligence

(b) if so, the details thereof; and

(c) the time by which it is likely to be set up in

249. SHRI BHASKARRAO BARPURAO PATIL

KHATGAONKAR:

SHRI MADHU GOUD YASKHL:

SHRI EKNATH MAHADEO GAIKWAD:
Will the Minister of HOME AFFAIRS be pleased to

(a) whether the Government proposes to set up a
multi-disciplinary school of economic intelligence in the

country to keep tab on terror masterminds;

the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! JITENDRA SINGH): (a) and (b)
Yes, Madam. A decicion has been taken at the Economic
Intelligence Council (EIC) meeting held on 18.01.2010
under the Chairmanship of Hon'ble Finance Minister to
set up a Multidisciplinary School of Economic Intelligénce
to develop capacity building in the area of economic



. 169 + Written Answers

intelligence. A Committee comprising of DG, NACEN
(National ‘Academy of Custom Excise and Narcotics),ADG,
NACEN, Mumbai and DDG(AC), Central Economic
Intelligence Bureau (CEIB) with SS cum DG, CEIB as
Chairman has been constituted to work out the modalities
for setting up the school and determining the curriculum.
The School of Econdmic Intelligence is not pfimarily
concsived as an organization to keep tab on terror
masterminds.

" (c) As the modalities for setting up the school is
bein/g worked out, the time-frame for setting up these
school cannot be formed up at this stage.

[Translation]

Development of Sports

250. DR. SANJAY SINH:
SHRiI HARISHCHANDRA CHAVAN:
SHRIMATI RAJKUMARI RATNA SINGH:

Wil the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether the Government has p'rovided any
financial/non-financial assistance for the promotion and
development of sports in the country including Uttar
Pradesh;

(b) if so, the details of such assistance provided
during each of the last three years and the current year,
State-wise including Uttar Pradesh;

{c) the funding pattern thereof;

(d) the number of sports persons who have been
provided such assistance during the said period, State-
wise, including Uttar Pradesh; and

(e) the extent to which the sports deveiopment
took place in Uttar Pradesh and other States as a result
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):

(@) to (c) Yes, Madam. Government is implementing _

"Panchayat Yuva Krida Aur Khel Abhiyan® (PYKKA)

SRAVANA 11, 1933 (SAKA)
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-Scheme from 2008-09. Under this scheme, financial

assistance is provided to the States/Union Territories for
developing playfields in village/block panchayats and for
conducting annual sports competitions at block, district,
state and national level throughout the country, including
Uttar Pradesh. Details of funding pattern along with funds
released under the scheme to States/UTs including Uttar
Pradesh, for the last three years (2008-09 tc 2010-11)
and the current financial “year upto 30th July, 2011 are
given at Statement-l, Il, I, IV & V.

Government has also introduced a new scheme
called "Urban Sports Infrastructure scheme* on pilot basis
from 2010-11. Under the scheme, grants-in-aid are
provided to States/UTs for up-gradation/modernization of
sports facilities, players' training and development,
coaching, protection and preservation of playing fields.
Details of funding pattern and funds provided under the
Scheme during 2010-11 are given at Statement-VI.

Sports Authority of India (SAl) runs 310 training
centres across the country. Around 15,626 sports talented
children/youth in the age group of 8-21 are being nurtured
in the training, centers. There are 24 such centres in
Uttar Pradesh wherein 915 children/youth are being
nurtured. Recently, three sports disciplines, namely,
Athletics, Judo and Taekwondo have been additionally
introduced in the SAl's Training Centre(STC), Lucknow.
In addition to the above, Modern fitness centres, 100 bed
AC hostel, Sports Medicine Centre and Multi-purpose Hall
have been constructed in the STC, Lucknow under the
infrastructure programme of CWG, 2010.

(d) Under the scheme of Special Award of Winner
of Medal in International Sports events, cash award of
Rs. 49.00 crore has been distributed to 1,554
sportspersons for the last three years (2008-09 to 2010-
11) and upto 30th July, 2011 of the current financial year.
The year-wise details are given in Statement-Vil. In
addition to the above, 26 top level sportspersons having
medal winning prospects in Olympic, CWG, Asian Games
and other International tournaments, have been given/
being given financial assistance of Rs. 12.95 crore for
their training in India and abroad during the last three
years (2008-09) and the current financial year upto 30th
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July, 2011.-The year-wise details are given at Statement-
Vill.

AUGUST 2, 2011
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children including 1,80,157 girls/'women took part in the
annual sports competitions held in 2010-11 in Uttar

Pradesh. Indian athlete won 38 gold, 27 silver and 36
bronze medals in CWG, 2010 and 14 gold, 17 silver and
33 bronze medals won in the Asian Games, 2010.

(e)- Playfields and sports facilities are developed
in phased manner in village and block panchayats across
the country including Uttar Pradesh. 5,79,690 youth and

Statement-|
Funding pattern under "Panchayat Yuva Krida Aur Khei Abhiyan” (PYKKA) Scheme.

(A) Infrastructure Grant

Village panchayat Block Panchayat

SIl. No. Component

1 2 3 4

1 One-time Capital Grant for development of Sports Rs. 1 lakh Rs. 5 lakh
infrastructure(75:25 basis between centre and state
governments; 90:10 basis in the case of special category

States / North Eastern States

100% central grant

-

2 Annual Acquisition Grant for a period of 5 years for Rs. 10,000/- . Rs. 20,000/~
procurement of sports equipment, accessories, sports
fixtures etc.

3 Annual Operational Grant for a period of 5 years Rs. 12,000/- Rs. 24,000/-

to meet operational expenses including expenditure on
repairs/maintenance of infrastructure

(B) Annual Competitions (100% Central Grant)
PYKKA Rural Competitions

1 Block Level Competition Rs. 50,000/~ @ Rs. 10,000/- per discipline for

5 discipline +Rs. 45,000/- Prize Money

Rs. 2 lakh @ Rs. 20,000/- per discipline for
10.discipline + Rs. 90,000/ Prize Money

2 District Level Competition

Rs. 10 lakh for State @ Rs. 1 lakh per discipline
for disciplines

Rs. 5 lakh.for Union Territory @ Rs. 50,000/- per
discipline for 10 discipline

3 State Level Competition

Rs. 70 lakh (Rs. 3.5 lakh per disciplines for
20 disciplines) to Host State

4 National Level Competition
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2

Woman Competitions

(Integrated under PYKKA from 2010-11 with following funding norms)

District level

State level

National level

Inter School Competitions:

Rs. 1.2 lakh @ Rs. 10,000/- per discipline for
12 disciplines

Rs. 6 lakh for state @ Rs.50,000/- per discipline for
12 disciplines.

Rs. 3 lakh for UT @ Rs. 25,000/- per discipline for
12 discipline

Rs. 42 lakh @ 3.5 lakh per discipline for 12
disciplines.

(Integrated under PYKKA from 2010-11 with following funding norms)

District level
State level

National level

IV North East Games

District level

State level

National level

Rs. 1 lakh @ Rs. 10,000/- per discipline for
10 disciplines

Rs. 3 jakh @ Rs. 30,000/- per discipline for
10 disciplines

Rs. 35 lakh (@ Rs. 3.5 lakh per discipline for
10 discipline) + Cash award of Rs. 1 lakh and with
rolling trophy to best sports performing school.

Rs. 50,000/

Rs. 6 lakh @ Rs. 75,000/- per discipline for 8
disciplines

Upto maximum of Rs. 55.90 lakh to host disciplines

Statement-Il

State-wise release of grant under PYKKA scheme for
development of sports facilities and conduct
competitions during 2008-09

(Rs. in crore) .

Si. No.Name of State

Funds released

Sports facilities Competitions
1 2 3 4
1. Andhra Pradesh 12.99 0.78

2.

Arunachal Pradesh - 0.93

1 2 3 4
3. Assam - 1.88
4, Bihar 5.22 -
5. Chhattisgarh - -
6. Goa - -
7. Gujarat - .
8. Haryana 3.26 -
9. Himachal Pradesh 2.01 -
10. Jammu and Kashmir 2.66 -
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1 2 3 4
1. Kerala 0.80 -
12. Madhya Pradesh 11.82 -
13. Maharashtra 8.91 -
14. Manipur 0.87 -
15. Mizoram 0.85 -
16 Nagaland 118 -
17. Orissa 3.67 -
18. Punjab 6.27 1.97
19. Rajasthan 3.71 -
20. - Sikkim 0.54 -
21. Tamil Nadu 5.00 -
22. Tripura 1.09 0.37
23. Uttar, Pradesh 10.00 -
24. Uttrakhand 3.00 -
25. West Bengal - -
Total 83.85 5.93
Statement-ill

State-wise release off grant under PYKKA scheme
for development of sports facilities and conduct

of competitions during 2009-10

(Rs. in crore)

Sl Name of State/ Funds released

No. UT Sports facilities Competitions
1 2 3 4

1. Andhra Pradesh 12.99 095

2. Arunachal Pradesh 4.44 -

3. Assam 3.85 -

4. Bihar 5.02 3.42

1 2 3 4
8. Chhattisgarh 5.06 117
6. Goa 0.18 -
7. Gujarat 7.10 -
8. Haryana 3.25 1.10
9. Himachal Pradesh 2.01 0.70
10.  Jammu and Kashmir 2.10 -
11.  Jharkhand 239 - 1.42
12. Karnataka 3.12 -
13. Kerala 0.80 -
14.  Madhya 'Pradesh - 2.64
15. Mahérashtra 4.86 -
16. Manipur 0.47
17. Meghalaya 1.06 -
18 Mizoram 0.21 0.37
19 Nagaland 0.30 0.56
20 Orissa 8.05 2.1
21 Punjab 6.27 1.18
22. Rajasthan - 4.72 1.93
23.  Sikkim 0.13 0.32
24 Tripura - 0.36
25 Tamil Nadu 1.91 2.63
26 Uttar Pradesh - 2.55
27 Uttrakhand 5.0 1.03
28.  West Bengal 2.32 .
29. National Level 0.61

Competitions: funds

released to host

States/SAl Centers

etc.

Total 105.00 25.51
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Statement-IV 1 2 3 4
State-wise release of grant under PYKKA scheme 23.  Tripura 3.24 0.78
for development of sports facilities and conduct
of competitions during 2010-11 24, Uttar Pradesh 62.27 9.47
(Rs.incrore) 25  Uttrakhand 19.43 T 147
Sl Name of Grants released 26. West Bengal 230 3.31
No.  State Sports facilities Competitions
; . T
1 2 3 4 UTs
1. Andhra Pradesh 25.08 11.26 27.  Andaman & 1.06 -
Nicobar lslands
2. Arunachal Pradesh  10.51 2.05
Chandigarh - 0.03
3. Assam - 3.34 andigar
4. Bihar . 6.19 28. Lakshadweep 0.51 -
5. Chhattisgarh - 2.01 29. Puducherry 0.69#
6.. Gujarat 2.55 2.69 Through NYKS . 3.32
7. Goa - 0.26
Funds released to - 7.31
8. Haryana 14.43 1.81 NYJKS to hold '
inter-school
9. Himachal Pradesh 8.80 1.33 .
competitions.
10 Jammu Kashmir - 2.10
Totai 285.40 88.05
11.  Jharkhand - 3.16 '
Statement-V
12. Karnataka 14.86 2.94
State-wise release of grant under PYKKA scheme
13.  Kerala 11.17 1.32 for development of plavfields during the year
1a. Madhya Pradesh ) 479 2011-2012 (upto 30th July, 2011)
15 Maharashtra 41.94 4.36 (Rs. in crore)
16 Meghalaya 1.19 0.79 SI. No. Name of State Funds released
As on 30.07.2011
17. Mizoram 2.27 0.71
1. Andhra Pradesh 25.98
18.. Nagaland 2.96 0.13
2. Mizoram 2.07
19. Orissa 5.98 4.27
3. Orissa 7.34
20. Punjab 26.66 1.85
4, Uttar Pradesh 18.39
21 Tamil Nadu - 5.10
. Total 53.78
22. Sikkim 2.02 -
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Statement-Vil

Year-wise release of qrants for training of

medal prospects of elite athletes during

2008-09 and upto 30th July, 2011

{Rupees in crore)

Sk. No. Name of the project Standard
, ' Unit Cost
1. Synthetic athletic track (with 5.50
normal lighting
2. Synthetic hockey (with 4.50 or 5.00
normal lighting)
3. Synthetic turf football 4.50
ground (with normal lighting)
4. Multipurpose Hall of size 6'x40' 6.00
B. Details of assistance provided under the Urban
Sports Infrastructure Scheme during 2010-11.
Si. State and Amount Amount
No. sports approved released
infrastructure (Rs. in crore) (1st Instaliment)
approved (Rs. in crore
1. Punjab 3.98 2.00
(Multipurpose
hall)
2.  Himachal 5.00 3.50
Pradesh
(Synthetic
hockey field)
3. Mizoram 5.00 4.00
(Astro-turf
hockey field)
4. West Bengal 6.00 3.00
(renovation and
modernization of
Indoor Sports
Complex, Eden
Garden, Kolkata
Total ©19.98 12.50

SI. No. Year Number of Amount
person released
1. 2008-09 19 2.77
2. 2009-10 17 3.11
3. 2010-11 07 2,58
4, 201112 25 4.49
Total 68 12.95

Statement-Vill

Year-wise release of financial assistance to top level

sports persons for undergoing medal winning training
during 2008-09 & upto 31st July, 2011

Sl. No. Year Number of Amount released
persons (Rupees in crore)
1 2008-09 19 2.77
2 2009-10 17 3.11
3 2010-11 07 2.58
4 2011-12 25 4.49
Total 68 12.95

Involvement of Police Personne!

in Crime

251. SHRI VIRENDER KASHYAP: Will the Minister

of HOME AFFAIRS be pleased to state:

(a) whether cases of corruption and criminal
offences by the State Police personnel have been

reported in various parts of the country;

(b) if so, the details thereof and the total number
of such cases reported/registered and the action taken
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against the accused personnel during each of the last
three years and the current year, State-wise and
crimewise;

{c) whether the Government has conducted any
survey with regard to the functioning and corruption in
the police department;

(d) if so, the details thereof;

(e} whether the Union Government has issued any
directives/guidelines to the State Governments to curb
such cases;

() if so, the details thereof and the reaction of
the State Governments in this regard; and

(g) the other effective measures taken by the
Govemment to reform the State police and stop such cases
in future? °

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHR!I MULLAPPALLY
RAMACHANDRAN]): (a) to (d) As per the Seventh
Schedule of the Constitution of India "Public Order" and
"Police” are State Subjects and it is' primarily the
responsibility of the State Governments to take action
against State Police personnel involved in corruption and

SRAVANA 11, 1933 (SAKA)
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criminal offences. However, a statement giving the number
of cases reported against police personnel, number of
cases charge sheeted and number of persons convicted
during the period 2007-2009 is enclosed at Statement.

(e) to (g) The need to have a forum of Police
Complaints Authority against any excesses committed by
Police Personnel was underscored by the National Police
Commission in their report. The MHA had aiso selected
this recommendation for implementation as one of the
49 recommendations of the NPC. The Supreme Court in
Prakash Singh vs. UOI on 22.09.2006 in WP (Civil)
No.310 of 1996 had selected this recommendation for

- implementation by States and UTs. The Supreme Court

had also mandated that a Police Complaints Authority
should be constituted at the State level and at the District
level and also prescribed the constitution of such ‘
Authorities. It also appointed the Justice Thomas
Committee to report on the progress of implementation
which has submitted its report in August, 2010. |t
has been reported that the implementation of this
recommendation is uneven among the States. States also
have vigilance machinery like the Anti Corruption Bureau
and Internal Disciplinary Systems to identify and take
action against erting policemen.

Statement

Cases Reported against Police Personnel, No. of Cases Chargesheeted,
Persons Convicted during 2007-2009

2007 2008 2009
Si.  State Cases Cases Persons Cases Cases Persons Cases Cases Persons
No. Reported Charge Convicted Reported Charge Convicted Reported Charge Convicted
Sheeted Sheeted Sheeted

1 2 3 4 5 6 7 8 9 10 11

1 Andhra 200 121 1 129 84 2 128 20 2
Pradesh

2 Arunachal 16 6 0 0 0 0 0 0 0
Pradesh

3 Assam 18 2 0 12 6 0 9 4 0




183 Written Answers AUGUST 2, 2011 to Questions 184
1 2 3 4 6 7 9 10 11
4  Bihar 7 19 27 5 38 2 0
5 Chhattisgarh 6 14 413 246 68 17 13
6 Goa 11 3 11 3 9 3 0
7 Gujarat 226 196 246 182 352 234 7
8 Haryana 19 10 42 21 167 7 0
9 Himachal 6 0] 8 5 10 4 0
Pradesh
10 Jammu and 17 4 40 58 39 23 0
Kashmir
11 Jharkhand 0 0 1 0 1060 519 . 0
12  Karnataka - 86 59 77 39 76 36 1
13  Kerala 89 28 132 45 81 22 0
14  Madhya 4562 28 23 26 4014 22 0
Pradesh
15 Maharashtra 354 157 373 130 323 174 .0
16 Manipur 0 0 1 0 1 1 0
17 Meghalaya 16 8 6 2 3 1 0
18 Mizoram 0 0 0 0 12 10 1
19  Nagaland 3 3 3 3 6 2 0
20  Orissa 45 17 41 0] 192 153 0
21 Punjab 144 24 477 34 69 21 10
22  Rajasthan 84 39 66 31 161 51 0
23  Sikkim 3 1 ] 0 23 0] 0
24  Tamil Nadu 141 76 124 75 111 69 1
25  Tripura 23 10 23 18 5 3 4
26  Uttar 1693 96 3008 92 7912 122 4
Pradesh
27  Uttarakhand 9 5 12 10 14 11 0
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1 2 3 4 5 6 7 8 9 10 11
28 West - 17 7 1 37 11 1 - 6 4 0
Bengal
Total State 7795 933 43 5332 1126 33 14889 1605 43
29  Andaman 20 5 0 15 6 0 15 11 0
and Nicobar
Islands
30  Chandigarh 3 0 0 0 0 0 0 0 0
31 Dadra and 0] 0 0 0 0 0 0 0 0
Nagar Haveli
32 Daman 0 0 0] 0 0 0 0 0 0
and Diu
33 Delhi UT 87 0 0 93 0 0 69 0 0
34 Lakshadweep O 0 0 0 0 0 0 0 0
35  Puducherry 3 3 0 5 0 0 2 2 0
Total UT 113 8 0 113 6 0 86 13 0
Total All India 7908 941 43 5445 1132 33 14975 1618 43
[English]

Maintenance of Green Cover
in Delhi

252. DR. PRASANNA KUMAR PATASANI:
SHRI RUDRA MADHAB RAY:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the details of funds earmarked by Delhi
Development Authority for maintenance of green cover
in the National Capital Territory of Delhi;

(b) the funds allocated for development of Astha
Kunj and small parks in adjoining Kailash hills; and

(c) the time by which these projects are likely to
be completed;

THE MINISTER OF STATE IN THE MINISTRY OF

URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
Delhi Development Authority (DDA) has informed that
Rs. 300.55 crore has been earmarked for maintenance
of green cover (for Horticulture works) in Nationai Capital
Territory of Delhi duri_ng the financial year 2011-2012.

(b) DDA has informed that Rs. 40.00 lakh has
been allocated for development of Astha Kunj (Horticulture
works) during the year 2011-12. The small parks in
adjoining Kailash Hills are not under the jurisdiction of
DDA.

(c) DDA has also informed that these projects are
likely to be completed by March, 2012.

Promotion/Development of
Animal Husbandry

253. SHRI K.C. SINGH 'BABA'": Will the Minister of
AGRICULTURE be pleased to state:
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(a) whether the Government is implementing
schemes for promotion and development of animal
husbandry in the States including Uttarakhand,

{b) if so, the details thereof:

(c) the details of the allocation made in this
regard and funds utilized during each of the last three
years and the current year, State-wise;

{d) whether piggery and poultry farms are viable
in the Uttarakhand; and

(e) if so, the steps taken by the Government to
promote the same alongwith the allocation made in this
regards?

THE MINISTER OF STATE IN THE MINISTRY
OF AGRICULTURE AND MINISTER STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARANDAS MAHANT): (a) Yes, Madam.

(b)y Central Government is implementing various
Centrally Sponsored Schemes/Central Sector Schemes
for promotion and development of Animal Husbandry in
the States including Uttarakhand interalia, (i) National
Project for Cattle and Buffalo Breeding (NPCBB) (ii)
Livestock Health and Disease Control (iii) Poultry
Development (iv) Livestock Insurance (v) Centrally
Sponsored Fodder and Feed Development Scheme (vi)
Conservation of Threatened Livestock Breeds (vii)
Establishment/Modernization of Rural slaughterhouses
(viii) Directorate of Animal Health's services, quality and
disease control centres (ix) Preparedness, Control and
Containment of Avian Influenza (x) Central Cattle

AUGUST 2, 2011
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Development Organizations (xi) Livestock Census
(xii) Integrated Sample ‘Survey (xiii) Central Fodder
Development Organisations (xiv) Central Poultry Develop-
ment Organisations (CPDO) (xv) Central Sheep Breed-
ing Farm, Hissar (Haryana) (xvi) Intggrated Development
of Small Ruminants and Rabbits (xvii) Poultry Venture
Capital Fund (xviii) Salvaging and Rearing of Male Buffalo
Calves (xix) Utilization of Fallen Animais (xx) Piggery
Development.

(c)  Allocation of funds for any $pecific Centrally
Sponsored Scheme to the States are made as per the
demands made by various states and subsequently
approved from time to time. The funds released during
each of the last three years and the current year are
given in the Statement.

(d) Yes, Madam.

(e) For promotion of piggery, the Central
Government is implementing the 'Pig Development'
Schéme through NABARD. No separate allocation for
Uttarakhand has been made as such though a total
allocation of Rs. 500.00 Lakh has been made this year
for “Pig Development'. For promotion of poultry, the
‘Pouitry Devaiopment' scheme having three components
viz. (i) Assistance to State Poultry Farms (ii) Rural
Backyard Poultry Development (i) Poultry Estate and
'Poultry Venture Capital Fund' scheme are being
implemented with a total allocation Rs. 4621.00 fakh and
Rs. 5000.00 lakh respectively during 2011-12. No state-
wise allocations have been envisaged in these schemes.
Details of the state wise releases made from time to time
are given in the Statement.

Statement

National Project for Cattle and Buffalo Breeding

Sl. No State Release Release Release Release
(2008-09) (2009-10) (2010-11) (2011-12)

1 2 3 4 5 6

1 Andhra Pradesh 905.95 1,000.00 1000.00- 500.00

2 Arunachal Pradesh 162.70 0.00 133.55 0.00
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1 2 3 4 5 6
3 Assam 0.00 ‘ 614.14 74.08 565.12
4  Bihar 508.25 0.00 0.00 0.00
5 Chhattisgarh 284.06 0.00 100.00 0.00
6 Goa 0.00 0.00 0.00 0.00
7 Gujarat 0.00 643.24 1000.00 0.00
8 Haryana 774.35 1200.00 1000.00 1000.00
9 Himachal Pradesh 155.46 297.19 500.37 0.00
10  Jharkhand 417.40 0.00 0.00 0.00
11 Jammu and Kashmir 300.00 250.00 300.00 0.00
12  Karnataka 0.00 500.00 0.00 0.00
13 Kerala 792.39 865.73 491.15 400.00
14 Madhya Pradesh 500.00 750.00 900.00 0.00
15 Maharashtra 250.00 678.85 1140.00 0.00
16 Manipur 0.00 323.80 361.75 0.00
17 Meghalaya 65.34 0.00 200.00 0.00
18 Mizoram 0.00 65.00 171.57 0.00
19 Nagaland 6829 69.76 22728 167.49
20 Orissa 882.98 390.58 646.94 300.00
21 Punjab 646.00 441.81 1000.00 0.00
22 Rajasthan 632.73 700.00 0.00 500.00
23 Sikkim 131.82 77.30 100.00 0.00
24 Tamil Nadu 234.15 700.00 1000.00 0.00
25 Tripura 256.82 0.00 237.76 0.00
26 Uttar Pradesh 0.00 737.60 487.01 0.00
27 Uttarakhand 415.68 0.00 200.00 0.00
28 West Bengal 352.60 1,300.00 927.54 400.00
29 A & N lIslands 0.00 0.00 0.00 0.00
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1 2 3 4 5 ) 6
30  Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32 Daman and Diu 0.00 0.00 0.00 0.00
33  Delhi 0.00 0.00 0.00 0.00
34 Lakshadweep 0.00 0.00 0.00 0.00
35  Puducherry 0.65 0.00 | 0.00 0.00
Others 0.00 4.86 0.00 0.00
Total | 8,736.97 11,609.86 12199.00 3832.61

Assistance to States for Control of Animal Diseases

(Rs. in lakh)

Si. No State Release Release Release Release

(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 750.00 1,129.00 0.00 0.00
2 Arunachal Pradesh 100.00 86.85 94.14 100.00
3 Assam 350.00 0.00 0.00 0.00
4 Bihar 400.00 347.00 926.00 400.00
5 Chhattisgarh 0.00 300.00 625.00 500.00
6 Goa 0.00 26.001 _ 0.00 0.00
7 Gujarat 509.00 667.28 563.37 0.00
8 Haryana ' 384.00 0.00 387.69 0.00
9 Himachal Pradesh . 99.85 99.74 144.88 100.00
10 Jharkhand 150.00 0.00 150.00 : 0.00
1 Jammu and Kashmir 250.00 400.00 150.061 0.00
12 Karnataka 700.00 913,00 999.59 0.00
13 Kerala 100.00 100.00 250.00 0.60

14 Madhya Pradesh 450.00 200.00 275.00 900.00
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1 2 3 4 5 ' 6
15  Maharashtra 1000.00 1,535.00 500.00. 0.00
16 Manipur | 190.00 150.00 0.00 150.00
17 Meghalaya _ 149,00 88.37 0.00 100.00
18 Mizoram 203.00 50.00 50.00 75.00
19 Nagaland 273.00 150.00 100.00 0.00
20  Orissa 650.00 1,059.98 0.00 600.00
21 Punjab 200.00 250.00 226.00 - 000
22 Rajasthan 158.00 250.00 150.00 0.00
23 , Sikkim 125.00 83.43 25.00 40.00
24 . Tamil Nadu 1271.87 1,100.00 0.00 0.00
25  Tripura 330.00 0.00 286.00 0.00
26  Uttar Pradesh 750.00 700.00 1,000.00 700.00
27. Uttarakhand 31.00 100.00 50.00 100.00
28  West Bengal 756.28 750.00 1173.00 0.00
29 Andaman and Nicobar Islands 25.00 10.00 10.00 0.00
30 Chandigarh 6.50 3.50 4.00 4.00
31 Dadra and Nagar Haveli 7.00 : - 6.30 0.00 0.00
32 Daman and Diu 1.50 3.72 0.00 0.00
33  Delhi 23.00 0.00 0.00 A 0.00
34 Lakshadweep 5.00 | 6.00 0.00 0.00
35  Puducherry 25..00 0.00 o 20.00 0.00
Others 000 0.00 0.00 | 0.00

Total 10,423.00 10,565.17 ~ 8160.01 3769.00
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National Project for Rinderpest Eradication
(Rs. in lakh)

Sl. No State Release Release Release Release

. (2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 20.000 30.00 0.00 20.00
2 Arunachal Pradesh | 20.00 25.00 15.00 15.00
3 Assam 10.003 0.00 15.00 0.00
4 Bihar 0.00 0.00 0.00 0.00
5 Chhattisgarh 10.00 20.41 0.00 0.00
6 Goa 5.00 5.00 5.00 0.00
7 Gujarat 30.00 25.00 16.00 0.00
8 Haryana 20.00 0.00 10.00 0.00
9 Himachal Pradesh 4.82 14.44 © 0.00 0.00
10 Jharkhand 0.00 00.00 10.00 0.00
11 Jammu and Kashmir 15.00 25.00 20.00 0.00
12 Karnataka 20.00 20.00 15.00 0.00
13 Kerala 23.00 20.00 20.00 0.00
14 Madhya Pradesh 20.00 30.00 43.00 0.00
15  Maharashtra 8.00 30.00 0.00 20.00
16 Manipqr 20.00 0.00 10.00 0.00
17 Meghalaya 15.00 15.00 10.00 0.00
18 Mizoram 5.00 0.00 10.00 0.00
19 Nagaland 15.00 15.00 10.00 15.00
20 Orissa 20.00 20.00 0.00 0.00
21 Punjab 20.00 0.00 6.00 15.00
22 Rajasthan | 8.00 20.00 0.00 0.00
23 Sikkim 110.00 0.00 10.00 10.00
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1 2 3 4 5 6
24 T"amil Nadu 10.00 0.00 15.00 16.00
25  Tripura 0,00 0.00 ~00.00 0.00
26  Uttar Pradesh 19.18 12.15 20.00 25.00
27 Uttarakhand 10.00 5.00 8.00 0.00
28 West Bengal 20.00 25.00 15.00 0.00
29 A and N Islands 5.00 5.00 5.00 0.00
30 Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 6.06 0.00 0.00
32  Daman and Diu ' 0.00 0.00 0.00 0.00
33  Delhi 4.60 0.00 0.00 0.00
34 Lakshadweep 0.00 0.00 0.00 0.00
35  Puducherry 0.00 0.00 0.00 0.00
Others 0.00 70.23 ~ 0.00 0.00

Total 387.00 362.00 288.00 144.00

Annexure (contd.)

(Rs. in lakh)
Professional Efficiency Development

Sl. No State Release Release Release Release

(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 4.00 4.00 4.00 7.00
2 Arunachal Pradesh 0.00 - 0.00 20.00 0.00
3 Assam 8.80 0.00 0.00 0.00
4 Bihar 3.08 1.55 5.00 0.00
5 Chhattisgarh 10.00 12.00 15.00 15.00
6 Goa _ 3.00 0.00 5.00 0.00

7 Gujarat 15.00 ’ 15.00 15.00 0.00




199 Written Answers AUGUST 2, 2011 to Questions 200
1 2 3 4 5 6

8 Haryana 0.00 5.00 10.00 0.00
9 Himachal Pradesh 0.00 10.00 0.00 ~ 5.00
10  Jharkhand 20.00 0.00 5.00 0.00
1 Jammu and Kashmir 0.00 0.00 0.00 0.00
12 Karnataka 10.00 14.00 21.00 15.00
13 Kerala 10.00 15.00 10.00 0.00
14 Madhya Pradesh 14.00 0.00 16.72 - 15.00
15  Maharashtra 0.00 20.00 4.87 0.00
16 Manipur 16.00 25.00 0,00 0.00
17 Meghalaya 2.20 5.00 8.00 8.00
18  Mizoram 15.00 20.00 0.00 0.00
19 Nagaland 13.00 15.00 14.00 0.00
20  Orissa 9.21 15.00 0.00 0.00
21 Punjab 0.00 0.00 15.00 -0.00
22 Rajasthan 18.75 24.00 11.00 « 15.00
23  Sikkim 5.00 0.00 0.00 0.00
24 Tamil Nadu 0.00 - 0.00 10.13 0.00
25 Tripura 10.00 0.00 8.00 0.00
26 Uttar Pradesh 2127 9.22 5.00 10.00
27 Uttarakhand 6.69 20.23 15.28 8.00
28 West Bengal 15.00 15.00 | 25.00 15.00
29 A and N lIslands 5.00 5.00 0.00 0.00
30 Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
52 Daman and Diu 0.00 0.00 0.00 0.00
33 Delhi 0,00 0,00 0.00 0.00
34  Lakshadweep 0.00 0.00 0.00 0.00
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1 2 3 4 5 6

35 Puducheny 15.00 15.06 10.00 7.00
Others 0.00 160.12 96.59 86.50
Total 250.00 425.12 349.59 206.50

Foot and Mouth Disease Control Programme

(Rs. In lakh)

Sl. No State Release Release Release Release

(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 35.00 75.00 173.50 0.00
2 Arunachal Pradesh 0.00 0.00 0.00 0.00
3 Assam 0.00 0.00 0.00 0.00
4 Bihar . 0.00 0.00 0.00 0.00
5 Chhattisgarh 0.00 0.00 0.00 0.00
6 Goa 0.00 0.00 8.50 0.00
7 Guijarat 35.00 40.00 215.00 0.00
8 Haryana 50.00 30.00 : 158.50 0.00
9 Himacha! Pradesh 0.00 0.00 0.00 0.00
10 Jharkhand 0.00 | 0.00 0.00 © 0.00
11 Jammu and Kashmir 0.00 0.00 0.00 0.00
12 Karmataka | 000 0.00 333.05 0.00
13 Kerala 25.00 40.00 130.00 0.00
14 Madhya Pradesh 0.00 0.00 0.00 0.00
15  Maharashtra : 70.00 25.00 335.00 0.00
16 Manipur _ 0.00 0.00 0.00 0.00
17 Meghalaya 0.00 0.00 0.00 0.00

18 Mizoram 0.00 0.00 0.00 0.00
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1 2 3 .4 5 6
19 Nagaland 0.00 0.00 0.00 0.00
20 Orissa 0.00 0.00 _ 0.00 ] 0.00
21 Punjab 30.00 60.00 147.00 0.00
22  Rajasthan 0.09 0.00 0.00 : 0.00
23  Sikkim 0.00 0.00 0.00 0.00
24  Tamil Nadu 5.00 : 0.00 257.00 . 0.00
25  Tripura 0.00 0.00 0.00 o 0.00
26  Uttar Pradesh . 150.00 182.00 141.45 . 0.00
27  Uttarakhand 0.00 0.00 0.00 0.00
28  West Bengal 0,00 0.00 0.00 0.00
29  Andaman and Nicobar Islands 2.00 2.00 2.00 0.00
30 Chandigarh 0.00 0.00 -0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32 Daman and Diu 0.00 -0.00 0.00 0.00
33  Delhi 200 .0.00 0.00 0.00
34  Lakshadweep 0.00 0.00 1.00 0.00
35  Puducherry 0.00 0.00 4.00° 0.00
Cost of vaccines 0.00 2,520.76 0.00 0.00
Total 404.00 ‘ 2,974.76 1,806.00 0.00

National control programme for Brucellosis (NCPB)

(Rs. In lakh)
Sl. No State Release Release Release Release
(2008-09) (2009-10) (2010-11) (2011-12)
i 2 3 4 5 6
1 Andhra Pradesh 0.00 0.00 89.90 0.00
2 Arunachal Pradesh 0.00 0.00 48.05 0.00

3 Assam 0.00 0.00 0.00 170.00
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1 2 3 4 5 6

4 Bihar 0.00 0.00 0.00 0.00
5 Chhattisgarh 0.00 0.00 0.00 0.00
6 Goa 0.00 0.00 0.00 0.00
7 Gujarat 0.00 0.00 130.70 0.00
8 Haryana 0.00 0.00 22.75 0.00
9 Himachal Pradesh 0.00 0.00 0.00 0.00
10  Jharkhand - 0.00 0.00 23.42 0.00
11 Jammu and Kashmir 0.00 0.00 0.00 0.00
12  Karnataka 0.00 0.00 0.00 84.87
13  Kerala 0.00 0.00 40.83 0.00
14 Madhya Pradesh 0.00 000 0.00 33.50
15  Maharashtra 0.00 0.00 0.00 614.70
16 Manipur 0.00 0.00 0.00 0.00. .
17  Meghalaya v 0.00 0.00 0.00 0.00
18 Mizoram © 0.00 0.00 11.46 0.00
19 Nagaland 0.00 0.00 0.00 41.18
20  Orissa 0.00 0.00 0.00 0.00
21 Punjab 0.00 0.00 98.1 8 0.00
22 Rajasthan 0.00 0.00 0.00 0.00
23 Sikkim 0.00 0.00 0.00 0.00
24  Tamil Nadu 0.00 0.00 92.00 0.00
25 Tripura 0.00 0.00 0.00 0.00
26 Uttar Pradesh 0.00 0.00 262.22 0.00
27 Uttarakhand 0.00 0.00 0.00 0.00
28  West Bengal 0.00 0.00 0.00 0.00

29 A & N Islands 0.00 0.00 0.00 0.00
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1 2 3 4 5 6
30 Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32 Daman and Diu 0.00 0.00 0.00 0.00
33 Delhi 0.00 0.00 0.00 0.00
34 Lakshadweep 0.00 0.00 0.00 0.00
35 Puducherrj- 0.00 0.00 0.00 0.00
Total 0.00 0.00 819.51 944.25
National Control Programme on Pests Des Petit's Ruminnants (PPR)
(Rs. in lakh)
Sl. No State Release Release Release,v Release
(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 0.00 0.00 1175.20 0.00
2 Arunachal Pradesh 0.00 0.00 0.00 0.00
3 Assam 0.00 0.00 0.00 0.00
4 Bihar 0.00 0.00 0.00 0.00
5 Chhattisgarh 0.00 0.00 0.00 0.00
6 Goa 0.00 0.00 6.48 0.00
7 Guijarat 0.00 0.00 0.00 0.00
8 Haryana 0.00 0.00 0.00 0.00
9 Himachal Pradesh 0.00 0.00 0.00 0.00
10 Jharkhand 0.00 0.00 0.00 0.00
1 Jammu and Kashmir 0.00 0.00 0.00 0.00
12 Karnataka 0.00 0.00 596.98 0.00
13 Kerala 0.00 0.00 37.70 0.00
14 Madhya Pradesh 0.00 0.00 0.00 0.00
15  Maharashtra 0.00 0.00 539.20 0.00
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1 2 3 4 5 6
16 Manipur 0.00 0.00 0.00 0.00.
17 Meghalaya 0.00 0.00 0.00 0.00
18 Mizoram 0.00 0.00 0.00 0.00
19  Nagaland 0.00 0.00 0.00 0.00
20  Orissa 0.00 0.00 0.00 0.00
21 Punjab 0.00 0.00 0.00 0.00
22  Rajasthan 0.00 0.00 0.00 0.00
23  Sikkim 0.00 0.00 0.00 0.00
24 Tamil Nadu 0.00 0.00 383.20 0.00
25  Tripura 0.00 0.00 0.00 0.00
26  Uttar Pradesh 0.00 0.00 0.00 0.00
27  Uttarakhand 0.00 0.00 0.00 0.00
- 28  West Bengal 0.00 0.00 0.00 0.00
29 A and N Islands 0.00 0.00 0.00 0.00
30 Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and N.Haveli 0.00 0.00 0.00 0.00
32 Daman and Diu 0.00 0.00 0.00 0.00
33  Delhi 0.00 0.00 0.00 0.00
34 Lakshadweep 0.00 0.00 0.00 0.00
35 Puducherry 0.00 0.00 0.00 0.00
Total 0.00 0.00 2,738.76 0.00

* Assistance to State Poultry/Duck Farms
(Rs. in lakh)

Sl. No State Release Release Release Release
(2008-09) (2009-10) (2010-11) (2011-12)

1 2 3 4 5 6
1 Andhra Pradesh 0.00 34.00 0.00 68:00
2 Arunachal Pradesh 0.00 0.00 0.00

100.00
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R 2 . 3 4 5 6
3 Assam 0.00 0.00 0.00 0.00
4 Bihar 0.00 0.00 0.00 0.00
5 Chhattisgarh 0.00 96.00 0.00 - 0.00
6 Goa 0.00 0.00 0.00 0.00-
7 Gujarat - 0.00 0.00 0.00 0.00
8  Haryana 32.30 0.00 0.00 0.00
9 Himachal Pradesh 14.49 8.51 0.00 0.00
10 Jharkhand 0.00 0.00 0.00 0.00
11 Jammu and Kashmir - 0.00 44.00 0.00 0.00
12  Karnataka 34.00 63.20 0.00 | 97.20
13  Kerala® 167.40 170.00 ° 102.00 0.00
14 Madhya Pradesh. - 0.00 34.00 0.00 64.00
15 ' Maharashtra 61.81 0.00 0.00 0.00
16  Manipur 0.00 0.00 0.00 0.00
17 Meghalaya 0.00 0.00 0.00 0.00
18 Mizoram 0.00 0.00 0.00 0.00
19 Nagaland _ 40.00 0.00 23.75 0.00
20  Orissa 0.00 0.00 0.00 0.00
21 Punjab 0.00 0.00 0.00 32.00
22 Rajasthan 0.00 0.00 0.00 0.00
23 Sikkim 100.00 107.50 42.50 0.00
24 Tamil Nadu 120.00 34.00 0.00 0.00
25 Tripura 83.76 . 0.00 , 0.00 85.00
26 Uttar Pradesh 136.00 134.91 0.00 0.00
27 Uttarakhand 0.00 0.00 0.00 0.00
28 West Bengal 84.00 0.09 414.80 0.00

29 A and N Islands 0.00 0.00 0.00 0.00
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1 2 3 4 5 6
30  Chandigarh 0.00 0.00 0.00 ° 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32  Daman and Diu 0.00 0.00 0.00 0.00
33  Delhi 0.00 0.00 0.00 0.00
34  Lakshadweep 0.00 38.50 0.00 0.00
35  Puducherry 0.00 0.00 000 0.00
Total 973.76 764.62 583.05 346.20

Rural Backyard Poultry Development

(Rs. in lakh)

Sl. No State Release Release Release Release

(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 0.00 0.00 187.22 0.00
2 Arunachal Pradesh 0.00 0.00 69.20 0.00
3 Assam 0.00 0.00 157.33 0.00
4 Bihar 0.00 163.00 162.50 0.00
5 Chhattisgarh 0.00 0.00 0.00 0.00
6 Goa 0.00 0.00 10.50 0.00
7 Gujarat 0.00 0.00 0.00 0.00
8 Haryana O..OO 0.00 0.00 0.00
9 Himachal Pradesh 0.00 0.00 0.00 0.00
10 Jharkhand 0.00 0.00 0.00 0.00
1 Jammu and Kashmir 0.00 0.00 - 364.90 0.00
12 Karnataka 0.00 0.00 ' 0.00 244.11
13 Kerala | 0.00 164.00 0.00 0.00
14 Madhya Pradesh 0.00 0.00 570.92 0.00

15 Maharashtra ' 0.00 0.00 0.00 0.00
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1 2 3 4 5 6
16 Manipur 0.00 0.00 0.00 0.00
17 Meghalaya 0.00 49.10 0.00 0.00
18  Mizoram 0.00 20.00 40.00 0.00
19  Nagaland 0.00 0.00 77.76 0.00
20  Orissa 0.00° 0.00 150.90 0.00
21 Punjab 0.00 0.00 0.00 69.1
22  Rajasthan 0.00 0.00 0.00 0.00
23  Sikkim .0.00 72.00 0.00 0.00
24  Tamil Nadu 0.00 0.00 46.50 0:00
25  Tripura 0.00 0.00 60.50 0.00
26  Uttar Pradesh 0.00 0.00 54.00 0.00
27 Uttarakhand 0.00 0.00 0.00 0.00
28  West Bengal 0.00 73.00 1,379.66 0.00
29 A and N Islands 0.00 0.00 0.00 0.00
30 Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32 Daman and Diu 0.00 0.00 0.00 0.00
33  Delhi 0.00 0.00 0.00 0.00
34 Lakshadweep 0,00 0.00 0.00 0.00
35  Puducherry 0.00 0.00 0.00 .0.00
Others 0.00 18.00 0.00
Total 0.00 559.10 3330.99 313.20
Note: The figures include amount release to NABARD.
Poultry Estates
(Rs. in lakh)

Sl. No State Release Release Release Release

(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 0.00 0.00 0.00 0.00
2 0.00 0.00 0.00 0.00

Arunachal Pradesh
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1 2 3 4 5 6

3 Assam 0.00 0.00 0.00 0.00
4 Bihar 0.00 0.00 0.00 0.00
5 Chhattisgarh 0.00 0.00 0.00 0.00
6 Goa 0.00 0.00 0.00 0.00
7 Gujarat 0.00 0.00 0.00 0.00
8 Haryana 0.00 0.00 0.00 0.00
9 Himachal Pradesh 0.00 0.00 0.00 0.00
10  Jharkhand .0.00 0.00 0.00 0.00
11 Jammu and Kashmir 0.00 0.00 0.00 10.00
12 Karnataka 0.00 0.00 0.00 0.00
13  Kerala 0.00 0.00 0.00 0.00
14  Madhya Pradesh 0.00 0.00 0.00 0.00
15 Maharashtra 0.00 0.00 0.00 0.00
16  Manipur 0.00 0.00 0.00 0.00
17  Meghalaya 0.00 0.00 0.00 0.00
18 Mizoram 0.00 0.00 0.00 0.00
19 Nagaland 0.00 0.00 0.00 0.00
20  Orissa 0.00 0.00 369.00 0.00
21 Punjab 0.00 0.00 0.00 0.00
22  Rajasthan 0.00 0.00 0.00 0.00
23  Sikkim 0.00 98.25 60.00 0.00
24  Tamil Nadu 0.00 0.00 0.00 0.00
25  Tripura 0.00 0.00 0.00 0.00
26  Uttar Pradesh 0.00 0.00 0.00 0.00
27  Uttarakhand 0.00 0.00 0.00 0.00
28  West Bengal 0.00 0.00 0.00 0.00
29 A and N Islands 0.00 0.00 0.00 0.00
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1 2 » 3 4 5 6
30 Chandigarh 0.00 _ 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32  Daman and Diu 0.00 0.00 0.00 0.00
33  Delhi 0.00 0.00 0.00 0.00
34 Lakshédweep 0.00 0.00 0.00 _ 0.00
35 Puducherry 0.00 0.00 0.00 0.00
Others (NABARD) 0.00 203.27 0.00
 Toml 0.00 ‘ 301.52 429.00 0,00

Livestock Insurance

(Rs. In lakh)

Sl. No State Release Release Release Release

(2008-09) {2009-10) (2010-11) (2011-12)
1 2 3 4 5_ 6
| Andhra Pradesh 0.00 '~ 500.00 - 800.00 349.9
2 Arunachal Pradesh 0.00 0.00 0.00 0.00
3 Assam 0.00 50.00 148.50 100.00
4 Bihar 0.00 0.00 0.00 0.00
5 Chhattisgarh 0.00 0.00 0.00 0.00
6 Goa 0.00 0.00 19.00 0.00
7 Gujarat 0.00 0.00 200.00 300.00
8 Haryana 100.00 300.00 100.00 250.00
9 Himachal Pradesh 25.00 20.00 40.00 50.00
10 Jharkhand 0.00 0.00 90.33 0.00
11 Jammu and Kashmir 0.00 67.72 0.00 0.00
12 Karnataka 0.00 150.00 350.00 300.00
13 Kerala 0.00 0.00 - ‘ 160.00 100.00

14 Madhya Pradesh 0.00 54.75 0.00 0.00
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1 2 3 4 5 6
15 Maharashtra 0.00 0.00 0.00 0.00
16 Manipur : 0.00 0.00 0.00 0.00
17 . Meghalaya 0.00 - 0.00 0.00 0.00
18  Mizoram 0.00 0.00 0.00 . 0.00
19  Nagaland 0.00 . 40.00 50.00 0.00
20  Orissa 163.12 ' 0.00 0.00 0.00
21 Punjab 0.00 0.00 0.00 0.00
22  Rajasthan 0.00 0.00 0.00 0.00
23 Sikkim 0.00 0.00 0.00 0.00
24  Tamil Nadu 361.88 600.00 200.00 0.00
25  Tripura 0.00 0.00 0.00 0.00
26  Uttar Pradesh 0.00 650.00 0.00 1 0.00
27 Uttarakhand 0.00 0.00 0.00 25.00
28  West Bengal 0.00 0.00 104.67 0.00
29 A and N Islands 0.00 0.00 0.00 0.00
30 Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and N. Haveli 0.00 0.00 | 0.00 0.00
32  Daman and Diu 000 0.00 10.00 0.00
33  Delhi 0.00 0.00 , 0.00 0.00
34  Lakshadweep 0.00 0.00 0.00 0.00
35 Puducherry 0.00 | 0.00 0.00 0.00
Others 0.00. 0.00 0.00 0.00

Total ' 650.00 2,432.47 2262.50 1574.90
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Centrally Sponsored Fodder and Feed Development Scheme
(Rs. in lakh)

Si. No State Release -Release Release Release

(2008-09) {2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 0.00 82.25 622.00 0.00
2 Arunachal Pradesh 0.00 55.00 0.00 0.00
3 Assam 0.00 0.00 0.00 0.00
4 Bihar 0.00 0.00 100.00 0.00
5 Chhattisgarh 0.00 6.00 0.00 0.00
6 Goa 0.00 0.00 0.00 0.60
7 Gujarat 165.00 224.00 550.00 0.00
8 Haryana 0.00 0.00 145.00 0.00
9 Himachal Pradesh 0.00 0.00 258.75 0.00
10  Jharkhand 93.50 0.00 255.00 0.00
11 Jammu and Kashmir 56.70 66.50 53.19 0.00
12 Karnataka 0.00 0.00 435.00 0.00
13 Kerala 0.00 138.95 112.01 0.00
14 Madhya Pradesh 140.00 0.00 114.00 0.00
15  Maharashtra 0.00 54.50 160.75 0.00
16  Manipur 80.00 80.00 0.00 0.00
17 Meghalaya 0.00 0.00 27.61 0.00
18  Mizoram 199.50 0.00 100.00 0.00
19 Nagaland 0.00 0.00 71.00 26.00
20  Orissa 0.00 12.00 0.00 0.00
21 Punjab 190.21 0.00 465.51 0.00
22 Rajasthan 0.00 129.26 145.00 0.00
23 Sikkim 0.00 50.00 65.00 124.00
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1 2 3 4 5 6
24  Tamil Nadu 0.00 63.50 121.00 0.00
25 Tripura 0.00 0.00 32.25 c.70
26  Uttar Pradesh 0.00 118.34 123.00 0.00
27  Uttarakhand 0.00 0.00 230.00 0.00
28 West Bengal 0.00 0.00 57.91 0.00
29 A and N lIslands 0.00 0.00 0.00 0.00
30 Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 ‘ 0.00 | 0.00 0.00
32 Daman and Diu 0.00 0.00 0.00 0.00
33  Delhi 0.00 0.00 0.00 0.00
34  Lakshadweep 0.00 0.00 0.00 0.00
35 Puducherry 0.00 0.00 0.00 0.00
Other institutions 2.99 29.70 0.00 0.00
Total 927.90 1,110.00 4243.98 150.00

Conservation to Threatened Livestock Breeds

(Rs. in lakh)

Si. No State Release Release Release Release

(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 " 6
1 Andhra Pradesh 0.00 0.00 0.00 0.00
2 Arunachal Pradesh 0.00 50.00 0.00 0.00
3 Assam 0.00 0.00 , 28.50 0.00
4 Bihar ' | 0.00 0.00 0.00 0.00
5 Chhattisgarh 0.00 0.00 0.00 0.00
6 Goa 0.00 0.00 0.00 0.00
7 Gujarat 102.25 56.81 32.25 ‘ 0.00

8 Haryana ' 0.00 0.00 0.00 0.00
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1 2 3 4 5 6
9 Himachal Pradesh 0.00 70.00 0.00 0.00
10 Jharkhand 0.00 0.00 0.00 0.00
11 Jammu and Kashmir 6.00 20.00 50.00 35.00
12 Karnataka 0.00 0.00 0.00 0.00
13 Kerala 34.45 20.75 0.00 0.00
14  Madhya Pradesh 0.00 0.00 0.00 0.00
15 Maharashtra " 0.00 44.95 0.00 0.00
16 Manipur 0.00 0.00 0.00 0.00
17 Me_ghaiaya 0.00 0.00 0.00 .0.00
18  Mizoram 0.00 30.00 0.00 0.00
19  Nagaland 0.00 0.00 0.00 0.00
20  Orissa 0.00 0.00 0.00 0.00
21 Punjab 30.00 0.00 -0.00 0.00
22  Rajasthan 0.00 0.00 0.00 0.00
23  Sikkim 20.00 18.25 0.00 28.00
24 Tamil Nadu 0.00 0.00 0.00 0.00
25 Tripura 0,00 0.00 0.00 0.00
26  Uttar Pradesh 0.00 0.00 0.00 0.00
27  Uttarakhand 0.00 0.00 0.00 0.00
28  West Bengal 0.00 45.00 0.00 0.00
29 A and N lIslands 0.00 0.00 0.00 0.00
30 Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32 Daman and Diu 0.00 0.00 0.00 0.00
33  Delhi 0.00 0.00 0.00 0.00
34 Lakshadweep 0.00 0.00 0.00 0.00
35 Puducherry 0.00 0.00 0.00 0.00
Others 225 0.00 0.00 0.00
Total 194.95 355.76 110.75 63.00
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Preparedness Control and Containment of A vian Influenza
(Rs. in lakh)
Sl No State Release Release Release Release
(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 13.22 0.00 0.00 0.00
2 Arunachai Pradesh 1.91 0.00 0.00 0.00
3 Assam 12.33 0.00 0.00 0.00
4 Bihar 21.20 0.00 0.00 0.00
5 Chhattisgarh 9.54 0.00 0.00 0.00
6 Goa 0.17 0.00 0.00 0.00
7 Guijarat 8.71 0.00 0.00 0.00
8 Haryana 3.27 0.00 0.00 0.00
9 Himachal Pradesh 9.32 0.00 0.00 0.00
10  Jharkhand 15.33 0.00 - 0.00 0.00
11 Jammu and Kashmir 3.13 10.00 0.00 0.00
12 Karnataka 13.86 0.00 0.00 0.00
13 Kerala 0.64 0.00 0.00 0.00
14 Madhya Pradesh 26.03 0.00 0.00 . 0.00
| 15  Maharashtra 20.55 0.00 2.33 0.00
16 Manipur 1.12 0.00 0.00 0.00
17  Meghalaya 2.83 0.00 0.00 0.00
18  Mizoram 0.38 0.00 0,00 0.00
19 Nagaland 0.62 0.00 0.00 0.00
20 Orissa 24.13 0.00 0.00 0.00
21 Punjab 5.98 0.00 0.00 0.00
22 Rajasthan 19.43 0.00 0.00 0.00
23 Sikkim 0.21 0.00 0.00 0.00
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1 2 3 4 5 6
24  Tamil Nadu 7.67 0.00 0.00 0.00
25 Tripura 042 0.00 0.00 0.00
26 UP 50.49 0.00 0.00 0.00
27  Uttarakhand 7.90 0.00 0.00 0.00
28  West Bengal 19.17 0.00 0.00 0.00
.29 . A & N Islands 0.26 0.00 0.00 0.00
30 Chandigarh 0.01 0.00 0.00 0.00
31 Dadra & Nagar Haveli 0.03 0.00 0.00 0.00
32 Daman & Diu 0.01 0.00 0.00 0.00
33 Delhi 0.08 0.00 0.00 0.00
34 Lakshadweep 0.01 0.00 0.00 0.00
35 Puducherry 0.04 0.00 0.00 0.00
Others 0.00 1,224.36 28.52 0.00
Total 300.00 1,224.36 30.85 | 0.00

Livestock Census .
(Rs. in lakh)

Sl. No State Release Release Release Release
(2008-09) (2009-10) (2010-11) (2011-12)

1 2 3 4 5 6
1 Andhra Pradesh 1100.00 0.00 0.00 0.00
2 Arunachal Pradesh 40.00 0.00 0.00 0.00
3 Assam 950.00 0.00 0.00 0.00
4 Bihar 1000.00 0.00 0.00 0.00
5 Chhattisgarh 120.00 0.00 0.00 0.00
6 Goa 10.00 0.00 0.00 0.00
7 Gujarat 600.00 0.00 0.00 0.00
8 Haryana 150.00 0.00 0,00 0.00
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1 2 3 : 4 5 6
9 | Himachal Pradesh 10.00 0.00 0.00 0.00
10 Jharkhand 250.00 204.42 0.00 0.00
11 Jammu and Kashmir 100.00 0.00 0.00 0.00
12 Karnataka 650.00 0.00 18.00 0.00
13 Kerala 400.00 0.00 0.00 0.00
14  Madhya Pradesh 900.00 0.00 0.00 0.00
15 Maharashtra 900.00 145.00 0.00 0.00
16 Manipur 63.00 0.00 0.00 0.00
17  Meghalaya 36.00 0.00 0.00 0.00
18 Mizoram 20.00 1.22 0.00 0.00
19 Nagaland 65.00 0.00 0.00 0.00
20  Orissa | 430.00 0.00 182.38 0.00
21 Punjab 250.00 0.00 0.00 0.00
22  Rajasthan 700.00 0.00 0.00 0.00
23 Sikkim 1.00 0.00 0.00 0.00
24  Tamil Nadu 827.85 300.00 175.40 0.00
25  Tripura 125.00 © 0.00 0.00 0.00
26  Uttar Pradesh 1750.00 626.08 © 109.62 0.00
27 Uttarakhand 10.00 0.00 0.00 0.00
28  West Bengal 900.00 800.00 0.00 0.00
23 A and N Islands 1.97 1.00 0.00 0.00
30 Chandigarh 4.50 1.00 0.00 0.00
31 Dadra and Nagar Haveli 1,00 0.00 0.00 _ 0.00
32 Daman and Diu 2.50 0.00 0.60 0.00
33  Delhi 290.00 0.00 0.00 0.00
34 Lakshadweep 1.00 1.50 0.00 0.00
35  Puducherry 10.00 0.00 0.00 0.00
Others 0.00 10.00 26.70 0.00

Total 12,668.82 2,090.22 512.70 0.00
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Integrated Sample Survey

(Rs. in lakh)

Si. No State Release . Release Release Release

(2008-09) (2009-10) (2010-11) {2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 9.88 5.00 10.00 0.00
2 Arunachal Pradesh 1.91 30.37 20.00 0.00
3 Assam 222 3.30 5.00 0.00
4 Bihar : 9.90 23.50 35.00 0.00
5 Chhattisgarh 17.00 2.00 0.00 0.00
6 Goa 7.10 6.98 5.00 0.00
7 Gujarat 47.86 44.21 70.00 0.00
8 Haryana 15.00 91.18 10,00 0.00
9 Himachal Pradesh 26.00 27.00 15.00 0.00
10 Jharkhand 10.29 2.00 0.00 0.00
1 Jammu and Kashmir 1.98 0.00 0.00 0.00
12 Karnataka 30.00 50.00 25.00 0.00
13 Kerala 38.04 55.00 :_30.00 0.00
14 Madhya Pradesh 40.00 55.00 35.00 0.00
15 Maharashtra 48.00 73.48 22.00 0.00
16 Manipur 2.54 2.00 0.00 0.00
17 Meghalaya 3.81 12.33 10.00 0.00
18 Mizoram 35.50 30.00 46.00 - 0.00
19 Nagaland 5.40 3.00 0.00 .0.00
20 Orissa 54.65 - 55.66 ‘ 25.00 0.00
21 Punjab 17.98 5.00 0.00 | 0.00
22 Rajasthan 26.35 1417 30.00 0.00

23 Sikktm 5.00 3.00 0.00 0.00
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1 2 3 4 5 6
24 Tamil Nadu 15.84 5.00 15.00 0.00 .
25 Tripura 8.57 16.00 0.00 0.00
26 Uttar Pradesh 26.76 103.80 40.00 0.00
27  Uttarakhand 10.06 2.00 0.00 0.00
28  West Bengal 17.00 35.00 40.00 0.00
29 A and N Islands 8.13 18.00 10.00 0.00
30 Chandigarh 10.53 15.00 15.00 0.00
31 Dadra and N.Haveli 1.00 0.50 0.00 0.00
32 Daman and Diu 1.10 1.50 1.00 0.00
33  Delhi 7.00 1.00 0.00 0.00
34 Lakshadweep 9.24 30.00 25.00 0.00
35  Puducherry 0.00 0.00 0.00 0.00

Others 6.26 | 7.59 2.86 0.00

Total 577.90 829.57 541.86 0.00

integrated Development of Small Ruminanfs and Rabbits
(Rs. in lakh)
SI. No State Release Release Release Release
(2008-09) (2009-10) (2010-11) (2011-12)

1 2 3 4 5 6
1 Andhra Pradesh 0.00 0.00 0.00 0.00
2 Arunachal Pradesh 0.00 0.00 0.00 0.00
3 Assam 0.00 0.00 0.00 0.00
4 Bihar 0.00 0.00 0.00 0.00
5 Chhattisgarh 0.0Q 0.00 0.00 0.00
6 Goa 0.00 0.00 0.00 0.00
7 Gujarat 0.00 0.00 0.00 0.00
8 Haryana 0.00 0.00 0.00 0.00
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1 2 3 4 5 6
9 Himachal Pradesh 0.00 ' 0.00 0.00 0.00
10 Jharkhand 0.00 0.00 0.00 50.00
1 Jammu and Kashmir 0.00 c.00 0.00 0.00
12 Karnataka 0.00 0.00 0.00 0.00
13  Kerala 0.00 44.87 110.00 0.00
14 Madhye Pradesh 0.00 2555 0.00
15 Maharashtra 0.00 100.00 50.00 0.00
16 Manipur 0.00 0.00 | 0.00 0.00
17 Meghalaya 0.00 0.00 0.00 0.00
18 Mizoram 0.00 0.00 0.00 0.00
19  Nagaland 0.00 000 22.85 50.00
20  Orissa 0.00 0.00 0.00 0.00
21 Punjab 0.00 0.00 0.00 0.00
22 . Rajasthan 0.00 ‘ 0.00 0.00 0.00
23 Sikktm " 0,00 0.00 ~ 58.39 44.00
24 famil Nadu 0.00 0.00 0.00 0.00
25  Tripura 0.00 0.00 0.00 0.00
26  Uttar Pradesh 0.00 0.00 0.00 0.00
27 Uttarakhand 0.00 0.00 32.00 0.00
28 . West Bengal 0.00 0.00 . 0.00 0.00
29 A and N lIslands 0.00 0.00 0.00 - 0.00
30  Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32  Daman and Diu 0.00 0.00 0.00 0.00
33  Delhi 0.00 0.00 0.00 0.00
34 Lakshadweep 0.00 0.00 0.00 0.00
35 Puducherry 0.00 0.00 0.00 0.00
Others | 0.00 300.00 200.00 0.00

Total 0.00 444.87 498.79 134.00
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Poultry Venture Capital Fund

(Rs. in lakh)

SIl. No State Release" Release Release Release

(2008-09) {2009-10) (2010-11) (2011-12)
1 2 ' 3 4 5 : 6
1 Andhra Pradesh 74.84 830.84 1,178.87 0.00
4 Arunachal Pradesh 0.00 0.00 0.00 0.00
3 Assam 0.00 25.00 250 0.00
4 Bihar 0.00 0.00 1.83 0.00
5 Chhattisgarh 0.00 0.00 0.00 0.00
6 Goa 0.00 0.00 0.00 0.00
7 - Gujarat 0.00 1 0.00 0.00 0.00
8 Haryana 0.00 0.00 0.00 0.00
9 Himachal Pradesh 0.00 0.00 0.00 0.00
10 Jharkhand 4.25 0.00 0.00 0.00.
11 Jammu and Kashmir 0.00 0.00 0.00 0.00
12 Karnataka 892 . 29.38 29.94 0.00
13 Kerala 12.50 28.28 0.00
14 Madhya Pradesh 0.00 0.00 0.00 0.00
15  Maharashtra 276.83 18.74 124.75 '0.00
16 Manipur 0.00 0.00 0.00 0.00
17 Meghalaya 0.00 0.00 0.00 0.00
18 Mizoram 3.60 0.00 0.00 0.00
19 Nagaland 0.00 0.00 0.00 0.00
20 Orissa 15.04 0.00 0.00 0.00
21 Punjab 0.00 0.00 0.00 0.00
22  Rajasthan 0.00 0.00 0.00 0.00

23 Sikkim 0.00 ’ 0.00 0.00 0.00
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1 2 3 4 ] 6
24 Tamil Nadu 7.15 0.00 0.00 0.00
25 Tripura | 0.00 0.00 1 ..50 0.00
26  Uttar Pradesh 0.00 0.00 0.00 0.00
27 Uttarakhand 0.00 0.00 . 11.70 - 0.00
28 West Bengal 12.50 0.00 0.00 0.00
29 A and N islands 0.00 0.00 0.00 0.00
30  Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32  Daman and Diu 0.00 0.00 - 0.00 0.00
33  Delhi 0.00 0.00 0.00 0.00
34  Lakshadweep 0.00 0.00 0.00 0.00
35  Puducherry 0.00 0.00 0.00 0.00 -
Total 415.63 903.96 _ 1,379.37 0.00

Intensive Dairy Development Programme

(Rs. in lakh)

Si. No State Release Release Release Release

(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 334.53 100.00 171.64 0.00
2 Arunachal Pradesh 0.00 148.30 0.00 0.00
3 Assam ' 0.00 0.00 0.00 0.00
4 Bihar 119.39 0.00 0.00 0.00
5 Chhattisgarh 40.00 0.00 0.00 0.00
6 Goa 0.00 90.51 80.27 0.00
7 Gujarat 0.00 0.00 000 0.00
8 Haryana 400.00 516.66 0.00 100.00

9 Himachal Pradesh 0.00 250.00 149.89 227.89
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1 2 3 . 4 . 5 6
10 Jharkhand : 0.00 19.76 25.00 0.00
11 Jammu and Kashmir 0.00 0.00 0.00 0.00
12 Karnataka | 0.00 0.00 0.00 0.00
13 Kerala 524.76 238.24 150.38 _ 0.00
14 Madhya Pradesh 132.00 0.00 . 410.68 0.00
15 Maharashtra 0.00 0.00 0.00 350.00
16 Manipur 24.61 175.00 200.00 100.00
17 Meghalaya 0.00 0.00 0.00 - 0.00
18 Mizoram 50.00 ' 50.00 0.00 co 0.00
19 Nagaland 0.00 70.80 120.00 0.00
20 Orissa 345.17 180.57 399.16 0.00
21 Punjab . 0.00 0.00 ‘ ‘ 0.00 0.00
22 Rajasthan | 284,52 762.40 200.00 0:00
23 Sikkim 274.89 129.76 V 0.00 34.24
24 T;amil Nadu 273.59 275.00 404.36 0.00
25 Tripura 120.44 | 26.14 0.00 0.00
26  Uttar Pradesh 95.00 24.59 77.80 0.00
27  Uttarakhand 128.96 50.00 50.26 0.00
28  West Bengal 0.00 55.86 0.00 0.00
29 A and N Islands 0.00 0.00 ‘ 0.00 0.00
30 Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32  Daman and Diu | 0.00 0.00 0.00 0.00
33 Delhi 0.00 0.00 0.00 | 0.00
34 Lakshadweep 0.00 0.00 0.00 0.00
35 Puducherry 0.00 0.00 0.00 0.00
Others | 13.86 33.32 0.22 0.00

Total 3,161.72 3,196.91 2,439.66 812.13
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Strengthening Infrastructure for. Clean Milk Production
(Rs. in lakh)

Sl. No State Release Release Release Release

(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 50.00 . 0.00 0.00 0.00
2 Arunachal Pradesh 0.00 0.00 0.00 0.00
3 Assam 0.00 0.00 0.00 0.00
4 Bihar 148.52 0.00 0.00 0.00
5 Chhattisgarh 0.00 0.00 0.00 0.00
6 Goa 61.68 0.00 0.00 ' 0.60
7 Gujarat 429.44 697.32 561.02 207.37
8 Haryana 31.56 20.49 0.00 0.00
9 Himachal Pradesh 0.00 26.00 68.60 50.39
10  Jharkhand 0.00 0.00 0.00 0.00
11 Jammu and Kashmir 0.00 0.00 135.36 0.00.
12  Kamataka 243.06 216.00 30.00 0.00
13  Kerala 538.78 340.06 99.15 100.74
14 Madhya Pradesh 43.51 0.00 0.00 0.00
15 Mabharashtra 17.43 171.80 249.75 90.00
16 Manipur 7.25 6.00 0.00 8.75
17  Meghalaya 0.00 0.00 0.00 0.00
18  Mizoram 0.00 0.00 109.40 0.00
19 | Nagaland 0.00 15.00 10.00 0.00
20 Orissa 0.00 67.00 0.00 0.00
21 Punjab 120.95 286.90 353.84 0.00
22  Rajasthan 0.00 35.41 0.00 0.00
23 Sikkim 8.7 8.74 6.67 0.00
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1 2 3 4 5 6
24  Tamil Nadu 382.46 281.66 ' 224.40 130.88"
25  Tripura 0.00 0.00 0.00 . 0.00
26 Uttar Pradesh 0.00 7.03 26.66 0.00
27 Uttarakhand 0.00 v 0.00 0.00 0.00
287 West Bengal 43.71 0.00 51.22 0.00
29 A and N Islands 0.00 0.00 . 6.00 0.00
30 Chandigarh . 0.00 0.00 0.00 0.00
31 Dadra and Nagar Haveli . 0.00 : 0.00 ' 0.00 0.00
32 Daman and Diu _ 0.00 0.00 0.00 0.00
33 Delhi 0.60 0.00 0.00 0.00
34 Lakshadweep 0.00 0.00 0.00 0.00
35 Puducherry 2.16 | 0.00 0.00 0.00
Total 2,129.25 | 72,1 76.41 1,926.07 588.13

Assistance to Cooperatives

(Rs. in lakh)

Sl. No State Release Release Release - Release
(2008-09) (2009-10) (2010-11) (2011-12)

1 2 3 4 5 6
1 Andhra Pradesh 0.00 0.00 0.00 0.00
2 Arunachal Pradesh 0.00 0.00 ' 0.00 0.00
3 Assam 45.00 320.00 ' ~ 88.00 0.00
4 Bihar 0.00 0.00 ’ 0.00 0.00
5 Chhattisgarh ~ 0.00 0.00 0.00 0.00
6 Goa 0.00 0.00 0.00 0.00
7 Gujarat 0.00 | 0.00 0.00 0.00
.' 8 Haryana 89.00 65.49 0.00 0.00

9 Himachal Pradesh 0.00 0.00 0.00 ‘ 0.00
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1 2 3 4 5 6
10  Jharkhand 0.00 0.00 0.00 0.00
11 Jammu and Kashmir 0.00 0.00 0.00 0.00
12  Karnataka 0.00 0.00 0.00 0.00
13  Kerala 0.00 0.00 0.00 0.00
14  Madhya Pradesh 250.00 0.00 0.00 0.00
15  Maharashtra 5.00 5.00 0.00 0.00
16 Manipur 0.00 0.00 0.00 0.00
17 Meghalaya 0.00 0.00 0.00 0.00
18  Mizoram 0.00 0.00 0.00 0.00
19 Nagaland 0.00 0.00 0.00 0.00
20  Orissa 0.00 0.00 0.00 0.00
21 Punjab 336.00 604.93 619.14 467.24
22 Rajasthan 0.00 0.00 0.00 0.00
23 Sikkim 0.00 0.00 0.00 0.00
24  Tamil Nadu 100.00 35.49 0.00 0.00
25  Tripura 0.00 0.00 0.00 0.00
26  Uttar Pradesh 75.00 89.09 102.86 0.00°
27 Uttarakhand 0.00 0.00 0.00 0.00
28  West Bengal 0.00 10.00 0.00 0.00
29 A and N Islands 0.00 0.00 0.00 0.00
30 Chandigarh 0.00 0.00 0.00 0.00
31 Dadra and N.Haveli 0.00 0.00 0.00 0.00
32 Daman and Diu 0.00 0.00 0.00 0.00
33 Delhi 0.00 0.00 0.00 0.00
34  Lakshadweep 0.00 0.00 0.00 0.00
35 Puducherry 0.00 0.00 0.00 0.00
Total 900.00 1120.00 810.00 0.00
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Piggery Development Scheme
(Rs. in lakh)

Sl. No State Release Release Release Release

(2008-09) (2009-10) (2010-11) (2011-12)
1 2 3 4 5 6
1 Andhra Pradesh 0.00 0.00 0.00 0.00
2 Arunachal Pradesh 0.00 0.00 0.00 0.00
3 Assam 0.00 0.00 43.05 0.00
4 Bihar 0.00 0.00 0.00 0.00
5 Chhattisgarh 0.00 0.00 0.00 0.00
6 Goa 0.00 0.00 0.00 0.00
7 Gujarat 0.00 0.00 0.00 0.00
8 Haryana 0.00 0.00 0.00 0.00
9 Himachal Pradesh 0.00 0.00 0.00 0.00
10  Jharkhand | "0.00 0.00 0.00 0.00
11 Jammu and Kashmir 0.00 0.00 0.00 0.00
12  Kamataka 0.00 0.00 0.00 0.00
13  Kerala 0.00 | 0.00 0.00 0.00
14  Madhya Pradesh 0.00 0.00 0.00 0.00
16  Maharashtra 0.00 0.00 0.00 0.00
16  Manipur 0.00 0.00 0.00 0.00
17 Meghalaya 0.00 0.00 1.02 0.00
18 Mizoram 0.00 0.00 0.00 0.00
19  Nagaland 0.00 0.00 33.57 0.00
20  Orissa 0.00 | 0.00 0.00 0.00
21 Punjab 0.00 0.00 - 0.00 0.00
.22 Rajasthan 0.00 0.00 0.00 0.00
23 Sikkim 0.00 0.00 0.00 0.00
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1 2 3 4 5 6

24  Tamil Nadu 0.00 0.00 0.00 0.00
25 Tripura 0.00 0.00 0.00 0.00
26  Uttar Pradesh 0.00 0.00 000 0.00
27  Uttarakhand 0.00 0.00 0.00 0.00
28  West Béngal 0.00 0.00 0.00 0.00
29 A and N islands 0.00 0.00 0.00 0.00
30 Chandigarh : 6.00 0.00 0.00 -0.00
31 Dadra and N.Haveli 0.00 0.00 0.00 ’ 0.00
32 Daman and Diu - 0.00 0.00 ' 0.00 0.00
33 Delhi 0.00 0.00 0.00 0.00
34 Lakéhadweep ) ' 0.00 0.00 0.00 0.00
35  Puducherry | , 0.00 0.00 | 0.00 0.00

Total 0.00 0.00 _ 77.64 0.00 .

Proposal for Coastal Police

254. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether various coastal States have submitted
proposals for the formulation of a coastal police with the
objective of strengthening the existing infrastructure for
policing and patrolling in the coastal areas;

- (b) if so, the details thereof, State-wise; and

{c) the time by which the Government is likely to
take a final decision on each proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMA-
CHANDRAN): (a) Yes Madam. A supplemental scheme
named as Coastal Security Scheme (Phase-l) aimed at
enhancing coastal vigilance by strengthening infrastructure
for patrolling and surveillance of the coastal areas in the

9 coastal States and 4 Union Territodes was implemented
during 2005-06 to 2010-11. Under the Schemé, total 73
coastal Police Stations, 97 check posts 58 outposts and
30 operationa! barracks, equipped with 204 boats, 153
jeeps and 312 motorcycles were provisioned. A lump sum
assistance of Rs.10 lakh per coastal police station was
also provisioned for equipment, computers and Turniture
etc.

On the basis of proposals sent by coastal States
and Union Territories, Coastal Security Scheme (Phase-
i) has been formulated to further strengthen the coastal
security of the country. The Scheme has been approved
by the Government on 24.9.2010 for implementation in
all the nine coastal States and four Union Territories for
a period of 5 years from 1st April, 2011 with an approved
financial outlay of Rs. 1,679.91 crore.

(b) The State/lUT-wise details of the provisions
made in the scheme are given below:
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Sl. No. Name of Costal Boats/Vessels Number Four- Motor Remarks
State/ UT Police of jetties  wheelers Cycles

Stations 12 Ton Others

1 "Guijarat 12 31 5 12 . 24

2 Maharashtra 7 14 3 7 14

3 Goa 4 4 2 4 8

4 Karnataka 4 12 2 4 8

5 Kerala 10 20 4 10~ 20

6 | Tamil Nadu 30 20 12 30 60

7 Arunachal Pradesh 15 30 7 15 30

8 Orissa 13 26 5 13 26

9 West Bengal 8 7 4 8 16

10 Daman and Diu 2 4 2 2 4

1 Lakshadweep 3 6 12* 2 3 6

12 Pondicherry 3 6 2 3 6

13 - Andaman and 20 10*** 10 | 20 20 LV
Nicobar Islands 23* * * RIBs

***10MOCs

Total 131 180 60 131 242

* LV - large vessels ** RIB- Rigid Inflatable Boats

A lump sum assistance of Rs. 15 lakh per costal
Police Station is also given for surveillance equipment,
computer systems and furniture.

(¢) As indicated at (a) above. '
Halt in Amarnath Yatra

255. SHRI G.M. SIDDESHWARA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the annual Amamath Yatra in Ka_shmir
Valley has faced any halt in Jammu during the current
year;

(b) if so, the details thereof; and

- (c) the details of the preventive measures taken

*** Marine Operational Centres

by the Union Government for security of thousands of
pilgrims in Kashmir Valley during the pilgrimages?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) Yes
Madam.

~ (b) The Yatra was stopped on three days
viz. 02.07.2011 (full day), 03.07.2011 (full day) and
04.07.2011 (up to 11 AM) at Jammu due to bad weather.

{c) The Security arrangements for the Amamath -
Yatra are done by the State Government of Jammu

- and Kashmir. Government of India assists the State

Govemment in providing for the security arrangements
for the Yatra through the deployment of additional security
forces as per the requirements of the State Government.
For this year, 73 Coys of CPMFs have been deployed.
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[Translation]
Finger Printing of Offenders

256. SHRI BHOOPENDRA SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the names of States where there is an effective
system of recording finger prints of the offenders/criminals
in the country;

(b) the measures being adopted to set up such
system in alil the States; and

(c) the details of the schemes béing implemented
to ensure immediate access to criminal records of the
offenders?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) All the
States and UTs of the country except the UTs of Andaman
and Nicobar, Daman and Diu, Dadar and Nagar Haveli
and Lakshadweep, have an effective system of recording
finger prints. 24 States/UTs have computerized method
(AFiS) of recording fingerprints of offenders/criminals.
Seven States/UTs namely Uttar Pradesh, Bihar, Himachal
Pradesh, Jharkhand, Manipur, Sikkim and Chandigarh
have old manual method of recording fingerprints of
offenders/criminals.

(b) and (c) The Crime & Criminal Tracking Network
and System (CCTNS), a Mission Mode'Project of Ministry
of Home Affairs, is being implemented by National Crime
Records Bureau {NCRB). it seeks to connect all police
offices of all States and UTs. The project envisages
networking of criminal records at the level of Police
Stations, District Offices, State Offices with a national
server at NCRB. The implementation of this project shall
ensure online access to the criminal records of the
offenders.

[English]

Agricultural Marketing Infrastructure
Grading and Standardisation

257. SHR! MANOHAR TIRKEY: Will the Minister of
AGRICULTURE be pleased to state:
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(a) whether the Government has notified certain
States/Union Territories (UTs) for grant of assistance for
investment subsidy on infrastructure projects under the
Strengthening/Development of Agricultural Marketing
Infrastructure Grading and Standardisation Scheme;

(b) . ifso, the States/UTs notified for the purpose;
and

(c) the criteria for identifying the beneficiary
States/UTs?

THE MINISTER OF STATE IN THE MINISTRY OF

. AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
+ OF FOOD PROCESSING INDUSTRIES AND MINISTER

OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) and (b) 28 States/
Union Territories have been declared to be eligible for
grant of assistance for subsidy on infrastructure projects
under the Strengthening/Development of Agricultural
Marketing Infrastructure, Grading and Standardization
Scheme (AMiGS).\These are Andhra Pradesh, Arunachal
Pradesh, Assam, Bihar, Chhattisgarh, Gujarat, Goa,
Himachal Pradesh, Jharkhand, Kamataka, Kerala, Madhya
Pradesh, Maharashtra,-Manipur, Mizoram, Nagaland,
Orissa, Punjab, Rajasthan, Sikkim, Tamil Nadu,
Tripura, Uttarakhand, Andaman and Nicobar Istands,
Chandigarh, Dadra and Nagar Haveli, Daman and Diu
and Lakshadweep.

(c) The scheme is applicable to such States/Union
Territories, which undertake reforms in State Agriculture
Produce Marketing Committee Act to allow Direct
Marketing and Contract Farming and permit agricultural
produce markets in private and cooperative sectors.

[Translation]
Cap on BPL Beneficiaries

~ 258. DR. KIRODI LAL MEENA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Union Government has directed
the States to put a cap on the number of Below Poverty
Line (BPL) beneficiaries covered under the Public
Distribution System (PDS);
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(b) if so, the details thereof and the reaction of
the States thereto;

(c} whether the quantum of foodgrains being
allocated to States at present is based on the
poverty estimates of the year 1993-94 of the Planning
Commission;

. _(d) it so, whether the Union Government has
directed the States to. conduct a fresh survey to ascertain
the number of people living below the poverty line; and

(e) if so, the reaction of the State Governments
thereto?

THE MINISTER OF STATE OF THE MINISTRY
- OF, CONSUMER AFFAIRS, FOOD AND PUSBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) For
allocation of Foodgrains (wheat and rice) of States and
Union Territories (UTs) under Targeted Public Distribution
System (TPDS), Department of Food & Public Distribution
uses the number of Below Poverty Line (BPL) families
based on 1993-94 poverty estimates of Planning
Commission and the population estimates of the Registrar
General of India as on 1st March 2000 or the number of
such families actually identified and ration cards issued
to them by the State/UT Governments, whichever is less.
As per these estimates, the number of BPL families is
6.52 crore, which includes about 2.44 crore Antyodaya
Anna Yojana (AAY) families. Allocation of foodgrains to
these 6.52 crore accepted number of BPL families,
including AAY families, are made @ 35 kg per family per
month. However, the State/lUT Governments have reported
{upto 30.6.2011) issue of 10.76 crore ration cards for BPL
families, including about 2.44 crore AAY families. The
higher number of BPL ration cards issued by them is
due to improper targeting of the poor households and
have inclusion as well as exclusion errors.

As reported by the Ministry of Rural Development,
the methodology for conducting the Socio Economic and
Caste Census in rural area has been approved by the
Union Cabinet with the modification that:

i)  The Ministry of Rural Development further
discuss the criteria for inclusion/exclusion with
the Dr. N.C. Saxena Committee and
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(i) Census be completed by December, 2011.

Ministry of Rural Development has also reported that
the Socio Economic and Caste Census has been formally
launched on 29.6.2011 in the State of Tripura. This will
be follcwed in other States/UTs in a phased manner
taking into consideration their preparedness and other
relevant considerations. The census is targeted to be
completed by December, 2011.

* For urban areas, the Planning Commission had set
up an Expert Group headed by Prof. S.R. Hashim to
recommend the detailed methodology for identification of -
families living below poverty line in the urban areas.

As reported by Ministry of Housing and Urban
Poverty Alieviation, the aboy,é Expert Group has submitted
its interim report. Union Cabinet has approved the
following proposals from Ministry of Housing and Urban
Poverty Alleviation with the modification that the proposed
BPL census be completed by December, 2011:

(i)  Approval of the approach recommended in the
Interim Report of the Hashim Expert Group on
identification of the urban poor areas for the
12th Five Year Plan period; and the Survey
Questionnaire devised for conducting the BPL
survey; and

(i) Approval to conduct the Below Poverty Line
(BPL) survey in urban areas along with the
proposed caste enumeration and rural BPL
survey with the assistance of the Registrar
General of India (RGI) as per the approach
proposed above.

Iincrease in production of Mango

259. SHRI KAMAL KISHOR 'COMMANDO": Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government is contemplating any
scheme to increase the production of mango in the
country including developing a new variety of mango
saplings;

(b) if so, whether the Government proposes to
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launch this programme to make it accessible to the
farmers in various States of the country;

(c) whether the Government is also contemplating
to provide any financial assistance to the farmers to grow
the new variety of mango saplings; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHR! HARISH RAWAT): (a) to (d) Yes,
Madam. The Department of Agriculture & Cooperation is
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implementing two Centrally Sponsored Schemes, viz., (i)
Horticulture Mission for North-East and Himalayan States
(HMNEH) and (ii) National Horticulture Mission (NHM) in
remaining States and Union Territories for the holistic
development of horticulture crops including mass
multiplication of quality saplings of new mango variety
for distribution among the farming community. Under
these schemes, financial assistance is provided for
development of saplings of new mango varieties for
increasing its production. The details ol asanc/rorded
for raising nurseries and plantations of mango crop is
given in the enclosed Statement. In addition, National
Horticulture Board also provides assistance for production
of quality planting material of fruit crops including mango.

Statement

Assistance provided under Centrally Sponsored Schemes HMNE & NHM.

ltem " Maximum Permissible Cost

Pattern of Assistance

1 2

3

Production of Plénting Material

(e) Model Nursery/Large Nursery Rs. 6.25 lakh/ha

(2-4 ha)

(i) Small Nursery (1 ha) Rs. 6.25 lakh

Establishment of New Gardens

Fruit Crops (including mango) per beneficiary)

(f) High Density Planting (apple, Rs. 80,000/ ha
pear, peach, mango guava, citrus,

litchi, ber, cashew, etc.

100% to public sector limited to
Rs. 25.00 {akh/unit and in case of
private sector, credit linked backended
subsidy @ 50% of cost, subject to a
maximum of Rs. 12.50 lakh/unit for a
maximum of 4 ha. as project based
activity.

100% to public sector and in case of
private sector, credit finked backended
subsidy @ 50% of cost, subject to a
maximum or Rs.3.125 lakh/unit, as
project based activity.

(Area Expansidn)for a maximum area of 4 ha

75% of cost i.e. Rs. 60000/ha under .

HMNEH and 50% of cost i.e.
Rs. 40000/ha under NHM including the
expenditure on planting material and
cost of material for INM/IPM, etc. in 3
instaliments of 60:20:20 subject to
survival rate of 75% in 2nd year and
90% in 3rd year.
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1 2

3

(i} Fruit Crops other than Rs. 40,000/ha
Cost Intensive Crops Using

Normal spacing

75% of the cost i.e. Rs. 30000/ha
including expenditure on pianting
material and cost of material for INM/APM,
etc. in 3 instaliments of 60:20:20 subject
to survival rate of 75% in 2nd year and
90% in 3rd year.

[English]
Implementation of AFIS

260. SHRI S.S. RAMASUBBU: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Automated Fingerprint Identification
Systems (AFIS) has been implemented in all the States in
the country;

(b} if so, the details thereof;

(c) if not, the time by which the above system is
likely to be implemented; and

(d) the steps taken to meet the challenges of
internal security in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JTENDRA SINGH): (a) to (c) No,
Madam. The Automated Fingerprint identification Systems
(AFIS), is at present, implemented at National Crime
Records Bureau (NCRB), New Delhi and in 24 States and
UTs. Six States namely Uttar Pradesh, Bihar, Himachal
Pradesl’i, Jharkhand, Manipur and Sikkim and five UTs
namely Chandigarh, Andaman and Nicobar Islands, Daman
and Diu, Dadar and Nagar Haveli and Lakshadweep have
not implemented the Systems.

(d) As part of an ongoing exercise several steps
have been taken by the Government to strengthen security
and intelligence apparatus in the country. These measures
include augmenting the strength of Central Para- Military
Forces, deployment of CISF in vital Government and private
sector ventures, setting up of Regional Centre of NSG at
various places, raising of Commando Coys, co-ordination
with various Intelligence Agencies to combat terrorism,
constitution of National Investigation Agency, strengthening
of State Special Branches (SSBs) by way of support for
monitoring, security, surveillance and other related
equipments. The Central Government have aiso taken
steps to strengthen border management and provide funds
to the State under various schemes such as modermization

of the State Police Forces, Coastal Security Scheme, Mega
City Policing Scheme, Reimbursement of Security Related
Expenditure (SRE) Scheme, etc.

Welfare of Fishermen

261. SHRI NILESH NARAYAN RANE: Wili the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has received any
proposals from Maharashtra for the welfare of fishermen
in the State;

(b) if so, the details of such proposals and the status
thereof; and in the time by which the proposals are likely

. to be cleared?

(c) the time by which the proposals are likely to be
cleared? :

THE MINISTER OF STATE IN THE MINISTRY
OF AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARANDAS MAHANT): (a) to (c) A proposal for
construction-of 321 fishermen houses, 5 tubewells and 2
community halls at a total cost of Rs.133.40 lakh has been
received from the State Government of Maharashtra under
the 'Development of Model Fishermen Villages' component
of Centrally sponsored 'National Scheme of Welfare of
Fishermen' during 2010. The proposal could not be
considered as the project for construction of 243 fishermen
houses approved during 2008-09 has not been completed
by the State Government.

Marketing facility to Farmers

262. SHRI M. SREENIVASULU REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government is providing assistance
to the farmers to solve their marketing problems; and

(b) if so, the details thereof, State-wise including
Andhra Pradesh?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI HARISH RAWAT): (a) and (b) The schemes being
implemented by the Department of Agriculture and
Cooperation for the benefit of farmers in the field of
agricultural marketing are as under:

(i) ~Marketing Research and Information Network
(MRIN) scheme is being implemented since
March, 2000 for dissemination of marketing
information to the farmers. The AGMARKNET
portal is in public domain and market infor-
mation in respect of more than 1800 markets is
disseminated daily in respect of 300
commodities and 2000 varieties. Under the
Scheme, total 3026 computers have been
provided to different Agricultural Produce
Markets in the country.

(i) Scheme for Development/Strengthening of
Agricultural Marketing Infrastructure, Grading
and Standardization (AMIGS) is being imple-
mented since 20/10/2004 with a view to
induce large investment in the development of
agricultural marketing infrastructure including
grading and standardization facilities. Under this

 scheme credit linked investment subsidy is
being provided on the capital cost of marketing
and post harvest infrastructure for agricultural
commodities and for strengthening and
modernization of existing agricultural markets,
wholesale and rural periodic. The scheme

Statement

(i)

(iv)

to Questions 268

covers agricultura! and allied sectors including
dairy, poultry, fishery, livestock and minor forest
produce. A total number of 6287 projects have
been sanctioned up to 30th June, 2011
amounting to Rs.”440.38 crores as subsidy
released.

'‘Grameen Bhandaran Yojana' was launched
with effect from 01.04.2001. The main objec-
tives of the scheme include creation of scientific
storage capacity with allied facilities in rural
areas to meet out various requirements of
farmers for storing farm produce, processed farm
produce, agricultural inputs, etc., and prevention
of distress sale by creating the facility of pledge
loan and marketing credit. During XI Plan period
from 01/04/2007 up to 30th June, 2011, a total
number of 13031 projects have been
sanctioned and Rs. 35731.3996 lakhs released
as subsidy.

Under National Horticulture Mission (NHM)
scheme financial assistance is provided for
taking up various activities related to develop-
ment of horticulture, including primary
processing, Post Harvest Management and
Marketing infrastructure. The component of
market infrastructure includes rural primary
markets, wholesale markets and terminal market
complexes. Under the scheme so far, 244 rural
primary markets and 91 wholesale markets have
been sanctioned with an assistance of Rs.
1111.55 lakhs and Rs. 11582.91 lakhs, respec-
tively.

State-wise details of above Schemes, including those

of Andhra Pradesh, are given in the enclosed Staternent.

State-wise Physical and Financial details of Schemes (Rs. in lakhs)

Sl.  Name of the State/UT MRIN AMIGS (No Rural* NHM
No. (No of Projects) Godown (No of Rural (No. of
Computers) (Subsidy) {Number of Primary Markets Wholesale
projects) Funds) Markets &
(Funds) Funds)
1 2 3 4 5 6 7
1 Andaman and 0 0 o 0 -

Nicobar
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1 2 3 4 5 6 7
2 Andhra Pradesh 334 710 325 16 16
(4433.1483)  (3675.3001) (60.00) (719.96)
3 Arunachal Pradesh 15 0] 0 0
4 Assam 23 7 74 0
(179.6810) (772.7958)
5 Bihar 58 0 458 0(0)
(461.8515)
6 Chandigarh 1 00 0 0
7  Chhattisgarh 73 118 108 0 2
(2669.821) (724.593) {1245.78)
8 Dadra and Nagar Haveli 1 0 0 0
9 Daman and Diu 2 0 0 0
10 Goa’ 10 0 3(0.897) 1 (3.75)
11 Gujarat 319 1583 4782 1 1
(4812.0839) (3.75) (Approved in
principle)
12 Haryana 150 0 1149 0 30
(4074.5478) (5863.75)
13 Himachal Pradesh 39 43 25 0
(1190.3793) (8.9717)
14 Jammu and Kashmir 41 0 3 0
(9.433)
15 Jharkhand 26 0 6 38
(6.328) (225.72)
16 Karnataka 171 37 1459 13 21
(85.5170) (2968.2463) (40.00) (1143.62)
17 Kerala 92 253 92 3
(3137.8214) (115.9001) (33.25)
18 Lakshadweep 0 0 0 0
19 Madhya Pradesh 267 815 615 7 1
(16297.77) (6563.5127) (25.25) (918.62)
20 Maharashtra 346 427 804 10
(9507.152) (5290.3255) (30.70)
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1 2 3 4 5 6 7
21  Manipur 5 0 0 0
22 Meghalaya 11 0 6 0
(39.8854)
23 Mizoram 9 0 1 0 193
(2.5198)
24 Nagaland 14 35 3 0*
(570.82) (0.8333)
25 NCT of Delhi 9 0 0 0
26 Orissa 91 4 119 48
(73.8620) (502.3274) (216.89)
27 Pondicherry 2 0 0 0
28 Punjab 199 847 99 11 7
(5575.85) (1.6063) (41.25) (58.46)
29 Rajasthan 166 333 551 16
(6118.911)  (1302.2919) (59.97)
30 Sikkim 7 1 0 0
(15.5160)
31 Tamil Nadu 190 1072 1116 50 1
(2923.1474)  (1147.3956) (187.50) (27.50)
32 Tripura 21 0 0
33 Uttar Pradesh 257 0 148 4 12
(1374.7007) (9.84) (1605.22)
34 Uttarakhand 21 ¢] 94 0
(523.414)
35 West Bengal 56 1 991 26
(1351.6388) (92.68)
Total 3026 6287 13031 244 91
(44038.7106) (35731.3996) (1111.55) (11582.91)

BPL Families

263. SHRI SHIVKUMAR UDASI: Will the Minister

of CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION be pleased to state:

(a) the number of Below Poverty Line (BPL)
families eligible for subsidised foodgrains under the

Public Distribution System, State-wise,

(b) whether the Union Government has received
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any proposal from the State Governments for increasing
the number of Below Poverty Line (BPL) card holders in
various States including Karnataka,;

{(c) if so, the details thereof; and

(d) the reaction of the Government thereto along-
with the steps taken thereon?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Planning
Commission is the nodal agency of the government of
India for estimating poverty at National and State levels.
For allocation of foodgrains (wheat and rice) to States
and Union Territories (UTs) under Targeted Public
Distribution System (TPDS), Department of Food & Pubtic
Distribution uses the number of Below Poverty Line (BPL)
families based on 1993-94 poverty estimates of Planning
Commission and the population estimates of Registrar
General of India as on 1st March, 2000 or the number of
such families actually identified and ration cards issued
to them by State/UT Governments, whichever is less. As
per these estimates, the number of BPL families is 6.52
crore, which includes about 2.44 crore Antyodaya Anna
Yojana (AAY) families. Statement-l showing state-wise
number of BPL families including AAY families is
enclosed.

Requests have been received from some State/UT
Governments, including State Government of Karnataka,
for increasing the accepted number of BPL families under
TPDS. However, as Government of India has been

adopting uniform criteria across all States/UTs, the

requests from these States/UTs for increasing the
accepted number of BPL families could not be agreed
to. Statement-ll indicating the requests received from
State/UT Governments to increase the number of
accepted number of BPL families is enclosed.

With a view to specitically target poor sections of
society for distribution of subsidized foodgrains (rice,
wheat and coarse grains) and sugar, Targeted Public
Distribution System (TPDS) was launched in 1997. Under
TPDS, foodgrains @ 35 kg. per family per month are

SRAVANA 11, 1933 (SAKA)

to Questions 274

allocated to States/Union Territories for 6.52 crore
accepted number of BPL/AAY families for distribution at
subsidized prices through Fair Price Shops. Dépending
upon their availability in central pool and past offtake,
foodgrains are also allocated to Above Poverty Line (APL)
families. Presently, the allo¢ations for APL category range
between 15 and 35 kg foodgrains per family per month.

In addition to allocation of foodgrains under TPDS,
the Government makes allocations of foodgrains under
other Welfare Schemes such as Midday Meal Scheme
and Wheat based Nutrition Programme also. Further, this
Department has been making .additional allocation of
foodgrains to the State Governments/Union Territories
Administrations in case of emergencies like floods,
droughts, etc. Additional allocation of foodgrains has also
been made from time to time depending upon the
availability of stocks and requirement/requests received
from States/UTs.

Statement-|
State-wise Number of BPL families. inc[uding AAY

(figures in lakhs)

No. of Estimated BPL
families as on 1.03.2000
based on 1993-94
Poverty Estimates

Sl. No. States/UTs

1 2 3

1 Andhra Pradesh 40.63
2 Arunachal Pradesh 0.99
3 Assam 18.36
4 Bihar 65.23
5 Chhattisgarh . 18.75
6 Delhi 4.09
7 Goa ‘ 0.48
8 Guijarat 21.20
9 Haryana 7.89




Written Answers

AUGUST 2, 2011

to Questions 276

Statement-Ii

The request received from State/UT Governments
for accepting higher number of BPL Families
for TPDS Allocations

275
1 . 2 3
10 Himachal Pradesh 5.14
11 Jammu and Kashmir 7.36
12 Jharkhand 23.94
13 Karnataka 31.29
14 Kerala 15.54
15 Madhya Pradesh 41.25
16 Maharashtra 65.34
17 Manipur 1.66
18 Meghalaya 1.83
19 Mizoram 0.68
20 Nagaland 1.24
21 Orissa 32.98
22 Punjab 4.68
23 Rajasthan 24.31
24 Sikkim 0.43
25 Tamil Nadu 48.63
26 Tripura 2.95
27 Uttar Pradesh 106.79
28 Uttarakhand 4.98
29 West Bengal _51.79
30 Andaman and Nicobar islands 0.28
31 Chandigarh 0.23
32 Dadra and Nagar Haveli 0.18
33 Daman and Diu 0.04
34 Lakshadweep 0.03
35 Puducherry 0.84
Total 652.03

Sl. Name of No. of BPL No. of BPL
No. State/UT families accepted families for
by Government whom

of India for allocations

TPDS allocations  have been

(in lakh) requested

(in lakh)
1 Bihar 65.23 140.00
2  Gujarat 21.20 26.00
3 Karnataka 31.29 63.00
4 Madhya Pradesh 41.25 60.00
5 Maharashtra 65.34 71.34
6 Punjab 4.68 14.50
7  Uttar Pradesh 106.79 117.39

[Translation]

Production of Sugarcane

264. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether sugarcane production in the country
is sufficient to meet the domestic demand of sugar;

(b) if not, the steps taken/proposed to be taken
by the Government to bridge the gap between sugarcane
production and demand of sugarcane in the country,

(c) whether the sugarcane growers of the country
are getting adequate remunerative prices for their
produce;

(d) if so, the details thereof, State-wise, and if not,
the reasons therefor; and

(e) the steps being taken by the Government in
this regard?
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THE MINISTER OF STATE iN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) and (b) Yes,
Madam. Against an estimated domestic demand of about
210-215 lakh tonnes, total production of sugar in the
country during the current season 2010-11 is provisionally
estimated at about 242 lakh tonnes, which is adequate
to meet the domestic demand of sugar during the year.

(c) to (e) The Government of India fixed the Fair
and Remunerative Price (FRP) of sugarcane payabie by
sugar mills for 2010-11 sugar seas:on at Rs.139.12 per
quintal linked to a basic recovery rate of 9.5% subject to
a premium of Rs.1.46 per quintal for every 0.1 percentage
point increase in recovery above that level. The FRP of
sugarcane cane for ensuing sugar season 2011-12 fixed
by the Government is still higher at Rs.145/- per quintal
linked to a basic recovery rate of 9.5% subject to a
premium of Rs.1.53 per quintal for every 0.1 percentage
point increase in recovery above that level. Under FRP,
farmers would get an upfront payment of margins on
account of profit and risk, which was not available under
the earlier Statutory- Minimum Price(SMP) for sugarcane.

[English]
Sale of Essential Commodities‘

265. SHRI HAMDULLAH SAYEED: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether essential commodities are being sold
in various cooperative societies at different prices;

(b) if so, the details thereof and the reasons
therefor; and

{c) the steps taken by the Government to check
the same?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) The
essential commodities are being sold by the Cooperative
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Societies after adding their margin in purchase cost. The
margin of the societ)} is fixed by the Board of Directors,
being autonomous institution. The prices of these
commodities are fixed after taking into account the
transportation cost, warehousing charges, taxes levied by
the state- Government etc. The government normally does
not interfere in commercial activities of cooperative
societies. » ’

[Translation]

Motor Boats for Coastal Surveillance

266. SHRI JAGDISH THAKOR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether motor boats procured for coastal
surveillance are suitable for the coastal areas in Gujarat;

(b) if so, the details thereof; and
{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) Yes Madam. All the
approved 30 boats (20 boats of 12 Ton and 10 boats of
5 Ton size) have been delivered to State of Guijarat till
March, 2011 under Coastal Security Scheme (Phase-l).
These boats have been procured after consulting the
suitability with indian Coast Guard.

31 boats have been approved for Gujarat .under
Coastal Security Scheme (Phase-ll), which is under
implementation for 5 years from 1st April, 2011. Suitability
and technical specifications of these boats have been
widely consulted/discussed with Indian Navy, Indian Coast
Guard and coastal States/Union Territories.

Price of Crops

267. SHRI P.L PUNIA: Will the Minister of
AGRICULTURE be pleased to state:

(@) whether the farmers in the country including
Uttar Pradesh are not getting adequate price for their
crops;

(b) if so, the details thereof;
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(c) whether the Government is contemplating to
provide assistance to the farmers in the country including
Uttar Pradesh; and

{(d) if so, the details alongwith the steps being
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) and (b) The
Government fixes the Minimum Support Prices (MSPs)
for major agricultural commodities. The Government offers
to purchase the produce at MSP. However, the farmers
are free to sell their produce if the market offers higher
price than MSP.

The Government ensures MSP through procurement
operations undertaken by the Central, State and
cooperative agencies in the states including Uttar
Pradesh.

State governments have been alerted from time to
time to make adequate arrangements to ensure MSP to
farmers.

(c) and (d) The Government, inter-alia, implements
various schemes in the states including Uttar Pradesh
such as Rashtriya Krishi Vikas Yojana (RKVY), National
Food Security Mission (NFSM), Rational Horticulture
Mission (NHM) etc. under which various incentives are
given with a view to increasing agricultural productivity
and production.

Quota for Sale of Sugar

268. SHRI RAKESH SINGH: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the sugar mills are allotted any quota
by the Government for sale of sugar;

(b) if so, whether there are reports that the sugar
mills are selling sugar indiscriminately in violation of the
quota allotted to them by the Government;
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(c) if so, the details thereof and the reaction of
the Government thereto;

(d) whether the Government proposes to take any
action égainst such mills to check instability in the market
and the losses suffered due to unnecessary fall in the’
prices of sugar; and

(e) if so, the details thereof?’

THE MINISTER OF STATE OF THE MINISTRY:
OF CONSUMER AFFAIRS, FOOD AND PUBLIC..
DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Madam.
Under the regulated release mechanism policy, all sugar
mills are allotted specific quota of sugar i.e. levy sugar
for distribution in TPDS and non-levy sugar for sale in
the domestic market.

(b) The Government has not received any such
report.

(¢} Does not arise.

(d) and (e) As indicated above, the Govenﬂment has
not received any report that sugar mills are selling sugar
indiscriminately. The fall or rise in sugar prices depend
upon a number of factors like supply and demand of
sugar in the domestic market, international demand and.
supply situation, global prices, outlook for the future
production and market sentiments, elc.

Targets under NFSM

269. SHRI ANJAN KUMAR M. YADAV: Will the
Minister of AGRICULTURE be pleased to state:

{a) whether the Government has fixed crop-wise
targets under the National Food Security Mission (NFSM) .
in the country;

(b) if so, the details thereof during each of the
last three years, State-wise including Andhra Pradesh;
and

(c}) the targets achieved during the said period,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
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OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) to (c) National Food
Security Mission has been launched since Rabi 2007-08
with an aim to achieve additional foodgrain production of
20 million tons including 10 million tones of rice, 8 million
tons of wheat and 2 million tons of pulses by the end of
eleventh plan. The mission has been implemented in 17
states including the state of Andhra Pradesh.

Wheat proddction increased, from 75.81 million tons
in 2006-07 (pre-NFSM) year) to 85.93 miillion tons during
2010-11 i.e. nearly. 10 million tons was achieved against
the targeted increase of 8 million tons. Rice production
increased from 93.35 miflion tons during -2006-07 (pre-
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NFSM vyear) to 99.18 million tons in 2008-09 with an
increase of nearly 6 million tons against the targeted
increase of 10 million tons. However, production of rice
declined during 2010-11 to 95.33 million tons due to
drought like situations prevailed in Bihar, Jharkhand, Uttar
Pradesh and West Bengal. Further, Puises production has
also increased from 14.20 million tons during 2006-07 to
18.09 million tons during 2010-11 with an increase of
abont 4 million tons against the envisaged targeted
increase of 2 million tons.

A statement indicating State-wiSe and crop-wise
National production targets and achievement during the
last three years is indicated at Statement-l to lll
respectively.

Statement
Production Target and Achievements of Rice during last 3 years

. {Lakh Tones)

Sl. No. States 2008-09 2009-10 2010-11

Target Ach. Target Ach. Target Ach.”
1 - 2 3 4 5 6 7 8

1 Andhra Pradesh | 126.50 142.41 132.00 105.38 139.50 143.85

2 Arunachal Pradesh 1.64 2.16

3 Assam 33.40 40.08 36.40 43.36 39.00 47.52

4 Bihar 42.50 55.90 42.50 35.99 52.00 33.20

5 Chhattisgarah 53.00 " 43.92 53.00 41.10 53.00 61.59

6 Goa 1.23 1.00 .

7 Gujarat | 15.20 13.03 15.20 12.92 14.20 156.23

8 Haryana 40.00 3298 36.00 36.25 36.00 34.72

9 Himachal Pradesh 1.20 1.18 1.20 1.06 | 1.20 1.31

10 Jammu and Kashmir 5.50 5.63 5.50 4.97 5.50 5.07

1 Jharkhand 31.00 34.20 34.20 15.38 . 34.20 11.37

12 Karnataka ' 36.00 38.02 54.00 36.91 ’ §1.00 40.47
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1 2 3 4 5 6 7 8
13 Kerala 6.15 5.90 6.15 5.98 6.15 5.53
14 Madhya Pradesh 13.50 15.60 14.90 12.60 15.00 17.72
15 Maharashtra 29.50 22.84 31.00 21.83 31.00 26.69

16 Manipur 3.97 3.19

17 Meghalaya 2.04 2.07

18 Mizoram 0.46 0.44

19 Nagaland 3.45 2.40

20 Jrissa 69.00 68.13 67.00 69.17 68.00 68.58
21 Punjab 105.00 110.00 105.00 112.36 105.00 108.37
22 Rajasthan 1.80 241 241 2.28 2.30 2.65
23 Sikkim 0.22 0.24

24 Tamil Nadu 63.00 51.82 66.00 56.65 66.00 6t.39
25 Tripura 6.27 6.40

26 Uttar Pradesh 125.00 130.97 128.00 108.07 126.00 120.14
27 Uttarakhand 6.25 5.82 6.43 6.08 6.45 5.43
28 West Bengal 156.00 150.37 159.00 143.41 161.00 123.33
29 Andaman and 0.22 0.25

Nicobar Islands
30 Dadra and 0.23 0.13
Nagar Haveli

31 Daman and Diu 0.04 0.03

32 Delhi 0.31 0.29

33 Pondicherry 0.51 0.52

34 Others 9.11 7.5 19.15
) All India 970.00 991.82 1005.00 890.93 1020.00 953.25

*4th Advance Estimates.
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Statement-li
Production Target and Achievements of Wheat during last 3 years
(Lakh Tones)

Si. No. States 2008-09 2009-10 2010-11

Target Ach. Target Ach. Target Ach.*

1 2 3 4 5 6 7 8

1 Andhra Pradesh 0.05 0.16 0.08 0.10 0.05 0.10
2 Arunachal Pradesh 0.05 0.05
3 Assam 0.65 0.55 0.75 0.63 0.65 0.64
4 Bihar 40.00 44.10 44.50 45.71 50.00 46.70
5 Chhattisgarah 0.52 0.92 0.90 1.22 1.00 1.27
6 Goa
7 Gujarat 38.00 25.93 38.00 23.52 30.25 38.54
8 Haryana 103.00 108.08 104.00 105.00 105.00 110.41
9 Himachal Pradesh 6.10 5.47 6.10 3.27 6.00 6.70
10 Jammu and Kashmir 4.80 4.83 480 2.90 4.80 2.90
1 Jharkhand 1.30 1.54 1.30 1.73 1.50 1.51
12 Karnat;ka 2.40 247 2.60. 2.51 2.60 245
13 Kerala 0.00 0.00
14 Madhya Pradesh 67.00 65.22 63.00 84.10 72.00 76.27
15 Maharashtra 21.00 15.16 21.00 17.40 21.00 22.92
16 Manipur
17 Meghalaya 0.01
18 Mizoram
19 Nagaland 0.02 0.02
20 Orissa 0.10 0.07 0.10 0.06 0.05
21 Puﬁjab 157.00 157.33 155.00 151.69 160.00 158.28
22 Rajasthan 71.00 72.87 71.00 75.01 65.00 72.14
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1 2 3 4 5 6 7 8

23 Sikkim 0.07 0.06
24 Tamil Nadu | 0.00 0.00
25 Tripura 0.01 ' 0.01
26 Uttar Pradesh 255.00 285.54 260.00 275.18 284.00 300.01
27 Uttarakhand 8.00 7.97 8.00 8.45 8.00 8.87
28 West Bengal 8.30 7.64 8.15 8.46 8.00 . 842
29 Andaman and Nicobar

Islands
30 Dadra and Nagar Havali 0.01 0.01
31 Daman and Diu
32 Delhi 0.74 0.93
33 Pondicherry
34 Others 0.72 0.156 1.09

All India 785.00 806.79 790.00 808.03 " 820.00 859.28
* 4th Advance Estimates.

Statement-ill

Production Target and Achievements of Pulses during last 3 years

(Lakh Tonnes)

Sl. No. States 2008-09 2009-10 2010-11
Target Ach. Target - Ach. Target Ach.*
1 2 3 4 5 6 7 - 8
1 Andhra Pradesh 14.20 14.48 14.80 14.29 16.00 14.39
2 Arunachal Pradesh 0.09 0.09 0.10 0.09
3 Assam 0.66 0.64 0.66 0.65 0.41 0.63
4 Bihar 6.00 . 4.69 7.20 4.72 4.87 5.55
5 Chhattisgarah 5.80 498 4.95 4.89 4.84 5.36
6 Goa 0.10 0.11 0.09 | 0.1
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1 2 3 4 5 6 7 8
7 Gujarat 6.05 6.09 595 5.17 493 7.20
8 Haryana 1.70 1.78 165 ;.00 | 1.53 1.59
9 Himachal Pradesh 0.20 0.23 0.20 0.21 .0.20 0.16
10 Jammu and Kashmir 0.30 0.14 0.30 0.14 0.30 0.23
11 Jharkhand 1.65 2.80 1.15 2.24 222 2.67
12 Karnataka 10.70 9.72 11.15 11.18 13.85 14.97
13 Kerala 0.20 0.06 0.70 0.10 0.70 0.05
14 Madhya Pradesh 34.20 36.83 35.75 43.04 38.00 33.91
15 Maharashtra 22.00 16.56 24.85 23.70 28.00 31.46
16 Manipur 0.06 0.05 0.07 0.05
17 Meghalaya 0.04 0.04 0.04 0.04
18 Mizoram 0.03 0.06 0.06 0.06
19 Nagaland 0.39 0.30 0.35 0.30
20 Orissa 345 3.87 4.05 3.99 412 4.14
21 Punjab 0.70 0.21 0.70 0.18 0.24 0.18
22 Rajasthan 15.10 18.26 16.95 7.14 17.00 32.16
23 Sikkim 0.12 0.16 0.13 0.16
24 . Tamil Nadu 470 1.64 4.80 2.04 4.00 2.96
25 Tripura 24.00 0.04 0.05 0.05 0.05
26 Uttar Pradesh 24.00 19.98 25.80 19.01 20.00 20.12
27 Uttarakhand 0.32 0.39 0.33 0.46 0.33 0.52
28 West Bengal 210 1.28 210 1.50 250 1.61
29 Andaman and 0.01 0.01 0.02 0.01
Nicobar Island

30 Dadra and Nagar 0.05 0.05 0.05 0.05
Haveli

31 Daman and Diu 0.01 0.01 0.01 0.01

32 Delhi 0.01 0.02 0.01 0.02

33 Pondicherry 0.01 0.01 0.00 0.01

34 Others 1.05
All india 155.00 145.67 165.00 146.62 165.00 180.93

" 4th Advance Estimates.
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[English]
Facelift of Markets

270. SHRI E.G. SUGAVANAM: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the New Dethi Municipal Council
(NDMC) has any proposal to undertake facelift of major
markets in the National Capitai, Delhi;

{b) if so, the details thereof alongwith the total
expenditure likely to be incurred; and

(c) the time by which it is likely to be done?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHR! MULLAPPALLY
RAMACHANDRAN): (a) No, Madam. There is no such
proposal

-

{b) and (c) Do not arise.

National Cyclone Risk
Mitigation Project

271. SHRI HEMANAND BISWAL: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Govérnment has launched the
National Cyclone Risk Mitigation Project (NCRMP) in the
country;

(b) if so, the details ihereof;
() the schedule of implementation of the project;

(d) the total budgetary allocation for the NCRMP
programme; and

(e) the extent of external aid to implement the
project and the expected activities to be undertaken under
the project?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRANY): (a) Yes, Madam.

{b) The Government of India has sanctioned a
Centrally Sponsored Scheme namely “National Cyclone
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Risk Mitigation Project" (NCRMP) Phase-l. In this phase
State of Andhra Pradesh and Odisha are covered. The
Project has following four components:

() Component A — Last Mile Connectivity,

(i) Component B — Structural and Non- Structural
Measures,

(i) Component C — Technical Assistance for
Cyclone Hazard Risk Mitigation, Capacity
Building and knowledge Creation,

(ivy Component D — Project Management and
implementation Support,

{c} The schedule for implementation of the project
has been fixed for the period 2010-11 to 2014-15.

(d) The total cost of the present project is
approximately Rs. 1496.71 crore. An amount of
Rs. 246.00 crore has been provided in the budget of
Ministry of Home Affairs for the financial year 2011-12.

(e) Rs. 1198.44 erore will be provided by the
World Bank as an Adaptable Programme Loan.

The major activities under the project are to upgrade
Cyclone Forecasting, Tracking and Warning Systems,
Cyclone Risk Mitigation and Capacity Building in
Multi-Hazard Risk Management, construction of
multiourpose cyclone shelters (including shelter-cum-
godown), approach roads/bridges to habitation and
embankments (including construction and renovation of
saline embankments).

[Translation]
Ban on Export of Wheat

272. SHRI MAHABAL MISHRA:
SHRIMAT! DEEPA DASMUNSI:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has completely
removed the ban on export of wheat;

(b) if so, the details thereof and the reasons
therefor;
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(c) whether the removal of the said ban has had
any effect on the price;

(d) if so, the details thereof; and

(e} the jéteps taken to control the price of wheat
in the country?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) No, Madam.

(b) to (d) Do not arise.

{e) In order to control prices, the export of wheat
is banned w.e.f. 09/02/2007. Further, the -import duty was
reduced to Zero percent w.e.f. 09/09/2006. Government
has made additional adhoc ailocation of 10 Million tons
of rice and wheat during 2011-12 to States and Union
Territories under Targeted Public Distribution System
(TPDS). This comprises of 5 million tons each to BPL
and APL families at BPL/APL issue prices.

[English]

Lifting of ban on wheat and
sugar export

273. SHRI K.J.5.P. REDDY: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government has ruled out lifting
the ban on wheat and sugar export till a final view is
taken on the Nationa! Food Security Bill;

{b) if so, the details thereof; and

(c) the views of the State Governments and
experts in this regard?

THE MINISTER OF STATE OF THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c): The ban
on export of wheat was imposed. vide P.G.F.T Notification
No. 44(RE-2006)/2004-2009 dated 09/02/2007 with a
view to contain the rise in price of wheat and to increase
its availability in the country. The Government has
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reviewed the status of foodgrain availability vis-a-vis the
requirement in the Central Pool as well as of the Country
from time to time and decided to continue the ban on
export 6f wheat with a view to contain the price rise and
to meet the requirements under Targeted Public
Distribution System (TPDS). However, export of wheat on
diplomatic ground has been allowed to friendly countries
from Central Pool Stocks. The draft National Food Security
Bill was placed before the Empowered Group of Ministers
(EGoM) on 11-7-2011. in pursuance of the directives of
the EGoM, the draft bill has been sent to Ministry of Law

and Justice for vetting. Afiertegal-vetting of the bill and
consultation with the States and the Union Territories,

‘approval of the Government at appropriate level will be

taken.

As regards sugar, the exports are permitied from
time to time under Advance Authorisation Scheme (AAS)/
Open General License (OGL) with due permission by the

“Government. The Government is permitting sugar export

under AAS and OGL of about 21 lakh tons during the
sugar season 2010-11.

Procurement by FCI

274. SHRI NRIPENDRA NATH ROY:
SHRI NARAHARI MAHATO:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION. be pleased to state:

(a) whether the Food Corporation of India (FC!)
failed to achieve the targets fixed for procurement of
foodgrains during 2010-11;

(b) if so, the details thereof indicating the targets .
fixed and achieved during the said period;

(c) the estimated production and requirement of
foodgrains in the country during 2011-12;

(d) the details regarding bids received and
accepted and quantum and price of foodgrains imported
during the said period;

(e) whether the Union Government has entered
into a new agreement for import of foodgrains with some
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